BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL (SZ) CHENNAI
APPLICATION No.56 OF 2022

BETWEEN

STANELY JOSEPH & ANOTHER : APPLICANTS
Vs.

UNION OF INDIA AND OTHERS - RESPONDENTS

REPLY FILED BY THE 4™ RESPONDENT RESPRESENTED BY DIRECTOR

REMASMRITHI.V.K
&

NIVEDITA .S. MENON
NGN ASSOCIATES,
ANAGHA, DIWANS ROAD,
ERNAKULAM, KOCHI - 682016




BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL (SZ) CHENNAI

APPLICATION No.56 OF 2022

BETWEEN
STANELY JOSEPH & ANOTHER APPLICANTS
Vs.
UNION OF INDIA AND OTHERS RESPONDENTS
INDEX
Sl.No. Particulars Page
1 Reply Statement 1
2 Annexure- R4 — 1 - Copy of the Lease Deed dated 13
29.06.2016
3 Annexure —R4 - 2 - Copy of the Environmental 33
Clearance dated 03.02.2016
4 Annexure — R4 — 3 - Copy of the Kerala Pollution
Control Board Consent dated 01.03.2021 49
5 Annexure — R4 — 4 — Copy of the order from
Geology Department dated 24.06.2016 49
6 Annexure — R4 — 5 — Copy of the Panchayath
license dated 30.07.2021 along with translation 59
7 Annexure — R4 — 6 — Copy of the Fire & Safety
(Explosive) License dated 30.01.2019 o7
8 Annexure — R4 — 7 — Copy of the Certificate issued
from Geology Department dated 07.09.2018 75
9 Annexure — R4 — 8 — Copy of the Certified
Inspection Report given by SEIAA in 2018 76




10

Annexure — R4 — 9 — Copy of the !etter to Geology
Department for approval of Mine Closure Plan in
2022

89

11

Annexure — R4 — 10 - Copy of the approval of
Mine Closure Plan given to Geology Department said
letter along with translation

90

12

Annexure — R4 — 11 - Copy of Photographs of the
restoration work

93

13

Annexure — R4 — 12 - Copy of Mine Closure Plan

173

14

Annexure — R4 — 13 - Copy of the letter from
Akalakunnam Grama Panchayath dated 02.01.2023
along with translation

229

15

Annexure — R4 — 14 — Copy of the report from
Kerala State Pollution Control Board dated
22.07.2021 along with translation

231

16

Annexure — R4 — 15 - Copy of the letter from
Kerala State Pollution Control Board dated
28.04.2022 along with translation

235

17

Annexure — R4 — 16 — Copy of the Order of
Sanction to Geology Department dated 08.05.2020
along with translation

237

18

Annexure R4 — 17 — Copy of the S.0.N0.4254 of
MoEF dated 27.11.2020

243

Dated this the 21°t day of January, 2023

Counsel for the 4" Respondent

REMASMRITHI.V.K



. 'r_’.\." :

%

-~
.‘.‘__;I,"

h "
-

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL (SZ) CHENNAI

APPLICATION No.56 OF 2022

IN THE MATTER BETWEEN
1.

AND

"\ ‘Palathra Building, Thuruthy.P.O, Changanacherry,
Kottayam — 686535, Represented by its

\ \(_;r_

Stanely Joseph, aged 52 years,

S/o M.JSacaria, Mundattuchundayil House,
Chegalam.P.O, Kottayam — 686 585

Email: stanleyjmc@gmail.com

Mob: 9747322197

. Sajan George, aged 43 years,

S/o George Naiplavil,
Chegalam.P.0O, Kottayam — 686 585
Email: sajang6716@gmail.com
Mob: 8304045955

....... APPLICANTS

. Union of India,

Ministry of Environment, Forest and Climate Change

Represented by its Principal Secretary, Ministry of Environment Forest and
Climate Change, Regional Office (S2),

Kendriya Sadan, 4" Floor, E&F Wings, 17t Main

Road, Koramangala II Block, Bangalore — 560034.

Email: rosz.bng-mef@nic.in. Ph: 080-25537184

State Environment Impact Assessment Authority
Represented by its Secretary,

Pallimukku — Kannammoola Road, Overbridge,
Velakudi, Thiruvananthapuram — 695024

Email: seacseaakerala@gmail.com

Ph: 471-2334265

. The Director of Mining and Geology,

Pattom Palace P.O, Kesavadasapuram,
Thiruvananthapuram — 695004

Email: director.dir.dmg@kerala.gov.in
Ph: 0471-2447429

M/s Palathra Constructions Pvt. Ltd.,

Palathra Building, Thuruthy.P.O, Changanacherry,

Kottayam — 686535, Represented by its Director Charles Mathew,
S/o P.P.Mathew, Palathra House,

Thuruthy.P.O, Changanacherry, Kottayam — 686535

Email: gsassociatesktm@gmail.com

Ph: 09539700641

Rockfield Estates Pvt. Ltd.,
For PALATHRA CONSTRUCTIONS PVT. LTD.
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Director

lfﬁflanaging Director Shibu Mathew
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Email: rockfieldestatespvtitd@gmail.com
Ph: 9048490000

<.e..... RESPONDENTS

REPLY FILED BY THE 4™ RESPONDENT RESPRESENTED BY DIRECTOR

I, Charles Mathew, S/o P.P.Mathew, Palathra House, Thuruthy.P.O,
Changanacherry, Kottayam - 686535 being the Director of the 4th
Respondent Company and duly authorised to represent the company do

solemnly swear and state as follows:

L. All the averments made against this Respondent Company are
vehemently denied as being false and fabricated and only specific
facts are admitted herein.

2. The 4™ Respondent is filing this preliminary objection reserving the
right to file a detailed reply statement later as and when thought
necessary.

3. It is humbly submitted that the 4" Respondent Company was
conducting a granite quarry in the impugned site since 2016 after
obtaining all the necessary clearances and consents from the
concerned Authorities. The copies of the Lease deed, Environmental
Clearance obtained from SEIAA, Kerala, the Consent from KSPCB, the
order from the Geology Department, Panchayat license, Explosives
licence, are attached to herewith as Annexures R4-1 to R4- 6.

4. It is submitted that the impugned site wherein the 4% respondent
was conducting the quarry operations from 2016 was a site where
quarrying operation was carried out by the previous owners. That the
impugned site was a working quarry even before the present
Respondent took over is stated in the EC issued and produced by the
Applicant as Annexure A2. The Geology department has issued a
Certificate dated 7-9-2018 stating the same and this is produced
herewith as Annexure R4 7.

5. It is humbly submitted that the so called Applicants are neither
environmentalists nor concerned about the environment nor affected
parties but have come before this Hon'ble Tribunal with unclean
hands trying to create mischief and harass this respondent from

conducting their lawful business. The said site angﬁﬁWm PVT.LTD.
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conducting their lawful business. The said site as seen from Annexure
R4-7 has been a quarrying site since more than a decade and the
Applicants have not deliberately mentioned the same so as to
mislead this Hon'ble Tribunal. The 1st Applicant lives at least 300
metres away from the quarry as against the 110 meters as claimed
by him. The 2" Applicant lives at least 1km away from the impugned
site and is in no manner affected by the quarrying activities. Neither
of the Applicants are daily wage earners as falsely stated and are put
to strict proof for the same. These two Applicants have approached
this Hon'ble Tribunal in their individual capacity and do not represent
any group of individuals as is clear from their affidavit.

PRELIMINARY OBJECTIONS
6. Itis humbly submitted that this Application is not maintainable on the
following amongst other grounds:

. The OA is filed by two persons who are not espousing any public cause
but have come before this Hon'ble Tribunal saying they are aggrieved
parties. The term “aggrieved parties "in section 14 have been given wide
connotation by this Hon'ble Tribunal. But the underlying reasoning put
forward in all those cases were that there must be a public cause that is
proved by way of environmental damage caused or has caused injury to
the aggrieved person. The Applicants herein have not in the elaborate
narration in the Application even once put down any specific instance or
incident showing any environmental damage caused. Hence, the second
element of “substantial question relating to environment”in Section 14 is
also not present. Every averment of theirs is speculative in nature. The
Applicants think there has been excess mining, they think that there is
violation of EC conditions, they again accuse all the government
authorities starting from the Moef, the SEIAA, the Geologist, the State
government officials of being corrupt and facilitating the 4% Respondent.
But the Applicants have not produced one bit of paper to prove their
allegations and substantiate their claim. Neither are the Applicants
personally aggrieved as neither their property nor person has been
affected by the activities of the 4" Respondent as there is no single
averment stating the same. As stated earlier the 1%t Applicant lives more
than 300 meters away from the boundary of the quarry and the 2nd
person lives more than one kilometre away from the quarry site. Hence

the Applicants are neither aggrieved parties norF%:g %ﬁ%ﬂﬂ&%ﬂ!pw ITO.
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public cause and hence they have no legal legs to stand on justifying this
Application under Section 14 of the NGT Act, 2010.

. The Application is barred by Limitation. Applicants are long-time
residents of the area. Being so they were aware of the functioning of the
impugned quarry since 2016 by the 4" Respondent. The Applicants were
also living in the same area when the quarrying was being carried out by
the previous owners of the impugned land way much before the 4t
Respondent even bought the property. The Applicants till 2022 i.e, for
over a decade did not have any complaint whatsoever. They felt there
were violations committed by the 4" Respondent only after the
quarrying operations were stopped way back in November, 2021.
Section 14 allows only six months (further period of sixty days at the
discretion of the court) time from the date of the cause of action to file
an Application. The Limitation period mentioned in the Application also
states that Applicants were aware that the quarrying stopped in 2021,
August. But for some strange reason the Registry has not stated any
objection and allowed this Application to be filed against the rule laid
down in Section 14 even after a lapse of more than one year.

. This Application ought to be dismissed on the ground that there is no "
cause of action” stated anywhere in the Application which prompted this
litigation. Careful scrutiny of the Application throws to light the simple
fact that this Application is filed on an experimental basis without
adducing any evidence or incident that may have caused environmental
damage. Quarrying is a allowable activity and if it is to be stopped then
violations or damage caused should be put down in writing in specifics.
Nothing in the Application supports this and this Respondent is at a loss
to see any cause of action mentioned that may have triggered this
Application.

. The Application is vague and sweeping in nature. The grounds raised
and the prayers therein are generic in nature and even mutually
contradictory and beyond the scope of this Hon’ble Tribunal. On one side
they state that the EC granted by the 2" Respondent is based on false
representations and hence invalid and then they raise the ground that
the 4" Respondent has committed EC violations. The pleadings are
mutually contradictory and no shred of evidence is brought out to
substantiate their claim. The Hon'ble Courts have held that even in the
case of Public Interest Litigations without proper pleadings and

'~ evidences produced the same cannot be entertained—This is a classi
5 ¥ o PAATHRA CONTRUCTIONS PVT. LTD.
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example of the same. Only sweeping statements and all the documents
produced are statutory documents found in the public domain. The
Application is experimental in nature and an obvious phishing expedition
and needs to be dismissed /n /imine.
. Only statutory appeal under Section 16 can be filed in order to challenge
the EC. The grievance of the Applicants mostly revolve around the
Environmental Clearance granted by the 2"¢ Respondent. 7his is very
clear as the Applicants have specifically added SEIAA as a party
respondent and deliberately avoided every other statutory authority
without who's consent or licence the quarry could not be run legally.
Two things that emerge from this is that firstly challenge of the EC
granted can be done only in the form of a Appeal under Section 16 of
the NGT,Act 2010 and it should be done within 30 days of the said order
of grant of EC. Here, the impugned EC was granted in 2016 and hence
no appeal can lie after a period of nearly six years. Hence on this ground
also the OA is not maintainable.

WITHOUT PREJUDICE

7. It is humbly submitted that apart from the OA not being maintainable
even on merits the said Application is fit to be dismissed as all the
allegations raised therein are sweeping in nature, factually incorrect
and not sustainable under any provision of law.

8. It is humbly submitted that the 4% Respondent had conducted the
quarry since 2016 only after getting all the necessary licences,
clearances, consents and permits from the concerned Authorities. As
per the rules prescribed and conditions in the EC granted the 4t
Respondent has filed compliances reports every half year from 2016
April onwards have been submitted to the Moef and SEIAA
respectively after the inspections conducted by SEIAA. The certified
inspection report given by SEIAA in 2018 is produced herewith as
Annexure R4 8.

9. Itis submitted that this Respondent stopped all quarrying activities
in November of 2021 itself and send a letter to the Geology
Department for approval of its Mine Closure plan. The said letter is
annexed herewith as Annexure R4 9. On receipt of the said letter
the District Geologist forwarded the plan to the Director of Mines and
Geology who has given in principle approval of the Mine Closure plan

ending enquiry into any pending dues owed to the Governm
p g q ry y p g FOF PALAT HRAPGNS}%{?C?!ONS PVT. LTD.
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said letter along with the translation is attached to herewith an
Annexure R4 10. The 4" Respondent thereafter has started
restoring the quarry area as per the Mine Closure Plan as directed by
the District Geologists. Photographs of the restoration work in
progress is attached to herewith as Annexure R4 11 (1-4) and the
Mine closure plan is attached to herewith as R4 12.

10.1t is humbly submitted that Akalakunnam Grama Panchayath has
requested the 4" respondent to supply water to the Panchayath from
the existing water body in the site. Of the many suggestions made by
the Hon’ble NGT and Hon'ble Supreme court to restore abandoned
quarrys is being put into effect by this Respondent in letter and spirit
by providing adequate drinking water from the existing ponds as well
as by restoring the land as per the mine closure plan. Letter from the
Panchayat is produced herewith as Annexure R4 13.

11.1t is humbly submitted that the 4*" Respondent has started restoring
the impugned quarry land and this Respondent is proud to state that
it is one of the 1% project proponents who have initiated mine closure
plans as per schedule and shows beyond doubt the intention of the
4" Respondent to adopt best business practices and per the

guidelines and rules in place.

PARAGRAPH BY REPLY

12.The 4™ Respondent vehemently denies all the averments made in
para 1 and 2 as being false and has been made to deliberately
mislead this Hon'ble Tribunal and puts the Applicants to strict proof
of the same. The Applicants are not daily wage earners nor are they
engaged in agricultural activities nor are they coming from any poor
financial background. Both of them are educated, and own properties
and they do not by stretch of imagination represent the people in the
locality who have no quarrel with the 4" Respondent. They are just

persons wanting to create mischief in order to make gains
themselves. The residential building of the 15t Applicant is situated
more than 300 metres from the quarry site the The 2" Applicant
stays 1 km away from the impugned site. The "thodu’] small stream

For PALATHRA CONSTRUCTIONS PVT. LTD.
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runs 300 meters away from the boundary of the quarry and not 50
meters as stated by the Applicant. The KSPCB after conducting
inspection gave a report dated 22.07.2021 finding no contamination
in the water. The said report is attached to herewith as Annexure
R4 14, Letter dated 28.04.2022 from the KSPCB after inspection is
also produced herewith regarding the so called pollution of the
stream. The said letter is attached to herewith as Annexure R4 15.
As stated before these allegations are mere sweeping statements
without any proof to substantiate the same.

13.1t is humbly submitted the averments in para 3 are admitted to the
extent that the 4" Respondent Company is engaged in road projects
for the PWD Department of the Government of Kerala. 4t
Respondent got EC in 2016/Annexure 2 for conducting quarrying in
survey no. 403/1, 403/2 and 402/1 for 2.0766 Hectares. The 4t
Respondent Company holds “A” class Contractor license and executes
road and bridge construction works. The 4t Respondent is engaged
in quarrying of building stone to be utilized for the government road
projects mainly.

14.1t is submitted that the attachments in Para 4 are subject to strict
proof.

15.The averments made in para 5 and 6 are vehemently denied as being
false and sweeping in nature and the Applicants are put in strict
proof of the same. The rhetoric of the Application as stated above is
simply sweeping statements without any corroboration whatsoever
and is made only to tarnish the image of the 4% Respondent
company and nothing more. It is the habit of the Applicants to send
complaints about the 4™ Respondent to various authorities and to
threaten the 4" Respondent with such letters while trying to extort
money from them. It maybe taken note off that the impugned site
was functioning as a quarry for the last 20 years much before the 4t
Respondent came in the picture. But the Applicants who never
complained before about the previous owners continued to harass
the 4" Respondent as this Respondent refused to pay any money to
the Applicants.

16.The averments in para 7 are vehemently denied and the Applicants
are put to strict proof of the same. Sweeping statement without any
proof whatsoever. If indeed there were damage caused to the nearby
houses then Applicant should have produced evidence of the same.

For PALATHRA CONSTRUCTIONS PVT. LTD.
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There are very few houses in the vicinity of the impugned site and
this is the first time in the last more than a decade of the functioning
of the quarry that such a complaint has been raised. The 1%t
Applicant has been finding fault with this Respondent only to try and
extort money and the 2" Applicant has been trying to persuade this
Respondent to finance a cinema to which he was a producer. Since
both these tactics have not been successful with the 4th Respondent
as a last resort this haphazard Application has been filed before this
Hon'ble Tribunal.

17.The averments made in para 8 are false and hence denied and the
Applicant is put to strict proof of the same. The fact that the
Geologist had accepted the mine closure plan and the restoration of
the impugned site is in progress shows that the Authorities are
satisfied with the conduct of the 4™ Respondent. As stated earlier if
the Applicant has any quarrel with the violation of the EC conditions
he should have approached the Hon'ble Tribunal with an Appeal and
not with a OA as prescribed by the NGT Act.

18.The averments made in para 9 are false and vehemently denied. The
4" Respondent has already started closure procedures after getting
affirmation from the Geology Department. The allegations put
forward are without any basis and do not have the sanctity of the
law. The mining pits as per the closure plan are getting filled up and
photographs of the same have been produced above. As far as the
transfer of overburden is concerned there was a notification of the
Mining and Geology Department in 2017 permitting transfer of
overburden after payment of mandatory royalty. Based on this
notification the Senior Geologist, District Geology Department issued
an order allowing transfer of overburden from our quarry for its use
in the construction of roads as required by the Government of Kerala
and its departments. There have been 18 orders from 2018 to 2020
sanctioning the usage of excess overburden from the quarry. Order
of sanction dated 8.5.2020 is attached to herewith as Annexure R4
16. Vide S.0 1224(E) dated 28.3.2020 the Moef permitted sourcing
or borrowing of ordinary earth for linear projects without any EC.
That being so the use of overburden was not illegal and any

allegation against the same is simply false and is being made to
Yl
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19.The averments made in para 10 are false and vehemently denied and
the Applicant is put to strict proof of the same. The EC clearance was
granted for 2.0766 hectares of land on 3.02.2016 in the name of
Mr.Charles Mathew who is the Director of the 4" Respondent
Company. The EC is granted under Category B which did not require
any public hearing. Though the EC application was filed before the
Moef initially as SEIAA was not constituted at that point of time
subsequently it was transferred to SEIAA. Application in Form I, Pre-
feasibility report, EMP and approved mining plan was placed before
SEIAA and EC was issued after due deliberation.

20.Averments in para 11 are false and vehemently denied. On 7.05.2016
on the request of Mr.Charles Mathew the EC was changed into the
name of the company as all the other statutory permission, licenses
and consents are in the name of the 4" Respondent Company. The
4™ Respondent Company is engaged in road projects for the PWD
Department of Government of Kerala and the stones quarried are
used mainly for road projects of the State government. This
Respondent also holds ‘A’ class contractor license. There is no
statutory bar from changing the name of the EC as alleged by the
Applicants.

21.The averments made in para 12 are false and vehemently denied.
Vide S.O 4254(E) dated 27/11/2020 the Moef extended the validity
period of all the ECs on the ground of the corona virus pandemenic.
Hence the EC of the 4™ Respondent was valid till 2/2/2022 as hence
quarrying was conducted only under a valid EC. This respondent
further stopped all quarrying in November 2021.The above
mentioned S.O is attached to herewith as Annexure R4 17.

22.The documents mentioned in para 13 and the genuinity of the
documents produced have not been attached to the Application send
to the Respondents and hence the Respondents cannot comment on
the same.

23.The averments made in para 14 are vehemently denied as being
false and made to deliberately mislead this Hon’ble Tribunal. It is
humbly submitted that during the issuing of the EC to the project
proponent the siting criteria was fixed as 50meters. But by the time
the lease application was made the siting criteria was modified and
minimum distance of 100 meters was made the norm. Being so the

area falling within the said 100 meters was avoided and only the
g ForJPALATHRA CONSTRUCTIONS PVT. LTD.
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remaining area lease was executed. This goes to show that the
Respondent was always following all the rules and regulations in
place.

24.The averments in para 15 are vehemently denied as being false and
merely speculative in nature and the Applicants are put to strict proof
of the same.

25.The averments made in para 16 are denied as being false and
speculative in nature and the Applicants are put to strict proof of the
same. In the year 2018 all the proposals submitted from the state of
Kerala were cancelled or deferred on account of absence of District
survey report that was to be provided by the Government of Kerala
for each district of Kerala after the massive floods that occurred in
2018.

26.The averments made in para 17 are false and made with malice
without any corroborative proof whatsoever. Bald allegations without
any evidence is not sustainable in law and the Applicants are put to
strict proof of the same. As stated above the Applicants are not
genuine nor do they have any concern for the environment. These
type of allegations raised in para 17 should be contested with solid
evidence as an Appeal and not as an Application wherein only
substantial question of environment should be put forth.

27.The averments made in para 18 are false and made with malice on a
mere speculation and vehemently denied. No amount of bald
allegations will hold the scrutiny of law without any corroborative
evidence. This respondent has already started the mine closure
process and restoration of the mine is going on in full swing.

28.The averments made in para 19 are false and vehemently denied. All
through the working of the quarry mining operation was only done
up to 2m from the ground level. The Applicant is put to strict proof of
the allegations made. Since the restoration of the mine is in progress
this Application itself and allegations of abandonment of the mines
has become redundant and the Application is to be dismissed with
heavy costs.

29.The averments in para 20 as relating to this Respondent is denied.
The Applicants will continue to harass the Respondents until and
unless they are settled monetarily. It has become the habit of many
people to make such false claims and merely send out paper petitions
to the authorities. They do not incur any I;)é,whatsoever. But the

F
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Authorities who are duty bound to inspect and look into such
petitions have time and again visited the Respondents site and given
them a clean chit till date. No stop memo or otherwise have been
issued against this Respondent while the quarrying was being
conducted or after.

30.The averments in para 21 are denied as being false and misleading.
The 5™ Respondent is a separate legal entity and have every right to
apply for EC under the applicable provisions of law. The 4t
Respondent Company has initiated mine closure procedures and
closed the current impugned site from quarrying activities.

31.The averments in para 22 are vehemently denied. The sketches
produced before the Authorities concerned are genuine and till date
no authority have found any illegality in the same. The said quarry
was functioning from 2016 onwards and it is only in 2022 that the
Applicants have found fault in the sketches raising the cloud of
suspicion on the actual intention of the Applicants.

32.The averments in para 23 are vehemently denied as being not made
against Respondent 4.

33.All the averments in para 24 are vehemently denied as being false
and malicious and speculative in nature. The Applicants have not
pointed out the glaring mistake that they seem to speculate upon.
Their frustration upon the Authorities inaction has only commenced
after nearly six years of the working of the quarry and after the
quarrying has been stopped. If any challenge has to be made on the
sketches produced then the same should be made via an Appeal
against the EC issued. Since they are unable to do so this new tactic
of filing an Application is being adopted.

34.All averments in para 25 are denied as being false and the Applicants
are put to strict proof of the same. There is no denying that ecology
of the mining area will be changed to a certain extent but the
principles of sustainable development states that the activity should
be conducted following all the rules and regulations in place. The 4t
Respondent is in the process of restoration of the area and thus
restoring the ecology of the area as is mandated.

35.All the averments in para 26 are denied and the Applicant is put to
strict proof of the same.

36.All averments in para 27 are vehemently denied and the Applicants

are put to strict proof of the same. @PALATHRA-':ONSTRUCTEONS PVT.LTD.
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37.1t is humbly submitted that this Hon'ble Tribunal may impose
exemplary costs on these Applicants for filing a frivolous application
on the lines of a phishing expedition and for wasting the valuable
time of this Hon'ble Tribunal.

o & C For PALATHRA CONSTRUCTIONS PVT. LTD.
/ A \C "'"'FZ
b ) :
(I ety
-\(‘" A0 Director

4" Respondent

Solemnly affirm and signed before me by the deponent who is personally known to
me in my office at Ernakulam, on this the 21 day of January, 2023.

Counsel for the"4™" Respondent
REMASMRITHI .V.K
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expression shall, where the context so admits be deemed to include his successors
and assigns) of the one part and Sri. CHARLES MATHEW, director M/S
Palathra Constructions pvt Ltd, Palathra building, ThuruthyP.O.,
Changanacherry, Kottayam, 686535 (Pancard No. AAGCP9659R) aged 45
years, bussiness, S/o P.P.Mathew, Residing at Palathra House in the Thuruthy
Kara, Thuruthy P.O, Vazhappally east Village, Changanacherry Thaluk,
Kottayam District. (Pancard No. AJPPM8303A) (hereinafter called the “lessee”
which expression shall where the context so admits, include his/heirs, executors,
administrators, representatives and permitted assigns) of the other part.

Witnesseth that in consideration of the rents and royalties and lessee’s ‘covenants,
hereinafter reserved and contained the State Government hereby give on lease
to '-t.h.? lessee ‘the land measuring 1.8851 hectares described in the schedule
hereunder and delineated on the plan hereto annexed and therein coloured red
(hereiriaftet called the “said lands”) to hold the same for a period of TEN (10)
years commencing from the 29 day of June 2016 and ending on the
28% day of June 2026 the purposes of extracting minor mineral and subject to
the terms and conditions contained in the Kerala Minor Mineral Concession
Rules, 2015 (hereinafter referred to as “the Rules”) and to the terms and conditions
hereinafter appearing

1.  The lessee shall have the right in and upon the said lands to extract
Granite Building Stone (here in after called the said mineral/minerals)
and to do all acts necessary for the extraction of the said mineral/minerals
including the erection on the said lands, buildings and plant required for
the purposes and also to take lead and carry away over the said lands and
to dispose of the said minerals extracted as aforesaid.

2. The lessee shall during the subsistence of this lease have the liberty to
work the said mineral/minerals and remove the same from the leasehold
on permits issued by the State Government/competent authority or any
other officer authorized by him in this regard. The permits shall be issued
only on the basis of pre-paid royalty at the rates specified in Schedule I to
these Rules. The royalty rates shall be subject to revision from time to time

as the State Government may, Q{Qﬁﬂms BVT LT

For PALATH
V,— o Direct
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s Dept:of Mining & Geology
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3.  Thelessee shall pay to the State Government a yearly surface rent equal to
- the land revenue if any, assessable under the rules for the time being in
force, or if the land be the property of Government or in reserve forest then
equal to the land revenue plus cess, if any, per hectare of the land the
surface whereof shall be occupied or used by the lessee for any of the
purposes of this deed and so in proportion for any area less than one
hectare. The said surface rent shall be paid by yearly payments; the first of
such payments to be made on or before the last day of the first year of
occupation provided always that no such rent shall be paid or demanded in
respect of any roads or ways now in existence. ¥

4. The lessee shall at all times during the currency of this lease keep correct
and htelligible books of account showing accurately the quantity of the
said minerals extracted and the weight and value of the said mineral sold
or exported together with the names of the purchasers or consignees. The
lessee shall also maintain a register of employees showing therein separately
men, women employed daily and shall at reasonable times allow the
competent authority appointed under the rules (hereinafter referred to as
“competent authority”) or the officer authorised by him to examine the said
books of account and the register of employees and to take copies and
extracts there from. The lessee shall submit reports in Forms F and G on
the specified dates.

S5, All sums found due under or by virtue of this deed from the lessee may be
recovered from him jointly and severally from them and his properties
movable and immovable under the provisions of the Revenue Recovery Act
for the time being in force as though such sums are arrears of land revenue
or in any other manner as the State Government may deem fit.

6. The lessee shall at the lessee’s/lessees’ own expense erect and at all times
maintain and keep in repair boundary marks and pillars along the
boundaries of the said lands according to the demarcation shown in the
plan here to annexed.

THEW
NSPVI.LIC
ST OF =N~ D5~
Direcic i e e o
S M.M.VAHAB
| = S A L o AL Geologist ,
: 1l .; g T Dept:of Minlng & Geo]ogy
N «‘g\/" L - District Office, Kottayam
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7. In cases where explosives are not used for quarrying the lessee shall not
carry on or allowed to be carried on any quarrying operations at or to any
points within a distance of 75 metres from any railway line except with the
previous written permission of the Railway Administration concerned; and
any bridge on National Highway or 50 metres from any reservoir, tanks,
canals, rivers, bridges, public roads, other public works, residential buildings,
the boundary walls of places of worship, burial grounds, burning ghats or
any Government protected monuments or forest lands which do not conform
to the category of wildlife forests except with the previous permission of the
authorities concerned or State Government or competent authority or any
other officer authorised by the State Government in this behalf.

In cases where explosives are used for quarrying, the lessee shall not carry on

or allowed to be carried on any quarrying operations at or to any points within a

distance of 100 metres from any railway line, bridge, reservoir, tanks, residential

buildings, Government protected monuments, canals, rivers, public roads having

vehicular traffic, other public works or the boundary walls of places of worship or

50 metres from any burial grounds or burning ghats or village roads or forest
lands which do not conform to the category of wildlife forests.

The above said distances shall be measured in the case of a railway, reservoir
or.canal horizontally from outer edge of the cutting or outer edge of the bank, as
the case may be and in the case of a building horizontally from the plinth thereof.

For the purposes of this clause the expression ‘railway’ and ‘railway
administration’ shall have the same meaning as defined in sub-sections (4) and
(6) of section 3 of Indian Railway Act, 1890 (IX of 1890).

8  The sides of open workings shall be sloped, stepped or secured by the

. lessee in such a manner as to prevent slope failure, when an open working

is worked in steps, steps shall be of sufficient breadth in relation to their

height to secure safety. In open workings trees liable to fall and all loose

ground and material shall be removed by the lessee sufficiently far from

the edge or otherwise made source in order to prevent danger to persons
employed in the quarry. -

ES MATHEW
NS PVT. LTD.

Virecio -.:'_ . M .M. VAHAB

e e Geologist ;
s T ; Jeptiof Mining & Geology -
s District Office, Kottayam
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9  If a working place is found to be unsafe all persons shall be withdrawn by
the lessee immediately from the dangerous area and all access to such
working place ei:cept for the purpose of removing the danger of saving life
shall be prevented by securely fencing the full width of all entrances to the
place.

10 The lessee shall at all reasonable times allow any officer authorised by the
Central Government or by the State Government in that behalf to inspect
the said lands and the buildings and plants erected thereon and the lessee

" shall assist such persons in conducting the inspection and afford them all
information they may reasonably require, and shall conform to and observe
all orders which the Central and State Governments as the result of such

" inspection or otherwise, may from time to time pass.

11 The lessee shall be responsible for implementing the provisions of the various
labour laws applicable, from time to time, to the quarry.

12 The lessee shall not assign or underlet the said lands or any part thereof or
the rights or privileges, therein hereby granted or any of them without the
previous permission in writing of the State Government jcompetent
authority.

13 Where the lease or any right, title or interest therein has been assigned,
sublet or transferred as provided in rule 45 read with condition 12, then
the person in whose favour such assignment, sublease or transfer has been
made shall be responsible for implementing the provisions of the various
labour laws applicable, from time to time, to the quarry.

14 The lease may be surrendered by the lessee at any time after 3 months
notice in writing to the State Government/competent authority provided
the lessee has paid all sums due on account of the lease: Provided that if
the lessee elects to determine this lease before the expiry of the term of

 the lease, shall pay in addition to other dues a sum equal to the dead rent
payable for the remaining part of the term of the lease deed.

Sri. CHARLES MATHEW
For PALATHRA

ICTIONS PVT. LTD.
La¥

=~ Uireciys S /-
w2l GO : -'/
& i e :
ol k270 M .M. VAHAB
D) o~ Deptiof Mining & Geology
EN 2Ny Ois Offi ottay:.
L & m trict ce, K am .
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15 If the lessee shall be desirous of taking a further lease of the said lands for
a further term of 10 years he shall give three months’ previous notice in
writing of such desire to the State Government/competent authority and if
the lessee have duly observed all the conditions of this lease, the State
Government/competent authority may agree to renew the lease for such
further term and on such terms and conditions as the State Government/
competent authority may determine which shall be in accordance with the
provisions of these rules with a new registered deed.

16 If the lessee shall at any time during the said term use the said lands or

" any part thereof in any manner other than as authorised by this lease or

fail to carry on quarrying operations continuously without sufficient cause

of which the State Government/competent authority shall be the judge or

shall commit a breach of any of the conditions of this lease it shall be lawful

for the State Government/competent authority to cancel this lease and

take ﬁossession of the said lands or the alternative to receive from the

lessee such penalty not exceeding 25,000 for the breach as the State
Government /competent authority may fix.

17 If at the expiration of three calendar months after the expiry of the lease or
its sooner determination, there shall remain in or the said lands, any
engines, machinery, plant buildings, structures and other works erections
and conveniences the said minerals or other property which the lessee is
entitled to remove from the said lands, the same shall, if not removed by
the lessee within one calendar month after notice in writing requiring their
removal be given to the lessee by the State Government/competent authority
be deemed to become the property of the State Government in such manner
as they may deem fit without liability to pay any compensation or to account
to the lessee in respect thereof.

18 This lease subject to all rules and regulations which may from time to time
be issued by the State Government regulating the working of the quarries
and other matters affecting safety, health and convenience of the lessee’s
employees or of the public, whether under the Indian Mines Act or

otherwise.
Fo : 1
0f PALATHRA COMS NS PVT.LTD.
Sri. CHARLES MATHEW
G Ry Lt O o B
SR SN g “EG Ditecior </ s
5/ A & M .M. VAHAB
T i f.;l o e oL, ‘a:i Geologist £ ®
.“:{_‘\k - ;;-‘ ‘E": :) :“a,_\_:.\- }-g Dapt‘_of Mll'ling & Geﬂlﬂ?:
e SL ¥ District Office, Kottayam
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The lessee shall without delay send to the District Collector and the
competent authority or.the officer authorised by him in this regard report
of any accident causing loss of life or serious bodily injuries or seriously
affecting or endangering life or property which may at any time occur at or
in the said lands in the course of operations under this lease.

The lessee shall furnish such reports and returns relating to output,
labourers employed and other matters as the State Government may
prescribe.

The lessee shall make and pay such reasonable compensation as may be
assessed by lawful authority in accordance with the law in force on the
subject for all damage, injury or disturbance which may be done by him in
exercise of the powers granted by this lease and shall indemnify and shall
keep indemnified fully and completely the State Government against all
claims which may be made by any person or persons in respect of any such
damage, injury or disturbance and all costs and expenses in connection
therewith.

Any condition prescribed in the Kerala Minor Mineral Concession Rules,
2015 but left out in this lease which may be found applicable to the lessee
shall be treated as binding on the lessee.

In this case anticipated royalty for the mineral at rate of Rs. 24/- (Rupees
Twenty Four Only) per tone for a period of one year is Rs.12,00,000 (Rupees
Twelve Lakhs only)

Dead rent realized at the rate of I** year-NIL II** year-Rs. 300/-(Rupees
Three Hundred Only) and [[I? year onwards-Rs.],200/-Rupees One
Thousand and Two Hundred Only) per hectare subject to revision from
time to time. Surface rent at the rate of Rs 200/- (Rupees Two Hundred
only) per hectare for One year is Rs 377/- (Rupees Three Hundred and
Seventy Seven only ) security deposit is Rs 18,851/- Rupees Eighteen
Thousand Eight Hundred and Fifty One only)

This Lease agreement is prepared and registered in original with two
duplicate thereof. '

For P/ LaT5 240 CONSTW VT. 1D
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The Schedule above referred to Description of Land

District S 3 Kottayam .
Sub District X kozhuvanal
Taluk < kottayam
Village/Amsom : Chengalam East
Panchayath < Akalakkunnam
Re Survey Block No. : 48
Re SurveyNo. of the Area : 403/1 403/2
Area in Hectares : 1.88.51 hecteres
old SurveyNo : 778/1B/5
Bounded by Survey No:
On the North by 2 Sy. Nos. 405/1
On the East by . Sy Nos.403/1-1,403/2-2,403/2-3
On the South by : Sy. Nos. 403/2pt
On the West by - Sy Nos. 404
Sri. CHARLES MATHEW

S35 P A Ingr T e
Y = T e
e P

\e it
3, B¥roe g M .M. VAHAB .
SRALE =S Geologist
5 : Dept:of Mining & Geology
g District Office, Kottayam
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In witness whereof the parties hereto have set their hands here unto on
the day and year first above written.

Signed by M.M.VAHAB WINING .- W]Jo s
GEOLOGIST _. £

DEPT.OF MINING AND GEOLOGY
DISTRICT OFFICE KOTTAYAM (

for and on behalf of the Governor of Keral: S/ Dept:of ﬁ;::‘??e
& District Office, xmﬁm‘“
In the presence of ~=7OFFICE : _
(1) SWP\} o SRS )./\/7
; < et¥ \ /
mﬁcx‘cx“‘& %QAO@%\W?}‘ ; .
Kelrougn

B B Solbsul CRomdhcn
“ruped MW&%A)’MN

;E,:’E} & ai.i,ra ;«\3 ,Qu/ TG

Signed by Sri. CHARLES MATHEW
Palathra House,
Thuruthy P.O,

Changanacherry
Kottayam 1

For and on behalf of the Lessee
Witness
1) AP REDRYMAR
Sl .5 DevaRrpPIAN
MAaILp 1A VU roRA L
cwenmn KUY £ P
Korsavye M.,

2 3 Aip . €1
82 /Lt‘o‘awad 2 : %‘qﬁ
k#mmaf)cfm -ﬁ'ﬂ

Prepared by C.A.Muhammed L.No. K.?.A.sz. @'v»»—-——c“

This Deed is computer printed.Corrections Nil.

M e AL - L o -r‘ (-—I'}:' ":: _W
Brt\_ -CHARLES MATHEW L KZRALA i s Geologist :
For PAL@*COP' IONS PVT. LTD. A /Ppept:of Mining & Geology

9/ as “% . DistrictOffice, Kottayam
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Validity expires on 02-02-2021

Proceedings of the State Environment Impact Assessment Authority

Kerala

Present: Prof. (Dr)) K.P. Joy, Chairman, Dr. J. Subhashini, Member and Sri. P. Mara Pandiyan 1.4.8
Member Secretary.

Sub: - Environmental clearance for the building stone quarry project in Sy. No. 402/1,
403/1, 403/2 at Chengalam East Village, Kottayam Taluk, Kottayam District, Kerala
by Sri. Charles Mathew -E.C- Granted.

STATE ENVIRONMENTAL IMPACT ASSESSMENT AUTHORITY

No. 835/EC4/2713/2015/SEIAA : Dated: 03-02-2016

Read:- 1. Application dated 3-7-2015 from Sri. Charles Mathew, Palathara House, Thuruthy

P.O., Changanacherry, Kottayam-686001.
2. Minutes of the 48™ meeting of SEAC held on 6/7-11-2015.
3. Minutes of the 47" meeting of SEIAA held on 7-1-2016.

ENVIRONMENTAL CLEARANCENO. O /2016

Sri. Charles Mathew, Palathara House, Thuruthy, Changanassery, Kottayam-686001 vide his
application received on 14-7-2015 has sought Environmental Clearance under EIA Notification,
2006 for the quarry project Sy. No. 402/1, 403/1, 403/2 at Chengalam East Village, Kottayam
Taluk, Kottayam District, Kerala for an area of 2.0766 hectares. The project comes under Category
B, Activity 1(a), (i) as per the Schedule of EIA Notification 2006 (since it is below 50 hectares) and
as per O.M. No. L-11011/47/2011-IA.1I (M) dated 18" May 2012 of Ministry of Environment and
Forests. It is further categorized as Category B2 as per the O.M. No. J-13012/12/2013-IA-TI 18]
dated 24.12.2013 of Ministry of Environment and Forests, since the area of the project is below 25

hectares.

The proposed project site falls in Latitude 09°37°36.81"" to 09°37°43.32"* N and Longitude
76°42'40.75" to 76°42'46.67°* E. The land use classification as per revenue records is private own
land. The current proposal is for existing quarry and mineral specific hence no alternate site was
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examined. The quarry was in operation with a short term quarrying permit issued by Mining &
Geology Dept., Govt. of Kerala vide order no. 34/GBS/CRPS/2014-15/1696/DOY/2014 dated 19-9-
2014. Forest land is not involved in the project site. The mining will be done by open cast semi
mechanized method. At the end of life of mine, the total excavated area will be 1.8216 ha. And the
same will be reclaimed by plantation. The top soil will be dumped at pre-determined place and
subsequently will be utilized in spreading over reclaimed areas for plantation. OB will be utilized
for laying internal haul road and will farm base in reclamation/ plantation. About 0.8 KLD sewage
will be generated and it will be diverted to the septic tank followed by soak pit. Solar energy used
for external lightings. The proposed site falls in.the Zone-III, moderate damage risk zone as per
BMTPC, vulnerability Atlas seismic zone of India 1S:1893-2002. Meenachil river located at a
distance about 15 km West. Other details of the project are as under:

Brief description of the Quarry project with an area of 2.0766 ha. & production capacity of 50,000
project MTA g
o Lt s s & | Category B/B/2 & Schedule 1 (a)
Location Sy no/ district, Survey Nos. 402/1, 403/1, 403/2, Village Chengalam East, Akalakkunnam
Taluk' viliage etc. Panchayat, Kottayam Taluk & District, Kerala,
. Latitude (N} 09°37'36.81" to 09°37'43.32"
GES o ardinees Lonsitude (B) | 76°4240.75" to 76°4246.67"
Extent of area (in 2.0766 ha.
hectares)
w | Minimen and 101 mMSL and 76 m. MSL
S | maximum height of
S| excavation (MSL)
5‘0 Life of mine proposed | 10 Years
§ | Ultimate depih of 76 m. MSL
S | mining (in MSL) :
X | Distance from the There is no other quarry is operating within 500 m. radius.
| adjacent quarry :
Capacity of production | 50,000 MTA
Details of project cost | Rs. 2.62 Crores.
ABOUT THE PROJECT
Environmental parameters considered
WATER
The total water requirement is about 5 KLD in which 1 KLD is for domestic
Water requirement & which would be sourced from open well, 2 KLD for dust suppression system
sources in mine and 2 KLD for plantation purposes and will be sourced from storm
water pond.
RWH units proposed Rain water collection pond.
Impoundment, damming,
zg:m milognﬂ:.l:len L No impoundment, damming, culverting, realignment or other changes to the
e drologrg?f R S hydrology of surface water courses.
or aquifers? 2
Water quality meeting Water quality to meet requirements after treatment of water (filtration,
requirements disinfection & sedimentation).
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; ; Changanacherry, Kottayam-686001
Details of NABET approved | Environmental Engineers & Consultants Pvt.Ltd., A3
EIA consultant organisation | A1-198, Janak Puri, S
New Delhi-110058.

o
O

Sy
®ig,

2 Since the tenure of the SEIAA, Kerala had expired, the proponent submitted an application
to MoEF directly for getting EC. On constitution of the Authority, MoEF referred it to SEIAA as
per letter No. Z-11013/24/2015-IA-11 (M) dated 01-04-2015 without the corresponding physical
files. The proponent submitted application including Form I, Pre-feasibility report, EMP and
Approved Mining Plan. The proposal was placed in the 48" SEAC held on 6/7-11-2015. The
Committee appraised the proposal based on the Mining Plan, Prefeasibility Report, and all other
documents submitted along with the Form I application and decided to recommend for issuance of
Environmental Clearance with the following specific conditions, in addition to the general
conditions stipulated for mining projects.

1. The set back from the nearby thodu should be maintained.
2. A set back of 100 m from the nearby house should be maintained

3. The proposal was placed in the 47" meeting of SEIAA held on 7™ January 2016. Authority
accepted the recommendation of 48" SEAC and to grant E.C subject to the specific conditions in
para 2 and the General Conditions for mining projects. However if any genuine complaints about
the quarry is received, E.C issued shall be reviewed.

4. Environmental clearance is therefore granted to the proposed quarry project by Sri. Charles
Mathew in Sy. No. 402/1, 403/1, 403/2 at Chengalam East Village, Kottayam Taluk, Kottayam
District, for an area of 2.0766 hectares subject to the specific conditions recommended by SEAC in
para 2 and the mitigation measures undertaken in the EMP in the PFR and Mining plan submitted.

=% The clearance issued will be subject to full and effective implementation of all the
undertakings given in the application, mitigation measures as assured in Chapter 4 of the PFR on

Environment Management and the mining features including progressive mine closure plan as

submitted with the application and relied on for grant of this clearance, The above undertakings and

the conditions and the undertakings in Chapter 4 (Mining), Chapter 5 (Blasting), Chapter 6 (Mine

Drainage), Chapter 7 (stacking of mineral rejects and disposal of wastes) Chapter 11 (EMP) of the

Mining Plan and the entire Progressive Mine Closure Plan as submitted will be deemed to be part of
this proceedings as conditions as undertaken by the proponent, as if incorporated herein.

6. Validity of the environmental clearance will be five years from the date of this clearance,
subject to earlier review in the event of violation or non- compliance of any of the conditions
stipulated herein. :

7. Compliance of the conditions herein will be monitored by the Directorate of Environment
and Climate Change or its agencies and also by the regional office of the Ministry of Environment
& Forests, Govt. of India, Bangalore.
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LAND
Proximity to forest lands None within the study area
Access road to the site — :
Width & Condition 7 m. wide road, SE
Storage of explosives
/hazardous substances Explosives will be stored as per Explosive Act / Rules.
i for :"l‘d NEHe The municipal solid waste will be suitably disposed.

Proneness of the area for

landslides o
Significant land disturbance | No
resulting in erosion,

subsidence & instability

Top soil, overburden etc.

Top soil =4.837 cu.m.
Overburden = 6,270 co.m.

AIR

Likely emissions affecting | Diesel engine emissions & emissions from movement of vehicles like
environment dumpers, trucks, tankers etc. will also generate.
ENERGY

5 The total power requirement will be 75 kW for compressions, which will be
Foc drawn from diesel engine.
Energy sources From diesel engine.
Extent of usage of No
alternative energy resources

BIODIVERSITY
Presence of any endangered | No
species or red listed
category :
Loss of native species and For the quarrying activity all of native tree species, shrubs, herbs, climbers
| genetic diversity etc. existing at the site will be cleared.
Likely displacement of No
fauna
Any introduction of alien / No
invasive species
SOCIAL ASPECTS
et 101 m. , N side
CSR related to the project/ | As a part of Corporate Social Responsibility, it is proposed to spend Rs.7.7
allocation/ time frame lakhs for recurring and Rs.10 Lakhs for non-recurring purposes.
(details mandatory)
GENERAL
The year wise programme of afforestation for the life of mine, about 2,000

Eco restoration trees will be planted, The main aim of the green belt development is to restore
programmes the eco-system to its original form to a maximum extent by designing the

green cover with the same native species.

Litigation/court cases, if

any, against the project Nil as declared
(provide details)

Details of  Authorised | Sri. Charles Mathew,
Signatory Palathara House,

Thuruthy P.O.,
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY KERALA
GENERAL CONDITIONS (for mining projects)
SENERAL CONDITIONS

Rain Water Harvesting facility should be installe::l as per the prevailing provisions of KMBR / KPBR,

unless otherwise specified.
Environment Monitoring Cell as agreed under the affidavit filed by the proponent should be formed and
made functional. p

Suitable avenue trees should be planted along either side of the tarred road and open parking areas, if any,
including of approach road and internal roads,

Maximum possible solar energy generation and utilization shall be ensured as an essential part of the

Corporate Social Responsibility (CSR) agreed upon by the proponent should be implemented
The lease area shall be fenced off with barbed wires to a minimum height of 4ft around, before starting

Warning alarms indicating the time of blasting (to be done at specific timings) has to be arranged as per
stipulations of Explosive Department.

Control measures on noise and vibration prescribed by KSPCB should be implemented,

Quarrying activities should be limited to day time as per KSPCB guidelines.

Blasting should be done in a controlled manner as specified by the regulations of Explosives Department or
any other concerned agency.

A licensed person should supervise/ control the blasting operations.

Access roads to the qQuarry shall be tarred to contain dust emissions that may arise during transportation of

materials, :
Overbu:de_n materials should be managed within the site and the old quarries, if any, should be reclaimed

~ and restored.

Hisight of benches should not exceed $ m and widthr should nge be less than $ m,

The transportation of minerals should be done in covered trucks to contain dust emissions,
The proponent should plant trees at least 5 times of the loss that has been occurred while clearing the land
for the project.

A minimum buffer distance of 100m from the boundary of the quarry to the nearest dwelling unit or other
structures, not being any facility for mining shall be provided
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A minimum buffer distance of 100m from the boundary of the quarry to the nearest dwelling unit or other
structures, not being any facility for mining shall be provided -
100 m buffer distance should be maintained from forest boundaries.
f,‘onsent from Kerala State Pollution Control Board under Water and Air Act(s) should be obtained before
initiating activity.
All other statutory clearances should be obtained, as applicable, by project proponents from the respective
competent authorities including that for blasting and storage of explosives. : _
In tthhc case of any change(s) in the scope of the project, the project would require a fresh appraisal by this
Authority.
The Authority reserves the right to add additional safeguard measures subsequently, if found necessary, and
to take action including revoking of the environment clearance under the provisions of the Environment
(Protection) Act, 1986, to ensure effective implementation of the suggested safeguard measures in a time
bound and satisfactory manner.
The stipulations by Statutory Authorities under different Acts and Notifications should be complied with,
including the provisions of Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and
control of Pollution) act 1981, the Environment (Protection} Act, 1986, the Public Liability (Insurance) Act,
1991 and EIA Notification, 2006. _
The project proponent should advertise in at least two local newspapers widely circulated in the region, one
of which (both the advertisement and the newspaper) shall be in the vernacular language informing that the
project has been accorded Environmental Clearance and copies of clearance letters are available with the
Department of Environment and Climate Change, Govt. of Kerala and may also be seen on the website of

the Authority at www.seiaakerala.org. The advertisement should be ithi s from the date of
receipt of the Clearance letter and a copy igned in hould be fi to the office

of this Authority as confirmation.
A copy of the clearance letter shall be sent by the proponent to concemed Grama Panchayat/ District

~ Panchayat/ Municipality/Corporation/Urhan Local Body and also to the Local NGO, if any, from whom

suggestions / representations, if any, were received while processing the proposal. The Environmental
Cl ce shall also be put on the website of the compan the proponent.
The proponent shall submit half yearly reports on the status of compliance of the stipulated EC conditions
including results of monitored data (both in hard copies as well as by e-mail) and upload the status of
compliance of the stipulated EC conditions, including results of monitored data on their website and shall
update the same periodically. It shall simultaneously be sent to the respective Regional Office of MoEF,
Govt. of India and also to the Directorate of Environment and Climate Change, Govt. of Kerala.

details of Environmental Clearance should be prominently displ. in a metallic board of 3 ft x 3 ft with
green background and vellow letters of Times New Roman font of size of not less than 40.Sign board with
extent of lease area and boundaries shall be depicted at the entrance of the quarry, visible to the public
The proponent should provide notarized affidavit (indicating the number and date of Environmental Clearance
proceedings) that all the conditions stipulated in the EC shall be scrupulously followed.
The above conditions shall prevail notwithstanding anything to the contrary, in consistent, or simplified,
contained in any other permit, license on consent given by any other authority for the same project

/‘ _‘-’___..--"""CI’ ?
Y

,.ﬁvMember Secretary, SEIAA Kerala
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i) Necessary assistance for entry and inspection should be provided by the project proponent
and those who are engaged or entrusted by him to the staff for inspection or monitoring.
ii) Instances of violation if any shall be reported to the District Collector, Kottayam to take
legal action under the Environment (Protection) Act, 1986.
ili) The given address for correspondence with the authorized signatory of the project

Sti. Charles Mathew, Palathara House, Thuruthy P.O., Changanacherry, Kottayam-686001.

Sd/-
Member Secretary, SEIAA
&

Addl. Chief Secretary
. Environment & Forests Department
i Government of Kerala.
To,
. Charles Mathew,

Palathara House,

Thuruthy P.O.,

Changanacherry,

Kottayam-686001

Copy to:

1. MOoEF Regional Office, Southern Zone, Kendriya Sadan, 4™ Floor, E&F Wing, II Block,
Koramangala, Bangalore-560034 -

2. The Additional Chief Secretary to Government, Environment Department, Government

of Kerala

The District Collector, Kottayam

Director, Dept. of Environment and Climate Change, Govt. of Kerala, Tvin-24

Director, Mining & Geology, Thiruvananthapuram -4.

The Secretary, Akalakunnam Grama Panchayat, Poovathilappu, Manlumkal P.O,

Kottayam-686503 &

7. Chairman, SEIAA, Kerala

8. Website

9. SF

10. Olc

N

Administrator
SEIAA
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and for the same validity period. The transferee shall comply with all the conditions in the

EC

- | ' MMVAHAB
‘ | e Geologlst
NI OFp. - Jeptiof Mining & Geology -
; 2\ “istrict Office, Koffayam
\&\ This is thertrue copy of the document
m}referred toand marked as Annexure-

S/A.3inthe OA.
Dept:of Mining & GEGoRY.

5 'Gagiogisl c%{ : ; ;

District Office, Kottayam =™ v d \ WD

Advocate
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KERALA STATE POLLUTION CONTROL BOARD

FILE NO. :9404645
Date of issue :2021-03-01

. CONSENT VARIATION ORDER
Consent No : PCB/KTM/ICO/VARIA/R16KOT2863652/VARIA/2021
Ref : R16KOT2863652 dated 05.12.2018 with a validity up to 01.02.2021
The ' Integrated Consent to Operate' issued as per reference above to M/s Palathra Constructions (P)Ltd, Palathra
Building Thuruthy P.O Changanacherry is hereby modified & issued to M/s Palathra Constructions (P)Ltd, Palathra
Building Thuruthy P.O Changanacherry The consent(s)/ variation order(s) cited under reference are integral part of

this consent variation order and this order is Sl.lb_]t:I:l to the conditions stipulated therein and the following
modifications/ additions.

I. GENERAL 7

- S.No. Items Description
1 SURVEY NUMBER 402/1,403/1,403/2
2 VALIDITY 31.01.2022

II. CONDITIONS

3.1 For renewal of the consent in case of continuance of operation of the quarry, application in the
prescribed form shall be submitted through the web portal of the Board for Online Consent Management &
Monitoring System 2 months prior to the date of expiry. Late application will be accepted only with fine,
3.2. Conditions given in the Environmental clearance shall be strictly complied with.

All other conditions of the Integrated Consent to Operate issued as per reference above remain unchanged.
Digitally signed by JOSEMON J
JOSEMON Jesezaaisies

DATE :01/0372021 SIGNATURE & SEAL OF ISSUING AUTHORITY
ENVIRONMENTAL ENGINEER

Pagel
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KERALA STATE POLLUTION CONTROL BOARD

FILE NO. :9404645
Date of issue :05/12/2018

INTEGRATED CONSENT TO OPERATE - RENEWAL
Consent No : RI6KOT2863652
Ref : PCB/KTM/ICO/R4/3395/2016 dated 17.05.2016 with a validity up to 31.12.2018

The ' Integrated Consent to Operate' issued as per reference above to M/s Palathra Constructions (P)Ltd,Palathra
Building, Thuruthy P.0,Changanacherry is hereby renewed up to 01/02/2021 and issued to M/s Palathra Constructions
(P)Ltd,Palathra Building, Thuruthy P.O,Changanacherry The consent (s)/ variation order(s) cited under reference are
integral part of this renewal order and this order is subject to the conditions stipulated therein and the following

modifications/ additions.

I. GENERAL
S.No. Items Description j
1 MACHINERIES TOTAL 200 HP
2 SURVEY NUMBER 402/1,403/1,403/2
3 CAPITAL INVESTMENT | RS. 262 LAKH
4 VALIDITY 01.02.2021
5 PRODUCTS BUILDING STONE 50000 MT/ANNUM
6 FEE REMITTED RS. 173775/-
7 SURVEY NUMBER 402/1,403/1,403/2
8 VILLAGE CHENGALAM EAST

I1. Stack Details

Stack No. Source of Emission Stack Height above Control
Emission Rate(Nm3/Hr) Ground Level(In| Roof Level(ln Equipment
Meters) Meters)

III. CONDITIONS

Pagel
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3.1.This consent is granted subject to the power of the Board to review and make variation in all or any of
the conditions as per section 21 of the Air (Prevention and control of Pollution) Act 1981 and section 25 of
the Water(Prevention and control of Pollution)Act 1974

3.2. This consent is granted based on the Environmental Clearance No.07/2016 Building Stone Quarry(41)
dated 03.02.2016.The quarrying shall be done after obtaining all statutory/necessary clearances from
concerned authorities and is valid only when all other clearances from other concerned authorities are valid.
3.3.This consent unless withdrawn earlier and subject to condition no 3.1&3.2 shall be valid up to
01.02.2021.For continuing to operate beyond the validity date application for the renewal has to be
submitted through online(website:krocmms.nic.in)at least 3 months prior to the expiry of this consent.

3.4. No change, deviation or alteration that may affect the environment, extent and location of quarry shall
be made.

3.5. Any change in particulars furnished in the application/the identity of the occupier/ authorised agent is to
be intimated to the Board forthwith.

3.6. There shall be a minimum distance of 50m from boundary of quarry operating area to residential
building, place of worship, public buildings, public road having vehicular traffic, river or lake, railway
line,bridges etc.

3.7. Quarrying shall be done only within the area marked in the location plan.

3.8. Quarrying area shall be earmarked before commencement of quarrying activities.

3.9. Blasting and quarrying shall be done without causing any nuisance or damage to occupants of adjoining
or neighbouring land or building or posing damage to health, life or property.

3.10. After completion of excavation at any site, the abandoned quarry shall be utilized for rain water
harvesting with protective barriers/ any other suitable approved purpose or may be reclaimed as per
specification.

3.11. Proper fencing/barriers shall be provided and maintained all around the abandoned deep quarry pits to
avoid accidents.

3.12. Mining below normal water table by continuous pumping shall be avoided in summer period
(March,April & May) to prevent drinking water shortage in that area.

3.13. Noise creating activities such as drilling, blasting, breaking loading etc shall not be done during night
time (6pm — 6am).

3.14. Blasting shall be done at specified time with prior signals to avoid accidents.

3.15. The PM10 in ambient air at the boundary shall not exceed 100 g/m3, max.

3.16. The Sound level (Leq) at 1m outside the boundary of the site and near residential locations should not
exceed the ambient noise standard applicable to the adjoining areas.

3.17. “The consent issued from the Board will be valid only for a period during the period when all other
statutory or necessary clearances from other concerned authorities are valid. The consent issued from the
Board is only with respect to the powers vested under the Water Act, 1974, Air Act 1981 and Rules there
under. The operation of the unit shall be commenced only after obtaining clearances from all concerned
authorities”.

3.18. No other machineries shall be operated without prior Consent of the Board.

3.19. Quarrying operations shall be started only after obtaining Mining permit/lease from Mining &
Geology Department and D & O License under the Kerala Panchayat Raj Act from the concerned Local Self
Government.

3.20. The applicant shall submit copies of all relevant permits/lease/certificate/licenses periodically to this
office to ensure the validity of this consent.

Page2
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3.21. Adequate safety measures shall be provided in accordance with the fire safety regulations.

3.22. The applicant shall put up sign boards near the main entrance of the plant to display consent number
&validity.

3.23. All the quarrying activities shall be in accordance with conditions of the mining permit and as per the
approved site plan issued by the Village Officer. The site plan is enclosed herewith.

All other conditions of the Integrated Consent to Operate issued as per reference above remain upcl']'an ed.
. Digitally signed by

. JOSEMON J
JOSEMON J Da_t_:: 2018.12.05 15:15:43

</ +05'30'
DATE :05/12/2018 SIGNATURE & SEAL OF ISSUING AUTHORITY
ENVIRONMENTAL ENGINEER

To

Charles Mathew (Director),
Palathra Constructions (P)Ltd,
Palathra Building,

Thuruthy P.O,
Changanacherry,

1. This digitally signed document is legally valid as per the Information Technology Act 2000
2. For verifying this document please go to krocmms.nic.in and search using date of issue/name of the

unit/Application Number in “Consent Granted Applications” link in the home page of the Board's Online Consent
Management and Monitoring System.

Page3
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¢

No. 1483/M3/2016 : . Directorate of Mining & Geology

: Kesavadasapuram, Pattom P.O.
Thiruvananthapuram-4

_ Tel: 0471-2447429

. : : Fax: 0471-2447429

' e E.mail: director.dir.dmg @ kerala.gov.in
Web: www.dmaq kerala.gov.in

: Dated : 24.06.2016

From :
The Director of Mining & Geology

To
ﬁ.Palathra Constructions (Pvt) Limited, Palathra Building,

Thuruthy P.O, Changanacherry, Kottayam- 686 535

Sub ; Mines and Minerals - Minor Minerals- Granite (Building Stone) -
Preparation and execution of quarrying lease deed —reg —

Ref: 1. Pro.Order No. 222/2016-17/1843/M3/2016 dtd. 24.6.2016
2. KMMC Rules 2015
3.Pro.No. 835/EC4/2713/2015/SEIAA did 3.2.2016 of the Member
Secretary, SEIAA & Additional Chief Secretary. Environment. & Forest
Department, Government of Kerala

Please refer to the Proceedings Order cited above wherein a quarrying lease for
Granite (Building Stone) was granted to M/s.Palathra Constructions {Pvt) Limited,
Palathra Building, Thuruthy P.O, Changanacherry, Kottayam- 686 535, | request you to
prepare three copies of the quarrying lease deed original on plain paper and two copies of the
same in stamped paper worth Rs. 200/- and produce the same before the Geologist, District
Office, Kottayam for scrutiny and execution = The date of execution will be entered up by the
Geologist at the time of execution. After scrutiny of the quarrying lease deed, the Geoiogist will
inform you the date of execution convenient to him. After execution as per the request of the
Geologist stamp duty will be fixed by the District Registrar, Kottayam and he will receive the
stamp duty and a certificate of remittance of stamp duty will be entered in the lease deed. A
chalan for Rs.18,851/- (Rupees eighteen thousand eight hundred and fifty one only) being
the security deposit is enclosed herewith duly countersigned. Please affix your signature at the
appropriate places before remittance of money in the treasury. The original treasury receipted
chalan may also be produced along with the typed copies of the lease deed and the draft form
"H' which is enclosed herewith, before the Geologist, District Office, Kottayamat the time of
execution. :

7.
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Please note that the quarrying lease deed has ¢ be executed within a period of six
months from the date on which quarrying lease has been granted and got registered in
accordance with the Registration Act, 1908 vide Rules 44 of the Kerala Minor Mineral
Concession Rules, 2015. Form 'D’ is also enclosed herewith for strict compliance and to report
thereof. ;

Yours faithfully

lg DIRECTOR OF MINING & GEOLOGY (1/2)

Encl : as above

Copy to : The Geologist, District Office, Kottayam vide Letter No. 2608/DOY/ML/2015
dt.22.2.16,28.3.16,13.4.16,2.6.16 &22.6.16

He is instructed to execute the lease deed as and when it is received. The Original survey
map is enclosed herewith. Please acknowledge. A copy of the lease deed may be forwarded to
this office soon after registration. The area under this grant should be demarcated and boundary
stones fixed before execution of the lease deed.

You are also instructed to obtain and forward the Form D to this office. No movement
permits should be issued before the service of Form 'D’ notice, which is a statutory
requirement. : :

You are further instructed to forward photocopies of the registere'd lease deed to the
Director of Mines Safety, Bangaluru Region & District Collector. Also ensure that the lessee has
erected notice board and made proper fencing before the execution of lease deed as stipulated
in the rules.

Lsi24 6
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PROCEEDINGS OF THE DIRECTOR OF MINING & GEOLOGY

‘Sub : Mines & Minerals - Minor Minerals — Granite( Building Stone) — Quarrying
lease to M/s.Palathra Constructions (Pvt) Limited, Palathra Building,
Thuruthy P.O, Changanacherry, Kottayam- 686 535 sanction — orders issued.

Ref : 1. Application dated 1.2.2016 from M/s.Palathra Constructions (Pvt) Limited,
Palathra Building, Thuruthy P.O, Changanacherry, Kottayam- 686 535
2. Letter No.2608/DOY/ML/2015 dt.22.2.16,28.3.16,13.4.16,2.6.16 &22.6.16 from

the Geologist, District Office, Kottayam

3. Kerala Minor Mineral Concession Rules,2015

4, Pro.Order No. 835/EC4/2713/2015/SEIAA dtd 3.2.2016 of the Member
Secretary, SEIAA & Additional Chief Secretary, Environment & Forest
Depadment Government of Kerala

N0.222/2016-17/1843/M3/2016 Dtd., Thiruvananthapuram, 24.06.2016

ORDER

A quarrying lease is granted to M/s.Palathra Constructions (Pvt) Limited, Palathra
Building, Thuruthy P.O, Changanacherry, Kottayam- 686 535 to quarry Granite (Building
Stone) over an area of 1.8851 hectares of private land comprised in Survey Nos.
403/1,403/2 of Chengalam East Village Kottayam Taluk, Kottayam District for 10({ten) years
from the date of execution of the quarrying lease deed under the Kerala Minor Mineral
Concession Rules, 2015 and as per the survey map issued by the Tahsildar, Kottayam and
the approved Mining Plan and environmental clearance submltted by the appllcant subject to
the under mentioned condition.

$ Royalty is payable to Government as per Rule 32 of the Kerala Mineral Concession
Rules, 2015 in respect of minor mineral quarried and moved out of the quarry subject to
revision from time to time on the basis of amendments to the schedule | of the said
Rules.

2. Dead rent is realazable under of the said rules subject to revision from time to time on
the basis of amendments to the schedule Il of the said rules.

3. Surface rent realizable under of the said rules will be equal to the land revenue assessed
by the Revenue Department subject to revision from time to lime on the basis of the land
revenue.

4. The lessee shall execute a quarrying lease deed within a period of six months from the
date of this order in form ‘H' as per Rule 43 of the Kerala Minor Mineral Concession
Rules, 2015.

B The lessee shall also deposit an amount of Rs. 10,000/- (Rupees Ten Thousand only) as

: security deposit for the observance of the terms and conditions of the lease before the
deed is executed as per rule 42  of the said rules. The lessee shall commence
quarrying operation only after the deed is executed and registered.

6. The quarrying area shall be demarcated and boundary stones fixed at the lessee's
expenses before execution of the quarrying lease deed.

7. The lessee shall not win and dlspose of any type of dimension and decoratwe ston-s.-
from the area over which the quarrying lease has been sanctioned on the strength of
this order

8. The production of Granite (Building Stone) from the area covered under this grant shall

be subject to the quantity specified in the Mining Plan submitted by the lessee. (50,000
metric tonnes per year)

ol s
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9. (i) The lessee shall erect a notice board in Malayalam at a prominent place with a minimum
size of 1 metre X 1.5 metres in a metallic board near to the entrance of the quarry to the
effect that it shall contain the name and address of ire permit holder, mineral concession
number and date, the mineral to extracted, permit number and date and its date of
expiry, quantity of extraction permitted (if applicable), area of extraction permitted,
explosives used (if any), etc.

(i) The lessee shall erect a warning board with danger sign regarding operation of the
quarry, 100 metres away by the side of the road leading to it.

10. The lessee should provide retention wall/barricade/fencing compound wall surrounding
the quarry before the commencement of the quarrying operation for preventing accidents
by failing of human being animals, vehicles and material into the quarry. The lessee
should take effective preventive measures for the safety of labourers as well as the
general public.

11.  The lessee should leave a distance of 7.5m from the adjacent boundary lands including
government puramboke land while carrying out quarrying operations.

12.  The lessee should not assign, sublet or transfer his lease or any right or interest therein to

any person without previous permission of the Director of Mining & Geology.

13. The lessee shali pay tax related to Revenue Department, if any, as directed by them and
the details should be furnished to the Geologist periodically.

14. The lessee shall operate the quarry in accordance with the condition stipulated in the
environmental clearance and mining plan submitted by them.

15. . The lessee shall obtain all other statutory licences/clzarances/No Objection Certificates
from other authorities concerned including Explosive licence, consent from Pollution
Control Board and D & O licence from the Local Self Government Department
concerned.

i6. The lessee shall produce Progressive quarry Closure Plan before completion of five years
of operation of the quarry. : .

7 The lessee shall produce a financial guarantee of Rs. 1,00,000/- (One lakh only) as
stipulated in rule 62 of the KMMC Rules, 2015 before execution of lease deed.

18.  The lessee shall pay ten percent of the amount of royalty/consolidated royalty, as the
case may be paid by him, being the quarry safety fund in addition to the
royalty/consolidated royalty, as per rule 63 of the KMMC Rules, 2015.

19.  The lessee shall carryout mining operations as per the approved mining plan

20. The lessee shall renew Environmental Clearance on or before 02.02.2021 for
the operation of the quarry of the remaining period.

The terms and conditions stated in this order will be subjected to such further
modifications as may be made by the State Goverament fiom time to time.

Sd/-
T.K.Ramakrishnan
DIRECTOR OF MINING & GEOLOGY(ilc)

Ws.Pa]athra Constructions (Pvt) Limited, Palathra Building,
Thuruthy P.O, Changanacherry, Kottayam- 686 535
Copy to : .
1. The Deputy Director General, Directorate General of (By Order)
Mines Safety, Southern Zone, Bangaluru- 560029 : o
The District Collector, Kottayam /@ﬁp
The Geologist, District Office Kottayam ok

The Tahsildar, Kottayam
Stock File (2) File Copy

LAl

SENIOR SUPERINTENDENT




Location.of thic Quarry-District :‘Kommtm Foaen
T ekt ROTTAYAM: s
Villsg ik CHENGALAM EAST
Survey Ho. ¢ 403/11272
Extent ~ ° 1°_ARE3 . Hectares,

This Quartying permit wét ba i fdrce for ore yoer from the dalo of issie.
Conditions.
1, ammmmmmmmemammammmmm
2 Noeamymgshaﬂbedonemam:fﬁw*resoima‘%aimyimeandbmgesmwmemm5
' ; Highway, residentiel budings end riverbanis. |
3. Tmmhmshﬁmmmamﬂgmmmmewmmmw!obe'keptmctmd
h@lgﬂem&sofawoumsvmkhshﬁ mﬁmma?eenmsstwmmirom ime fo ime the quenily of
 wingrd exrected and if soid, fo whom soid, plece, cashmmmdmnﬂo...‘i. %a.600..
..ol
4, Themmvandmaacoounlkepimefesha!bsquuinmecwnbyhaom@mofmeDspmmnics
Mining and Gaology during aﬂ reasoneble fme. :
5. The permil hotdar sna give on demmd%nfamton p*'ta&ning txthe guarying mﬂ may b9 called for by
the undersigned or the Officer duly euthorized by hm in. that behdf end comgly with the provision of tho
Kersla Minor Minersl Concession Ruiss 1967 end hi‘*ng which the parmit is liable to be cancelied end
suitable action taken as provided for fn the Rufss
6.  The permit hoder shall notbe e:gblsforreﬁmt‘ i of any of the amount paid by wey of consalidated foyely

e

ew.,
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‘Tmmm&smmtbﬂmmrmﬂﬁmamhwmimbﬁmbbe
Gwamntmmg.mmgmmemmmemmmﬁw oy
mﬂmwolmewwummwmtmlmmw& uro!hemsa fyess P Y
The permit hoider shall wﬂhqutﬂday Bﬁndﬁolhaﬁﬁmtf}dmh! e maawgrm and- maOH:cer d\

* authorzed byh!min this nagard fhe rapm:)rwaecidenl qausjpglass ofﬂfaorasﬂmlmdzyln;ums

. wiousiyaﬂecﬂng Nendﬂngwhgﬂavp:opatyﬂkhmay atanybn‘reoeﬂrats}mmomk! lands

' ﬂwoowseofoperaﬂonsund’ermes&engh : of s parmit. - S e B R L VR
Thepemﬂhddﬁshﬁmmmmmsmmm&ﬁmmmwmamwlw
 cuthory'n accordance wit i forco on th siectfor s dariage inuries or isibancs whisch
bo dong by him In exerdés, of ‘_ngmlwwmmtmmmmd shell fiae

Foug

e

indemniied. fully and oomp! ' lhe Stals Gmmmt Bgaim! gl claims whhh maybe mads ;, A
person of persont I respscl ol’any«slmh damaga h{ufy or cis!unmnce and ol cosls and expames i
conndeton therewdth. . . o ; _

" Aay.condition prescribed inithe Kerala Minor Mingrel Concession Rufes 1967 but -Isft out n the parmi
whlch meybafoundq:ﬁic@ie ;l:o thepmn:thaidcr shal betraa{aeaasbmdngonttw permit hoider, -
“The permit holder shel give a cash memorenciim in Form-P-whie ae!rmg mlnnr minersf to any px_rchase
mdmemmmpyreunsdbymepmnﬁ holder. g
On'any eccognt, thequm)gng operalons ehe" not cause any damage to lfe mprmeﬂyln the mwbl
‘erees and It shouid nol” cause any, ks of e varonmenta hezard. if any. violehone are noticad by the
campotant eulhorlly or ey person duly autcz6 iy this behafl he bes e fght to suspendioencel the

paimit. - :

Idiyaknnnal. :
Kan,]iraasa‘btom.}" 0o 95

Hﬁpﬁectw wwmmeecsosv s
nnwcm Kotiayam
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FORM-U

‘:szRRYING PERMIT GRANTED/RENEWED UNDER CONSOLIDATED ROYALTY
PAYMENT SYSTEM FOR THE EXTRAGTIOH OF GRANITE BUILDING STONE.

 [Seerule 3,4 (1A))
No.73/GBS/CRPS/2011-12/1400/DOY/2011. - Date.31..08..2011.

A quanylng permit has been grantod under Consohdated Royalty paymcnt
system for the extraction of Granite Building Stone from the Quarry under the
Kerala Minor Mineral Concession Rules, 1967 to SHRL SHAJI SIMON,
IDIYAKUNNEL HOUSE, KANJIRAMATTOM. P.O., and is hereby permitted to operate
the quarry and sell various sizes oi' aggrcgat"a of Gramte Building Stones thereof

' from below mentioned area. :

Lopatxon of the Quarry-District : Kottayam
‘ : Taluk  :  Kottayam
~ Village. :  <Chengalam East
Survey No. : 403/1, 403/2-2
. Extent g 8.07 Ares Hectares

_ (S'betch of the permitted area attached)
his Quarrying permit will be in force for one yea: from the date of issue.
Conditions. : o B '
1. . Cuanying shalbe sticly conined tJh area abovs altedfo i purpos.

2. No Quamying shali be done within 75 ielres of tae Rallway fine and bridges or 50 metres from State
* Highway, residential buldings and riverbagss.

3. The permit hoider shall at al fimes during the tem of the permit keep or cause to be kept correct and
intelligible books of accounts which shal contain acourate entries showing from time to time the quantity of

: mineral extracled and if sold, fo whéinsald, place, cash memorandum No. ....cccuuvveinens veenns G,
4. - The Quary and the account kept there shall be ofen for inspection by the Officers of the Depariment of
- Mining and Geology during all reasonable time.

5. The permit holder shall give on demand informatic pertaining fo the quanrying that may be called for by
the undersigned or the Officer duly authorized by him in that behalf and comply with the provision of the
Kerala Minor Mineral Concession Rules 1967 and failing which the permit is liable to be cancelled and
suitable action taken as provided for in the Rules. -

6. The permit holder shall not be eligible for refund of 2ny of the amount paid by way of consolidated rovalty
elc,,




10.

11,

& ri

13.
14,

(Seal of the competent
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‘SHRI. SHAJI SIMON

A Wmmmammmm
- employees o of he publc whether under the Mines Act, 195 or bgifse

Thaperml:holdumalwmmtdehy send to the District Colle 5-.;_—'_-' <
authorized wmnmmmmuwm mdkamwﬂyw cr
pertdiivhic.gfa atanrmmatomtlwsamandsm

Thepannlmldefshalmmd_pay.w '.. ;

authority in accordance with law in force ori the sulict for all damage injuries or disturbances which may
be done by him in exercise, dﬂwmsgmtedbyﬂ&mmﬂaﬁshalﬂmﬁyandshaﬂkaaﬁ
Indemnified fully and compietely the Stale Government against all claims which may be made by any
mwmhmﬁﬁwaﬁdanagahmuiﬁmbmmmﬂa!m&aﬂmm
connection therewfth.

Anymndihonprasaibedmﬁ:ekerahﬁﬁmMmeréComsshnRﬁes 1867 but left out in the pemiit .

: vmumaybefuundappﬁwbb toﬁ}epemllthoider shall beﬁeatedasbhdmgmthepannﬁholder

mepemﬂtholdershalgiveacashmmandumur Form+P while selling minor mineral to any purchaser
and the duplicate copy retained by the permit holder.

'Onanyawomtﬂxequanyhgopemﬂansshalnol :ausamydunagetoﬁeandmpertvhﬁenearb;

areas and it should not cause any kind of environ nental hazard. If any violations are noticed by the
‘competent authoty or any person duly authorized n this behalf he has the right to suspendicancel the

permit.
* Operetion of this permit should be with requisite fictnice to possess explosives™ as per rules.

* This Is not a license for starting quanying operal cns, Quarying operations can be started only aftor
getting thé D & O Licenss from the concemed ccal Seif<Government Institution under the Kereia

Pnchayali Raj Act’.

'Dated this 31st day of August, 2011.

- IDIYAKUNNEL HOUSE,
KANJIRAMATTOM. P.O.,

The Direcior of Mining and Geology
Thinuvananthapuram-4.
The District Collector, Kotlayam.
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¢+ FORM-U

QUARRYING PERMIT GRANTED/RENEWED UNDER CONSOLIDATED ROYALTY
PAYMENT SYSTEM FOR THE EXTRACTION OF GRANITE BUILDING STONE.

L

{See‘mte 3,4 (1A)
No.99/GBS/CRPS/2012-13/08/D0Y/2013. Date. 19..01..2013. -~

A quarrying permit has been granted under Consolidated Royalty payment
system for the extraction of Granite Building Stone from the Quarry under the
Kerala Minor Mineral Concession Rules, 1967 to SHRI. SHAJU SIMON,
IDIYAKUNNEL HOUSE, KANJIRAMATTOM.P.O., KOTTAYAM and is hereby
permitted to operate the quarry and sell various sizes of aggregates of Granite

- Building Stones thereof from below mentioned area.

Location of the Quarry-District £ Kottayam
Taluk - Kottayam
Village : Chengalam East
Survey No. : 403/2-2

: Extent : 8.07 Ares Hectares
(Sketch of the permitted area attached) '
. This Quarrying permit will be up to 10.12.2013.

1, mamd\albeskicﬂywﬁwdmuamabmdﬁedhﬂﬂsm

2 No Quarrying shall be done within 75 mefres of the Ralway line and bridges or 50 metres from State

3 The permit holder shall at all times during the term of the permit keep or cause fo be kept correct and
intelligible books of accounts which shall contain accurate entries showing from time to time the quantity of

: mineral extracted and ¥ sold, to whom sold, place, cash memorandom NO. ....c..evcnreicnicas elc.,

4 The Quany’d the account kept there shall beyapen fo inspection by the Offices o the Department of
Minng and GEology during o reasanable tme, &/ .

5. The pemit hokder shal'give on demand knfiaation pertaining o the quanying hat meybe called for by
the undersigned or the Offcer duly by him in that behalf and comply with the provision of the

Kerala Minor Mineral Concession RulesR967 and fafing which the permit is liable to be canceliled and
suitable action taken as provided oy in fid Rues.
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T This permit is subject to all rules and regulations which may from time to fime to be issued by the State -
Government regulating, the working:of the quaries and other matiers affecting the safety heakh of the
employees or of the public whether under the Mines Act, 1952 or otherwise. _

8. The permit holder shall without delay send to the District Collector , the under signed and the Officer duly
- authorized by him in this regard the report or any accident causing loss of iife or serious bodily injuries or
seriously affecting or endangering fife or property which may atawmm&ah'ﬁusaidhrush
_ the course of operations under the strength of this permit

8, mmmmmmmmemswuww.m

: authority in-accordance with law in force on the subject for all damage injuries o disturbances which may
be done by him in exercise, of the powers granted by this permit and shall indemnify and shall keep
Indemnified fully and completely the State Govemment against all claims which may be made by any

person or persons in respect of any such damage, injury or disturbance and all costs and expenses in

10. Nw.mndibnw%ﬁbedhhekera!awmhﬁmmmhnmm 1967 but left out in the pemmit
which may be found applicable fo the permit holder, shall be treated as binding on the permit holder.

1. The permit holder shal give 2 cash memorandum in Form-P while seling minor mineral to any purchaser
and the dupicate copy retained by the pemnt hoidr.

12.  On any account, the quanying operations shall not cause any damage to ife and properly In the nearby
. areas and i should not cause any kind of environmental hazard. If any violations are noticed by the
,mmam«wmdmenmwmmumbmm

ey
13.  *Operation of this permit should be with requisite licence to possess explosives® as per rules.

1. * This is not a iense for starfing quanying operations, Quarrying operations can be started only afler
mmnaommwmmwmm&mmuw

Prchayali Raj Act”

Datedthisthe g% dayof January, 2013,
4042# -

(Seal of the competent authority). \g}}" :
Renewal of CRPS No. 73/GBS/CRPS/2011-12/1400/DOY/2012 dated 31.08.2011

To .
SHRI. SHAJU SIMON ' A
IDIYAKUNNEL HOUSE, - <&
KANJIRAMATTOM.P.O., KotTAYAM ,Q,‘:

1. TheDireclor of Mining and Geology 13 >
2 The District Collecior, Kottayam. '
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FORM-U

QUARRYING re:lum' GRANTED/RENEWED UNDER CONSOLIDATED ROYALTY
PAYMENT SYSTEM FOR THE EXTRACTION OF GRANITE BUILDING STONE.

[See rule 3,4 (1A}
No.49/GBS/CRPS/2013-14/2465/D0OY/2013, Date. 16,.01..2014.

- A quarrying permit has been granted under Consolidated Roynllypayment
system for the extraction of Granite Building Stone from the Quarry under the
Kerela Minor Mineral Concession Riles, 1967 to SHRI SHAJU SIMON,
IDIYAKUNNEL HOUSE, KAHJIRAH&TTOH.P.O., KOTTAYAM and is hereby
permitted to operate the quarry and sell various sizes of aggregates of Granite
Building Stones thereof from below mentioned area.

Location of the Quarry-District =~ : Kottayam
Taluk s Kottayam
Village 3 Chengalam East
Y - Survey No. :  403/2-2, 403/1
Extent :  8Ares ' Hectares
(Sketch of the permitted area attached)
: This Quarryin It 0 15.01.2015.
Condilons. :

1 &mﬂuélﬂbéstﬂywﬁuhﬂwmmwedhwsm

2 mmmmndmmrsmdmmwmmmammmm
Highway, residential buidings and riverbanks.

3 The pemi hoder shal at all fimes.during the fem of the peant keep or cause t be kept comect and
inteligible books of accounts which shal contaln accurate entries showing from time to time the,quanity of

mineral extracted and i soid, to whom sold, place, cash memorandum NO. ..uue.us ceveveserne -
"4, mmmmmmmmumhmwmmmwmoemmw
. Mining and Geology during all reasonable time.

5, The permit holder shal give on demand information pertaining 1o the quanying that may be cafied for by
the undersigned or the Officer duly authorized by him in that behalf and comply with the provision of the
Kerala Minor Mineral Concession Rules 1967 and falfing which the permit Is kable fo be cahcelled and
suitable action taken as provided for in the Rules.

6 The Mrﬁhoﬁwdﬂmtbemwmhm{wdﬂamnpaﬁhyay dmmyw
efc.,




10.

11.

e

4.

{Seal of the competent aufhorily).
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This pem s subject t 8 res and ragulations which may ffom me o tine o be issued by the Stats

m.mumdummmmmuwhaamam
employees or of the public whether under the Mines Act, 1952 or ofherwise.

The permit holder shall without delay send o the Distrct Collector , the under signed and the Officer duly

. authorized by him in this regard the report or any accident causing loss of lfe or serbus bodly Injures or
- serously afiecling or endangering fife or property which may at any fime ocour at o In the said lands in

the course of operations under the sirength of this perm.

The peamt holder shall make end pay such reasonable compensations as may be assessed by lawful

in sccordance with kaw In force on the subjed for all damage Injuries or disturbances which may
be done by him In exercise, of the powers granted by this permit and shall indemnify and shall keep
mmmmmmmmdmmmumwmy

" person or persons In respect of any such damage, Injury o disturbance and &l costs and expenses in
comnection therewdth. y

mmmhmmmméaammmm?m kit out in the pemnit
which may be found applicable to the permit holder, shall be trealed as binding on the permit holder.

The pemitt hokder shal give a cash memorandum in FormP whie seling rinor minesal o any purchaser
and the dupicata copy retaned by the pemit hoder, :

mmmmmeMmeWhm‘aﬂMhhm
areas and R should not cause any kind of gavionmental hazard. If any violations are noficed by the
Wmawmmmmmwm has the right to suspend/cancel the
* Operation of this pemit should be with requisite Boence to possess explosives” as per rules.

* This Is not & Boense for starting quarrying opecalions, operations can be siaded only after

getting the D & O Liense from the concemed Locel Self Institufion under the Kerala
. Prchayati Ra] Act.
Dated this the
&>

-' A

GEO:?EL
\_.—"’ g 2
Renewal of CRPS No. Wmﬂﬁ-’memﬁ dated 19.01.2013

To

%l’*‘

SHRI. SHAJU SIMON
IDIYAKUNNEL HOUSE,

KANJIRAMATTOM.P.O., KOTTAYAM
The Dicector of Mining and Geology :
Thiruvananthapuram-4,

The District Collactor, Kotiayam.
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No:01/2021-2022/A-1/A7-755/021

Emblem

Dated :30/07/2021

AKALAKKUNNAM GRAMA PANCHAYAT

Manalunkal P.O Kottayam(Dist)
Pin:686503, Phone:482251141 ,Email :akalakkunnamgp@gmail.com

FACTORIES , TRADES, ENTREPRENEURSHIP , OTHER-SERVICES LICENCE
(K.P.R Act Section 232,FACTEOQS Licence Rules 1996)

Name of Licensee

Charles Mathew

Address of Licensee

M/s.Palathra Constructions Pvt.Ltd, Palathra Building , Thuruthy
P.0,Changanacherry

Name of Enterprise and name of place

M/S.Palathra Constructions Pvt.Ltd

Activities for which licence has been accorded

Quarrying of rock for sale

Ward No:}BuiIding No:

VIII /O - Sy No: 403/01 , 403/02

Periodicity of Licence

From 03.04.2021 To 31.01.2022

Amount Receipt No Date
|Licence Fees 5000 /- 121040100003 03/04/2021
IMotcur Fees 1000 /- 121040100003 03/04/2021
|Prof. Tax 2500 /- 12104010003 03/04/2021

hDetaiIs of No Objection Certificates Presented for
Sanctioning of Licence
l(No,date, Period authority issuing)

1.Consent No. PCb/ KTM/ ICO/ VARIA / R16KOT2863652/ VARIA /
2021, of Pollution Control Board Valid up to 31/01/2022

2.Explosive Licence No E/SC/KL/22/1015 (E 47574) dtd.30.1.2019 Valid
up to 30.03.2024

MOEF Notification dated 18.01.2021

3.Mining shall be done only in the place sanctioned.

Direction from the Pollution Control Dept; Environment Dept; Mining
and Geology Department etc. should be strictly adhered to.

Office Seal

Sd/-
Secretary
Akalakkunnam Grama Panchayat

(Designation Seal)
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The Licensee shall comply with the following conditions.

1. The Licensee should act in accordance with the provisions of Kerala Panchayath Raj Act, the
rules there upon and the subsequent byelaws.

2. The Licensee shall make arrangements for inspection of the place of work and the requirements
thereof by the Panchayath Authorities / the officers empowered by the Secretary and produce
this licence if wanted by them.

3. The licensee shall exhibited a sign board in a conspicuous place showing his name, Licence
number and Purpose in his work premises.

4. The Place of work shall not be changed without getting permission from the Panchayath and in
case of stopping the work, the matter should be informed to the Panchayath in advance.

5. The Place of work and the premises shall be kept clean in a manner that it does not cause
infectious diseases and disturbance to the public and the food articles kept for sale should be
maintained free from flies, germs and dust.

6. The Premises shall be cleaned at the end of each working day.

7. Debris Animal Wastes or any other wastes falling or collected to the place of work or premises
shall be collected and disposed of in a manner satisfactory to the Secretary.

8. The Licensee shall at all times keep in repair any part at the inside walls of any building and the
floor and pavements at the aforesaid premises so as to prevent the ingress of rubbish, wastes,
obnoxious or noxious substance which may be splashed thereon.

9. The Licensee shall at all times keep in good condition any drainage or sewage dispersal device in
or adjacent to the aforesaid premises.

10. The Licence of shops maintaining any kind of untouchability will be cancelled.

11. No person suffering from any kind of skin disease, leprosy, sore of contagious disease shall work
in and around the premises used for carrying on business.

12. Plastic less than 50 microns and other prohibited plastics items shall not be produced, collected,
sold or handled.

13. The Place name should be recorded in Malayalam and English in the board of the Enterprise.

14. All hotels and restaurants having a seating capacity exceeding 20 seats should have toilet facility.

15. Prohibited products such as Pan masala, Gudkha ect. Shall not be stored and sold.

16. Child Labour shall not be permitted.

17. Violation of the above said conditions can lead to the cancellation of this Licence.

Sd/-

Secretary,
Alalakkunnam Grama Panchayath
(Designation Seal)

NB: Application for renewal of llcence shall be subrmtted 30daysi in advance of the last date of vaI|d|ty of
3 'd '] " L'
this lecence. : v 2 BE Cogn L2 m\ O «P\,
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o aTh
AR FTER | Government of India

QST AR I AT | Ministry of Commerce & Industry
Qg wor Rvwess FUET WoA (3 | Petroleum & Explosives Safety Organisation (PESO)
' : Qd A1- REHIed ST | Formerly- Department of Explosives

AT A, s /-2, { | Kendriya Bhavan, Block C-2, 3rd Floor

CSEZ Gr.3Y.a%R=pT1S | CSEZ PO Kekkanad Dist. Erakulam Emakulam 682037

WIS (Phone):- 2427286 | ¥T (Fax):- 2427276

§-A Email: dycceemnakulam@explosives.gov.in

HEGT (No.): E/S /1015(E47574) ReAie (Date): 30/01/2019

alﬁf:hra House, Thuruthy, Vazhappally P.O., Chenganacherry, Kottayam, Town/Village - Vazhappally
District-KOTTAYAM, State-Kerala, Pincode - 686103

R . Survey No(s).403/1. 40372-2, mr Chengalam East, frl KOTTAYAM, 753 Kerala 3 Riewiess & #rsher 3 3wt & e
Fe ¥ foeiess B3, 2008 % sieia LE-3 3% STy S & E/SC/KL22/1015(E47574) 8 seiehaor szt 31
Subject:  Possession for Use of of Explosives from magazine situated at Survey No(s).:403/1, 403/2-2, Chengalam East, Dist.
st KOTTAYAM, Kerala -Licence No.: E/SC/KL/22/1015(E47574) granted in Form LE-3 of Explosives Rules, 2008 - Renewal regarding

e | Sir,

msﬁmmmwﬁwmm1%1&019wﬁzﬁmﬁ|ﬁmm.zmﬁmmmaﬂmmm

31/3/2024 & SN oY §9 0T & WY Ash ow @ ¥
Reference to your letter No.: NII dated: 19/01/2019, the subject licence duly renewed upto 31/3/2024 and issued in Form LE-3 of Exp[csiw_as Rules, 2008 is

forwarded herewith.
3l & e sdeRor b P PR e Reie 31032024 3 O 5 T @ 89 o0
For further renewal of licence, please submit the following documents so as to reach this office on or before 317372024,
¢ URT 3R3-1 F Rftad gof v semia ddea
Application in Form RE-1 duly filled in and signed.
* UF } U W & AR qed W I T mmwmmhamm,mmmmmm

uE H g ot dmet |
Licence fees for one to five years in the form of demand draft drawn on any Nationalized Bank in favour of Jt, Chief Controller of Explosives,
Chennai payable at Chennai,

¢ NIRRT W & Y qF IR
Original licence with approved plan.

* PUA W WAY 3 Rywiew w2008 % Braer 11237 o v weoT W
In this connection, please also refer to Rule 112 of Explosives Rules, 2008.

. ﬁmm&m%qm—n#m@nﬂlﬁmﬂﬁmmmmﬂmuﬁmmﬂmmmm
e & e any =79 ) | ;
Indent for purchase of explosives shall be placed in RE-11 with the supplier and copy of the same shall be sent to this office.(Not applicable for
fireworks store house)

.mﬁwﬂzﬂﬁh@mﬁmﬁgﬁm&#ﬁa#aﬂ-ﬁuﬁaﬁmrmmmtm#m .
R & 10ade & UET S 9T GufavEsh e & N FE ) | Please submit quarterly returns of explosives in RE-7
at the end of every quarter so as to reach this office by 10th of the succeeding quarter.(Not applicable for fireworks store house)

= MWMWmmﬂmﬁmmm*mwhmwmmm IS, T
mﬁ:ﬁfﬂawsz#mmmmﬁﬁmﬁmmﬁm#mﬁmﬁmmmﬂmm
All blasting operations shall be carried out by a competent person holding a valid shot firer’s permit granted under above rules. However, blasting

operations in mines coming under the purview of the Mines Act 1952, the blaster shall have qualifications prescribed in the regulations framed
under the said Act.

mmﬁmwﬁrwﬁre}wﬁ:ﬁwﬁzﬂﬁmmgﬁaﬁmﬁm#meﬂrwm% I
An amount of Rs. 4300/- balance is in your credit, which may be utilized for future transaction by quoting this reference.

F ‘ STET | Your's faithfully ”

ﬂ—-’v’:;-’/l
(FRAYFNH | Dr. R-Venugopal)

30 T RAFRes ALTE | Deputy Chief Controller of Explosives
Fedl | BT Rivgies IkEEE]
afafaf RS | Copy Forwarded to: Deputy Chief Controller of Explosives
. oo #SE (District Magistrate), KOTTAYAM (Kerala)- H=ar & e (for information F¥ S Ernakulam
39 7%q faFsReE TS | Deputy Chief Controller of Explosives
I | Ernakulam

(3R el 3 I3 # Rufa, Yed e F AT T ATAZE http://peso.gov.in 28 )
(For more information regarding status, fees and other details please visit our website http://peso.gov.in)
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A Y¥Y TAH. §.-3 | LICENCE FORM LE-3
© (Rewes @EH, 2008 T AHEHHT 4 F A 1 F Hegesa 3(@) A (F) SR-T)

> (See article 3(a) to (d) of Part 1 of Schedule IV of Explosives Rules, 2008)
@) 39T & BT TF FHT W T 1,234,530 T3 7% s a1 R A d a9 6% Rewes wa &
’ farw

Licence to possess : (c) for use,explosives of class 1, 2,3,4,5,6 or 7 in a magazine

H. (Licence No.) : E/SC/KL/22/1015(E47574)
$IF TAT (Annual Fee Rs): 2400/

. Licence is hereby granted to

MJs.Palathra Constructions Pvt Ltd (ITQ#IY / Occupier : Mr. Charles Mathew), Palalthra House,
Thuruthy, Vazhappally P.O., Chenganacherry, Kottayam, Town/Village - Vazhappally, District-KOTTAYAM,
State-Kerala, Pincode - 686103 :

P IR e B S ;
. AUy $T uiFafa | Status of licensee : Company

- ygafe Rrafaf@d gdeEt & @ AAET possess for use of Nitrate mi o L SHifly anké Edbulsion
&) : Explosives, Safety Fuse, El
Licence is valid only for the following purpose. Detonators, - & &

Igwia Revrs! & Peafafla e, R 3R #@en & e Ria ©

Licence is valid for the following kinds and quantity of explosives: -- (&) (a)

Sa: 17 3 T gt AR g su-gmr AET RRE UE aHRY
No. Name and Description Class & Sub- #
. NO. : Division division Quantity at any one time
Nitrate mixture - Slurry and Emulsion
2h ' Explosives .. L : ek
A BT Safety Fuse 6,1 0 . . 200Mxe .
23 Electric and/or Ordinary Detonators 6.3 intiias 0 4000 Nos.
@) el v adey A # WhE o) e Rewies A A (3ese 3@) AR @& U=
¥ R . 20 times

(b) Quantity of explosives to be purchased in a calendar month[applicable for licence under article 3(b) s above.
and (¢)] : !
- PfaRRE R GERE) ¥ e IR &1 g @ Y@RT & (Drawing No.) E/SC/KL22/1015
! : (E47574)
The licensed premises shall conform to the following drawing(s): . % (Dated) 16/10/2009
aRmT Reafea g9 o Ua €1 The licensed premises are situated at following address:
Survey No(s). 403/1, 403/2-2 , 7TH (Town/Village) : Chengalam East QA U (Police Station) : Pallikkathode
forem (District) KOTTAYAM TS (State) " Kerala fUA®IS (Pincode)
ZIATY (Phone) & AT (E-Mail) herT (Fax)

' m et # et gﬂ‘iﬂ'@ e T _ A set of portable magazines of D and E type (manufactured

! : ; : o * by m/s. Thekkans Engg and Fab)
The licensed premises consist of following facilities.

'Wmm—mmmﬂﬁaﬁmﬁmﬁwﬁmmmmmﬁamﬁwxzw

¥ sude), uat 3R fARe wa AR PRl sumel & aE T g JEed & S
The licence is granted subject to the provision of Explosives Act 1884 as amended from time to time and the Explosives
Rules, 2008 framed there under and the conditions, additional conditions and the following Annexures.

1. Wwﬁ.sﬁmﬁawmm,mhmmmmmﬁam@i

. Drawings (showing site, constructional and other details) as stated in serial No. 5 above.

2. FAR MRER @R FALaRT 30 IR A o R TRARRE o)

Conditions and Additional Conditions of this licence signed by the licensing authority.
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3. &0f UST DE-2 | Distance Form DE-2,
°. 7% ey A 319 2012 7% RRET WM This licence shall remain valid till 31st day of March 2012,

waﬁ,mﬂmmmmﬁaﬁwﬁma@mvﬁm4$nﬁﬁﬁeﬂaw$m
wmmmﬂaﬁmmmmmmmmmmmmﬁ
aﬁam%maﬁmaﬁwﬁﬁﬁamuﬁﬂaﬂmmﬁaﬁwmm

This licence is liable to be suspended or revoked for any violation of the Act or Rules framed there under or the
conditions of this licence as set forth under Set VIII, wherever applicable, referred to in Part 4 of Schedule V or if the
licensed premises are not found conforming to the description shown in the plans and Annexure attached hereto.

Sd/-
@R | The Date - 16/10/2009 : HIF AT Repled PGS | Joint Chief Controller of
? Explosives
South Circle, Chennai
Amendments ; -
* Amendment of Quantity of Explosives/Monthly Purchase Limit dated - 25/05/2015
* Amendment in Drawings/Facilities/Premises dated - 20/06/2016

* Amendment of Quantity of Explosives/Monthly Purchase Limit dated : 22/06/2017
Transfers ;

» Change in Licensee Name/Address/Status dated - 26/05/2014
» Change in Licensee Name/Address/Status dated : 21/09/2016

TR & ysisa & v e

Space for Endorsement of Renewal I i ” g

" w

o ST A TR HAM A arig I TR 2 Fe 3R Eew

Date of Renewal Date of Expiry Signature of licensing authority and stamp
30/01/2019 31/03/2024 Dy. Chief Controller of Explosives, Emakulam

Y 5 > g
Deputy Chief Controller of Explosives _
SRS eid Ernakulam %

WM:mﬁmhﬁmmmmmﬁmmﬁMMMI
Statutory Warning : Mishandling and misuse of explosives shall constitute serious criminal offence under the law.
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Safety distances required to be kep

70
Form DE-2
(See rule 113 of the Explosives Rules, 2008)
(Distance Form to be attached to the licence)

t clear around magazine for high explosives or fire works or factory licence number

E/SC/KL/22/1015(E47574) in form LE-3 granted to M/s.Palathra Constructions Pvt Ltd, Palalthra House, Thuruthy,
Vazhappally P.O., Chenganacherry, Kottayam, Kerala- .

Type of Structure(s) . Safety distances meters

LV I %

Tnside Safety Distances(ISD)
Room or Workshop used in Connection with the Magazine
Any other Explosives Magazine or store House or Factory of the Applicant
Magazine Office

M UM
11 17

Middle Safety Distances(MSD)
Magazine Keeper's or Chowkidar's Dwelling house
Railway including Minerals and Private Railways
Canal (in active use) or cther navigable water
Dock or Pier or Jetty
Public Highway or Public Road
Private Road which is PRINCIPAL means of access to a Temple, Mosque, Church,
Gurudwara or other places of worships, Hospital, College, School or Factory
River Embankment or Sea Embankment or Public Well
Reservoir or Bounded tank/rope way
Windmillor or Solar panel for Power Generation

33

13
14
15
16

Outside Safety Distances(OSD)

Dwelling House

Gowt. and Public Building

Temple, Mosque, Church or Gurudwara or other Places of Worships

Shops, Market place, Public recreation and Sports Grouad,’College, School,
Hospital, Theater, Cinema or other Building where the public are accustomed to
assemble

Factory

Buildings or Works used for the Storage in Bulk of Petroleum, Sprit, gas, or other
inflammable or hazardous substances

Building or Works used for Storage and Manufacture of Explosives or of articles
which contain Explosives

. Aerodrome

Furnace, Kiln or Chimney

Quarry or mine pit head

Power House or Electric Substation
Wireless Station

Warehouse or other Storage Building
Any other Protected works

45

Overhead Electric lines

Electric Power over head Transmission Lines above 440V
Electric Power over head Transmission Lines upto 440V

45
15

The Date : 16/10/2009

Amendments :

e [L e

For Joint Chief ContreHef of Explosives

South Circle, Chennai

o Amendment of Quantity of Explosives/Monthly Purchase Limit dated : 25/05/2015 Deputy Chief Ccntmll;r of Explosives
e Amendment in Drawings/Facilities/Premises dated : 20/06/2016 URUITES3 Fraakalam

+ Amendment of Quantity of Explosives/Monthly Purchase Limit dated : 22/06/2017

Transfers :

e Change in Licensee Name/Address/Status dated : 26/05/2014
o Change in Licensee Name/Address/Status dated : 21/09/2016




20.

2L

23.

24,

25,

26.
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Renieat & wrel dost o dufaeha v @ w1 Rar smem Fx a st Rar s |

Empty packages of the explosives shall be removed 1 the carliest and destroyed. \ B
FgaRury 3R FHEEl @ ofeR & R snTeed & g fr I areh aisanst @ sEee g i | -
The licensce and the employee shall be conversant with procedure to be taken during the emergency within the premises,

fferor o FeEr HREN FF Tl gREgE Tt | sgea R # aw ' @ ogEa Ra smer Ak ww gfRg
A & fow @ wRETs it 39 AEa & suaut ik geen Ruiadt o @eusa:  Iques fear o @ SR o
Td% FRYr yae H S | :

Free access to the licensed premises shall be given at ali reasonable times to any inspecting or sampling officer and every facility shall be
afforded to the officer for ascertaining that the provisions of the Act and these rules and the safety conditions are duly observed.

o g TE a1 REees AT ITaRuRs S dgee ot o aiel, g @ suaor & R e aena
77 ofteds a1 aREds e @ Refet # o) = o AR v F gRa ot S o & i @ aw @

cafthdl & gUa & T Iraegs &, sgeiivRs Refed @ foafa s 3k Rt 3@l & e sqoea R
X Wi # 29 |

If the licensing authority or a Controller of Explosives informs in writing, the holder of the licence to execute any repairs or to make any
additions or alterations to the licensed premises or machinery, tools or apparatus or carry out recommendations, which are in the opinion of
such authority may pose unacceptable risk and so necessary for the safety of either on-site or off-site of the premises or persons, the holder
of the license shall execute the recommendations and report compliance within the period specified by such authority.

ygafaudl Amha F @A 3R R & R ofga R g sRERE sgee SRl @ sl @ ol
Rrepies / nfavarsh ar Feaw o wdeem |

The licensee shall purchase authorised explosives/ firsworks or safety fuse as mentioned in the list authorised explosives from a licensed
factory or company for possession and sale from the magazine. :

fe @ e af =R seolta a== ot st werat i R 3R e & R -

(@) S wew A STE ¥ IR e H gh W E 125 @ A 145 @S, vivaRa i, :

%m(qéfmﬂmmﬁmmﬁmmﬁmmﬂasﬁaﬁamﬂwﬁmlmﬁmm
‘I‘l;el;ossessionmds’!le of fire-crackers generating noise level exceeding;

a) 125 dB(AI) or 145 dB(C)pk at 4 meters distance {rom the point of bursting shall be prohibited;

b) For individual fire-cracker constituting the series (joined fire-crackers), the above mentioned limit be reduced by 5 log10 (N) dB, where
N = number of crackers joined together. s

3T A1 TAEPIT NI gEeAT 7 e e B s 99, i O & g e 3R e wiRierd 3R seeae
wiely & TR srtwa @ Ro fr s | :
Accidents by fire or explosion and losses, shortage or theft of explosives shall be immediately reported to the nearest police station and the
licensing authority and local office of the licensing authority.

. #fafte owd 7 Additional Conditions :

1.

sgeeirardy RN A & anfemsh @ a1 waflfa wtom, a1 T 3R AT & ST Rr BT | The licensee
shall not exhibit, possess and sell fireworks of foreign origin. ;
ey

T HIw fer
For Joint Chief Controller of Explosives
, 9+ | South Circle, Chennai
IY P EEe
Deputy Chief Controller of Explosives
YOS EA Ernakulam
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(&T_VII1| Set VIID

, e 3 T 1,2,3,4,5,6, 3K 7% Reeweat 2 Refy 71 wier g T & A 5T T3 (igeda 3 @ () # a3

s i o Rewies fBes 2R v R S O Wi 6. EISC/KL22/1015(E47574) Y o fefaila € |
The following are the conditions of licence number E/SC/KL/22/1015(E47574) to possess for sale or use, explosives of Class 1,2,3,4,5,6
. and 7 in a magazine in Form LE-3 (:_rticles 3(b) to (c) ) granted by Chief controller of Explosives or Controller of Explosives.

1. o ¥ e of T Rrewies! & @ Fgea dvg @l | afe S8 eEl
The quantity of explosives on the premises at any one time shall not exceed the licensable capacity.
l%ﬁ?ﬁtﬁ?ﬂﬁﬁ!ﬂﬂ*ﬁ?ﬂgﬂﬁ#ﬂ#ﬂ%ﬁﬂﬂg@m IR e & sumy & RfAfe g g @ @
o :
'IhcmagazincusadforsmmgeofucplosiwsshallmaimainufetydisuncespeciﬁedinSchednleUiandnmuremﬂwlicmcc.
3. TS @ AT 39 S RewEt 5, S 5w e A RAfe § @ o9 & e IR R @ AW § e e 3

R a1 STt & W@ S F e & R S s A9 |

The magazine shall be used only for keeping all explosives specified in this licence and of receptacles for, or tools or implements for work
connected with the keeping of such explosives.

4.ttt @ WES @ o AR REReat # dew aar $6 oe @ dreha & S8 R s |
The opening of packages and the weighing and packing of explosives shall not be carried on in the magazine.

s @ @R A avia & e B, e e ¥ 1@ o & e & o Tt 8, Aol A ah @ Sne 5w
= ¥ vE o, 0 G A7 T 1 A ACA RS SIa A 3k e T A T BEa, WER 59

a R ST R R 7o @ Riewes # R A 3T @ ¥ aon R Rl e avia & REwes aF J 0ge
|5 W -

() 2 (e Bson, 9 3 (e ) & Rt Ao, T 6 TR WA & S 3 A I ool iR a9 6
T 2 & e A Rrwer N Tad, e o e we @ SEaa ¥, T gt & ar R Bl aved
R o TUEE F W@ 3§ | :

@) T 6 THIT 3% e AT AEReE W ST @ S |

@ T 1% Heia 3 A AR B ST T AT

: ‘I‘woormmdmﬁpﬁonoru:plosiveswhichmaybepcxmittedmbekcp(inﬂ:cmagazjneshallbekepton]yifthcyaresepamtedfmm
eachoﬂnrbyanimqvmm&pmﬁﬁenofmhsubstmceorchum,orbysuchinmneningspau,aswilieffmallyprcvemmlosionor
fire in the one communicating with the other; Provided that— ;

(d) the various explosives of Class 2 (nitrate-mixture), Class 3 (nitro-compound), safety fuses belonging to Class 6 Division land '
detomﬁngfumbelcngingtoClnsséDivision2asdonntcommanyntposedimnorsteel,maybekeptwilhencheﬂ:erwithomwy
intervening partition or space ;

{e) Detonators belonging to Class 6 Division 3 shall be kept scparately.

(6) Gun powder belonging to Class 1 shall be kept separately.

6. T3 @RE Aw) ¥ RS W@, =% REAH £ FiE § @ af g IS & gare Rara g wide
iy ey & sl 3 A @ S |
Explosives of Class 3 (nitro compound) shall not be kept in the magazine afler the expiration of one year from the date of their
manufacture except with the special sanction of licensing authority.

7. a3 mmtmamﬁmﬂmamwmmtmm#mﬂmm
5 et feTies fadse 3 5as R RS & e |
(i)aamﬁaxhzﬁﬂ?ﬁa’rmﬁﬂmw%ﬁmﬂm%ﬂm#@ﬁﬁawaﬂwmﬁmm
Wﬁﬂ#ﬁ@#ﬁmmmzﬁaﬁﬁﬁm@mﬁmﬁmﬁwmmmﬂ
S W WRRRA #0 |
(ﬁ)ararmﬁmmmﬂﬂwmﬁmmammmmﬁammmmﬁm
aﬁﬂsﬁ?smnﬂﬁmmﬁmﬂaﬁuaﬁ*maﬁmmtwwﬁmﬂm&mww
W%M&W@ﬁ&!ﬁmmﬂmaﬁg@ﬁﬁmmﬁ@ﬁﬁﬁmmﬂﬁl
ExplosimofClass3(nitrooompound)shallnotbckcptinthemagazinesﬁcrtheexphaﬁouafmymfmnthedﬁeof:heir

manufacture except with the special sanction of the Controller of Explosives. ;
(i) When such sanction has been given, a written certificate showing the period covered bylhesmcﬁmshallbeoblamcdﬁ‘mnﬂlc

(ii) When an explosive owing to its being no longer of standard purity or owing to signs of liqucﬁ;ction or of exuded nitro-glycerin or
liquid nitro-glycerin or liquid nitrocompound is no longer fit for storage in the magazine or store house the licensee shall comply, at his
own expense, with such directions as 1o its disposal as the Chief Controller or Controller of Explosives may issue. -

g, sty & shady smr ar swet sl de, nwmmmmwmmmmmﬁwm‘
ja&amm&aﬁmmfhﬁmﬂmwﬁwﬁaﬁmmtmﬁu&mmm|ma¥rm#m1€:,
Mﬂ%mﬁz#wuﬁmdmﬁm@ﬂw&zﬂ I} TRAS ¥ F wERE @ 7=
mmmamm:ﬂm-harmﬂﬁsuﬁﬂ?maﬂqzazt:uiqﬁnhsh%wmmﬁqﬂﬁ#ﬁﬁmmmﬂr
ﬂmwmﬁwmmﬁmﬁ#maﬁmﬁmﬁuﬁe Ghen TR & wEw & REwes ¥ e

7 Rewes @ T g | ; :
The interior of the magazine and the benches, shelves and fittings therein shali be so constructed or so lined or covered as to prevent the
exposure of any iron or steel contact with the explosives. Such interior, benches, shelves and fittings shall so far as is reasonably

o Frase
=¢ of Explesives




10.

13.

14.

15.

S

18.

19.
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-

practicable, be kept free from grit and shall otherwise be clean; and in the case of any explosives liable to be dangerously affected by
water, due precautions shall be taken to exclude water there from; : :
Provided that so much of this condition as relates to precautions against the exposure of any iron or steel shall not be obligatory in a
building in which no explosive other than explosive of the Ist Division 6th (Ammunition) Class is kept.

aﬁaﬁamwuﬂmﬁmﬁm%&wm%aﬂmﬁuﬁ@%%ﬁmﬁﬁamﬂmmuﬁ

mmmmzmmammmmmm$mmmamm
@ 7% 5 oherr HRE ala e @ g o 8 a1 &t ;
WMWW*W“WMW%*WMW$@WWMM*WWW:

mwm%mammmmmamam%mmmmasma:mmm

Mmﬂmaﬁmmﬁf&waﬁamﬁuﬂma%mﬁﬁaﬁ#ﬁﬁaﬂn#h

If the lighting conductor is tested by the Controller of Explosives, the licensee shall pay the fees prescribed for test. In the even of the test
proving unsatisfactory, the same fees shall be payable by the licensee for each subsequent test until the lighting conductor is passed by the
testing officer as satisfactory: ;

Provided that the fees payable for a single test shall be charged for all tests made on a conductor during any one day :

Provided further that where two or more lighting conductors are attached to one and the same magazine, the fee for the testing of all such
conductors shall not exceed the fee prescribed in this condition for testing a singlé lighting conductor.

%mmmmstﬁﬁmﬁ#mmm,ﬁ%mﬁw#mmmmmmaaﬁtm
HOT o A1 RAEIE {1 & WA T W -

g 9 o @ qE AT, S IR A T F IwEs A FEp e W R Haa & d@av F arem w8 oo Rrey
e o emes a8 @ ;

Due provisions shall be made, by the use of suitabie working clothes without pockets, suitable shoes and by searching or otherwise or by
such means, for preventing the introduction into danger area of the factory premises of fie, Lucifer matches or any substance or article
likely to cause explosion or fire, but this condition shall not prevent the introduction of an artificial light of such construction, position or
character as not to cause any danger of fire or explosion;

Provided that so much of this condition as applies to the exclusion of iron or steel, shall not be obligatory in a building in which no
explosive other than an explosive of the 1st Division of the 6th (Ammunition) Class is kept.

HATRardy v FRE-3 3R wRE4 m#.a.%hﬁ#r,#aﬁﬂmﬁzﬂwmﬁﬁwsﬂzﬁm@_aﬂzﬁ%
o, 2ms$mmmmmm%smma%mmmﬂmﬁmwmwmm

The licensee shall keep records and accounts of 2ll explosives in Forms RE~3andRE-40rRE-5,asthecasemaybe,andexhibilthcstock
books and records to any of the officers authorised under the Explosives Rules, 2008 whenever such officer may call upon him to do so.
The stock books in the prescribed proforma shall be page numbered.
mﬁﬂmmmmmwﬁm*@wﬁmaﬁﬂmmmmmmw
U BN S FH AP g o R o |

No changes or alterations shall be carried out to the premises without prior approval of the licensing authority and the licensee shall
comp[ywimanymdiﬁonthalmyhcspeciﬁcdhythelicming authority in this behalf,
WMWWMWﬂM#mmmMMW#WWmu#&M

Twaiﬂhm*m$mﬁmawﬁmtmaﬁaﬁmWWﬂwﬁmm
LGS I

Magazine shall at all times be kept in state of 8004 repair (or maintained in good condition). The licensee shall report to licensing authority
forthwith, if the magazine becomes unfit for storage of any explosives for any reason whatsoever. :
mwwgmmﬁmummﬁmmmmmwma

The licensee of the magazine shall submit quarterly return as per sub-rules (3) and (4) of rule 24 of these rules.

ﬁqunma\gWthmsmmmmwmmmmmmwa
[

The licensing authority shall be immediately informed for advice if any explosive is found deteriorated or unserviceable,
ﬁmtmma@wmmmﬁsmammmﬁEWQmemﬂmﬁm




ey

TECRE

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
PETROLEUM AND EXPLOSIVES SAFETY ORGANT SATION(PESO)

(Formerly Department of Explosives)
A & D - Wing, Block 1-8, IInd Floor, Shastri Bhavan
26 Haddous Road, Nungambakkam Chennai 600006

Tele: 28281023 Fax: 28284848
Email: jteeechennai@explosives.gov.in

No.: EFSCH\'I.IZEIIOIS{EHS?-Q

: Dated:20/06/201¢
24 JUN 2014
St Charles AMatiew
Talalira House, Thuruthy, Fezhappatly P.O., Chenganacherry, Kottayem, Town/! illage - Vazhappatly
District-KOTT4V 44 State-Kerala, Pincode - 686 103
Subject. Passession for Use of of Explosives from magazine situsted a¢ Su rvey No(s).:403/1, 403/2-2, Chengalam East, Dist.

ROTTAYAM, Kerala -Licence No.: I:‘.IS("JRMII!G!S{EJ?SNJ graated in Form LE-3 of Explosives Rules, 2008 -
Amendment in Drawings/Facilities/Premises .

Sirfg),

The explosives from the magazine will also be used in the quarty located at Sy.No.40372 403/1, 403/2-2 of Chengalam East, Kottayam Distr, vide
letter No. 1843/M3/2016 dated 21.4.2016 issued by Micing & Geology Direciorate. Thiruvananthapuram Pi refer the sketch plan issued by Village
Officer. Changlam East. Submitted pl.

The licence capacily u1any one time shall not exceed the kinds and quantities mentioned below ;

No Explosive(s) Class Div Sub Diy Capacity Unit
I Nitcate mixre - Slurry and Emulsion Explosives 2 0 0 50 Kg.
2 Safety Fuse 6 1 ¢ 1000 Mtrs
3 Electric and/or Ordinary Detonators 6 3 0 2000 Nos.

Quantity of explosives to be purchaszd in a calendar moath[applicable for licence under article 3(b) and (c)] : 20 times as above,

This Licence shall remain valid till 31st day of March 2019,

An amount of Rs. 1200/ balance is in your credit, which may be utilized for future transaction by quoting this reference,

For further renewal of ticence, please follow the procedure under Rule 112 of Explosives Rules, 2003
Receipt of this letter may please be acknowledged.

Enclosures :

Yours faithfufy,

. PKdmar

Atk S~ L~ Deputy Chief Controller of Explasives
. For Joiat Chief Controller of Explosives

Lk ¢ South Circle, Chennai

(s}
M?I:NQ & Geology
Office, Kottayam

nce to his Noc No: H4.348307) U/K.Dis Dated: 2071 12010. “AB

% ' “%ﬁ'@m!“hﬂf
‘“‘“g & i hearai
'I-Q‘ W ce, Koﬁa

=
; and other deimls, g2 hse (10 T ale g w
7 c‘\gt.ﬁct

Dept:of
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CERTIFICATE

This certificate is issued jn reference to the letter dated 06-09-2018 of
M/s Palathra Constructions Pvt. Ltd, at Sy. No. 401/5-2, 403/1, 403/1-1, 403/2,
403!2—2-1, 403/2-3, 403/2-2, 404/1, 404/2, 404/2-8, 4'05:‘1, 406/5, Village
Chengalam East, Taluk Kottayam, District Kottayam, Kerala. The statug of mining

in the above mentioned Sy. Nos. is given below:- :
Lease / Lol i Name of Lessee ’ Remarks t}
Lease Proceedings M/s Palathra [ Prior to 2012, the mining was carriedl
: Constructions out by Mr. Shaju  Simon (previous
No: 222/2016- ; (Pvt.) Limited owner of the land) in the area with
17/1843/M3/2016 dt. Short Term Permit  issued by
13-03-2018 Department of Mining angd Geology,
_ ovt. of Kerala with an. area of about
| Area: 1.8851 ha 0.10 ha. Currently, mining is in
g o Progress in the mine lease area only
5”5"55‘;‘;’{;““"”” : with EC issued by SEIAA
2 Lol No. ' M/s Palathra During demarcation of the area, it was
: Constructions found that some portion within the Lol
10406/M3/2017 dt. (Pvt.) Limited area is mined out.
13-03-2018 for an The lessee has not carried out any
: mining outside the mine lease area at
area of 5.3810 ha. present. i

This certificate is issued to produce before Ministry of Envisonment and Forest &
Climate change, ‘Govt. of India, New Delhi.

b |
=
Senior Geologist
Kottayam

J7-09-2018
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& = =
CPCED Pesiy

GOVERNMENT OF INDIA
; : 2 .
MINISTRY OF ENVIRONMENT, FORESTS & CLIMATE CHANGE
Regional Office (Southern Zone),
Kendriya Sadan, IVth Floor, E& F Wings, 17* Main Road,
lind Block, Koramangala, Bangalore — 560 034,
Tel.No.080-25635901, E.Mail: rosz.bng-mef@nic.in

File No:  EP/12.1/2015-16/15/SEIAA/KER 9 I Dated: 10t May 2018.

To
Mrs. Charles Mathew,
C/O Palathara Constructions,
Palathara House, Thuruthy P.O.,
Changanasherry,
Kottayam Dt — 686001
Kerala

Sub: Request for Certified Compliance Report on Environmental Clearance No:
835/IEC4/2713/2015/SEIAA dt. 03-02-2016: issued to your project SEIAA-
Environmental clearance for the building stone quarry project in Sy. No.
402/1,403/1,40312 at Chengalam East Village, Kottayam Taluk, Kottayam District,
Kerala by Sri. Charles Mathew

Ref : Your letter No. 835/EC$/2713/2015/SEIAA dated 28" 04 2018

Sir,

This is in response to your letter referred above requesting to provide a certifiec
compliance report. In this regard, | am directed to state that this office has visited your project
site on 15t May 2018 and noted the status of compliance to the stipulations in the environmenta
clearance issued to your project by SEIAA $C&ERALA The monitoring report is enclosec
herewith for necessary action at your end.

Yours faithfully

(Shri. E. Thirunavukkarasu,
Scientist C

Encl. : Monitoring Report.
Note: The inspection was carried out prior to the receipt of Office Memorandum No: J-

13012/23/2010-IA.1I(T) dated 27.04.2018
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Ministry of Environment & Forests
Southern Regional Office
BENGALURU

Monitering Report

PART-I DATA SHEET
1 | Name of the projects M/S Palathra Constructions Pvt.Ltd
Palathra Building
Thuruthy P O
Changanacherry
2 | Clearance letter No.& date 835/EC4/2713/2015 did.7.5.2016
3 | Location: District & State / UT Chengalam East ,Kottayam ,Kerala
4 | Address for correspondence: M/S Palathra Constructions Pvt.Ltd
Palathra Building
Thuruthy PO .
‘ Changanacherry
5 | Contact No. of Office with name of | Charles Mathew -
responsible official Mob.9645920166,9447000164
6 | Mobile no. of concerned officials | Charles Mathew -Mob.9645920166,
associated with monitoring 9447000164
7 | a). Project cost as originally planned | 2.62 Core
and subsequent revised estimates
and the years of price reference
b). Allocations made  for | Air Pollution Control — Water Sprinkling
environmental management plans, | Dust suppression- 2 lakhs.
with item wise and year wise | YVater Pollution Control
breakup De-$lltat|on Chamber)-1 L_akl_ls
Environmental Monitoring and
Management -5 lakhs
Green area Development & Eco-
Restoration 1 lakhs( Total -9 lakhs)
8 | a). Actual expenditure incurred on | 3.5 Core
the project so far
b). Actual expenditure incurred on
the environmental management | 14 lakhs
plans so far
9 |Date of commencement (actual |12.08.2016
and/or planned)
10 | Date of completion (actual and/or
planned) o
12.08.2026 (as per Mining plan)
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11 | Validity of CFO. 31/12/2018
12 | Reasons for the delay if the project | N/A
is yet to start. -
13 | Present status of the project: Quarry Operation Under Progress

14 | E-mail ID of the contact person to | palathraconstructionspvtitd@gmail.com
whom communications to be sent

15 | FAX Number Nil

Subject:

Environmental Clearance No: 835/IEC4/2713/2015/SEIAA dt. 03-02-2016: issued to
your project SEIAA- Environmental clearance for the building stone quarry
project in Sy. No. 402/1,403/1,40312 at Chengalam East Village, Kottayam
Taluk, Kottayam District, Kerala by Sri. Charles Mathew

Ref. :No. SEIAA: 835/IEC4/2713/2015/SEIAA dt. 03-02-2016:
Project monitored by : John Thomas, Research Officer, Regional Office, Bengaluru

Brief report:

The above mentioned project was monitored on 15t May 2018 by this Regional Office. In
presence of the following persons

1. Shibu Mathew (Director) - 9048490000
2. Charles Mathew (Director) - 9447000164
3. Johnson C.J (Quarry manager) - 9539700651
4. Rejikumar M.D (Asst. Manager) - 9539700794
5. Jomon M.C - 9447769899

The Project was granted Environmental Clearance by the Karnataka State Environmental
Impact Assessment Authority vide EC letter no. referred above. The proposed project site
falls in Latitude 09°37'36.81" to 09°37'43.32" N and Longitude 76°42'40.75" to
76°42'46.67" E. The land use classification as per revenue records is private own land.

In 2012, Mr. Charles Mathew purchased a working quarry at Chengalam East Village,
Kottayam Taluk, Kottayam District, Kerala. for mining of minor minerals. The quarry was
working till 2016 year with valid permit issued by Mining and Geology. In July 2015, the project
proponent submitted its application for Environmental Clearance at State Environmental
Impact Assessment Authority, Kerala. The project has accorded Environmental Clearance on
February 2016 for an area of 2.0776 hectares. The Environmental Clearance was in the name
of Charles Mathews later in 2016 the name of the project changed as Palathara Constructions
Pvt. Ltd.
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The main work of the Palathara group is construction of various roads, drainages, check dams
etc,. The raw materials for the construction works are coming from the instant quarry project.
At present the project proponent has 7.2148 ha. of land and currently mining is progressing on
2.0776 ha. of land. The project has been providing job opportunities to 15 people including
Mines Manager, foreman, machine operators and labours. The project is intending to expand
the area of quarrying activities by taking fresh Environmental Clearance.

Fig. 1. GoogleEarth map of the project area.

* ok * h &

Part A- SPECIFIC CONDITIONS

1 Rain Water Harvesting facilty should be installed as per the prevailing
provisions of KMBR / KPBR, unless otherwise specified.

Two specific areas earmarked for rainwater harvesting has been observed.
The project authorities have been instructed to construct limiting wall to the
pond and channelize the run of flow into the ponds. The project authorities
have agreed to do the same at the earliest




Environment  Monitoring cell as agreed under the affidavit filed by the
proponent should be formed and made functional.

An environment management cell has been constituted with representatives
from the environmental consultancy agency, project staff and governing
bodies. A register of activities have been observed with reporting of events

Suitable avenue trees should be planted along either side of the tarred road
and open parking areas, if any, including of approach road and internal roads.

| The project has a rich envelope of rubber plantations that circle the project
area. The have also planted a wide variety of saplings in the project area.
Avenue trees planting has to be augumented and the project authorities have
agreed to comply to the same

Maximum possible solar energy generation and utilization shall be
ensured as an essential part of the project.

The project proponents have agreed to install solar energy installations for
security lighting and staff quarters at the earliest

Sprinklers shall be installed and used in the project site to contain dust
emissions.

The sprinkler system was found installed around the project area. A special
tanker for sprinkling water in the thoroughfares of the project was also found
operational
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Eco-restoration includingthe mine closure plan shall be done at the own cost
of the project proponent. At last 10 percent out of the total excavated pit area
should be retained as water storage areas and the Remaining area should
be reclaimed with stacked dumping and overburden and planted with
indigenous Plant species that are eco-friendly.

The project authorities have informed about the well laid out mine closure
plan which shall also be re-written after the proposed expansion programme.
Excavated soil has been carefully stored for future use

At least 10 percent of the total area excavated pit should be retained as water
storage areas and the remaining area should be reclaimed with stacked dumbing
and overburden and planted with indigenous plant species that are eco friendly

The' project authority have been observed to have complied to the condition

Corporate Social Responsibility (CSR) agreed upon by the proponent should
be implemented

The project authority has been receiving a number of requests for donations
and social causes and the company has been found to undertake the same.
A separate register of donations given out has also been maintained

The lease area shall be fenced off with barbed wires to a minimum height
of 4ft around, before starting of mine.

The Mine area has been fenced as required and the geo-specific information
printed on strategic posts
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Warning alarms indicating the time of blasting (to be done at sbeciﬁc
timings) has to be arranged as per stipulations of Explosive Department.

The pmjecf authorities have installed a warning alarm and the operations of
the same was examined. The blasting timings have also been exhibited at
the gate for the benefit of the general public

1

Control measures on noise and vibration prescribed by KSPCB should be
implemented.

Sand bags and other control measures for blasting .has been employed by
the proponents

12

Quarrying activities should be limited to day time as per KSPCB guidelines.

Quarrying activities are strictly limited to the day time and the mine is closed
down securely with CCTV camera systems for security

13

Blasting should be done in a controlled manner as specified by the regulations
of Explosives Department or any other concerned agency.

The project proponents have described all control measures undertaken by
them in accordance with the regulations of the Explosives department

14

A licensed person should supervise/ control the blasting operations.
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The project proponent has Explosive licence upto 31.03.2019 and a qualified
blast men Shri. M Ezhilarasan is in the payrolls of the company supervising
the operations. Copy of certificate attached as Annexure A

15

Access roads to the quarry shall be tarred to contain dust emissions that
may arise during transportation of materials.

The access roads have been tarred at the expense of the project authorities
and it was found to be well maintained.

16

Overburden materials should be managed within the site and the old quarries,
if any, should be reclaimed and restored.

The overburden has ben separately stacked and well maintained

17

Height of benches should-not exceed 5 m and width should not be less than
Sm.

The bench formations were not up fo the mark owing to the small size of the
quarry. However the project proponent have consented to undertake bench
formations as per the requirement in the expansion plan now proposed




18 | Mats to reduce fly rock blast to a maximum of 10 PPV should be provided.
Proponents have agreed fo comply

19 | Maximum depth of mining form general ground level at site shall not exceed
10m
The limit as specified has been clearly complied

20 | No mining operations should be carried out at places having a slope greater
than 45°
The operations are being done according to mining plan leaving aside areas
with slopes greater than the specified limit.

21 | Acoustic enclosures should have been provided to reduce sound amplifications
in addition to the provisions of green belt and hollow brick envelop for
crushers so that the noise level is kept within prescribed standards given
CPCB/KSPCB.

The project has no crusher component in the project area.

22 | The workers on tile site should be provided with the required protective
equipment such as ear muffs, helmet, etc
Safety gears have been provided to the workforce and it was found to be used
by them in the mine activities

23 | Garland drains with clarifiers tobe provided in the lower slopes around the

core area to channelize storm water.
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Garland drains were constructed and the surface run off has been guided
around the periphery of the project. The project proponent has been
instructed the strengthen the channel bunds.

24

The transportation of minerals should be done in covered trucks to contain dust
emissions.

The specification to cover transport vehicles have been complied

25

The proponent should plant trees at least-5 times of the loss that has been

| occurred while clearing the land for the project.

The green cover restoration has been undertaken by the project authorities

26

Disposal of spent oil form diesel engines should be as speéiﬁed under relevant
Rules! Regulations.

The spent oil has been stored in proper storage spaces and are protected by
lock and key arrangement

10
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27

Explosives should be stored in magazines in isolated place specified and

approved by the Explosives Department.

The explosives have been carefully stored in safe custody

28

A minimum buffer distance of 100m from the boundary of the quarry to the

| nearest dwelling unit or other structures, not being any facility for mining

shall be provided

-The space demarcation as specified with respect to dwelling structures have

been strictly complied. All adjoining and existing structures are in the
custody of the project proponents and are not used for dwelling purposes

29

100 m buffer distance should be maintained from forest boundaries.

There are no forest areas within the five km radius of the project.

30

Consent from Kerala State Pollution Control Board under Water and Air
Act(s) should be obtained before initiating activity.

Copy of the valid consent to operate from the Kerala State Pollution Control

| board has been exhibited and a copy of the same is attached as Annexure B |

31

All other statutory clearances should be obtained, as applicable, by project
proponents from the respective competent authorities including that for
blasting and storage of explosives.

Statutory clearance from the Panchayath (Annexure C) Quarrying lease
(Annexure D) were exhibited and copies of the same are attached. A copy of
the permission granted by the Directorate of Mines safety is attached as
(Annexure E)

33

In the case of any change(s) in the scope of the project the project would
require a fresh appraisal by this Authority.

The project authorities are applying for expansion of the project and have
dully applied to the competent authority for the same

34

The Authority reserves the right to add additional safeguard if found necess_éry.
and to take action including revoking of the environment clearance under the

11
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provisions of the Environment(Protection) Act, 1989 to ensure effecﬁve
implementation of the suggested safeguard measures in a time bound and
satisfactory manner.

The project authorities have agreed to abide by the same

35

The stipulation by statutory Authorities under different Acts and Notification should
be complied with, including the provisions of Water (Prevention and Control of
Pollution) Act, 1974 , the Air (Prevention and control of Pollution) at 1981, the
Environment (Protection) Act, 1986, the Public Liability (Insure acne) Act, 1991 and
EIA Notification, 2006.

The project authorities have agreed to abide by the same

36

The project proponent should advertise in at least two local newspapers widely
circulated in the region, one of which (both the advertisement and the newspaper)
shall be in the vernacular language informing that the project has been accorded
Environmental Clearance and copies of clearance letters are available with the
Department of Environmental and Climate Change, Govt. of Kerala and may also
be seen on the website of the Authority at www.seiaakerala.org.in the
advertisement should be made within 10 days from the date of receipt of the
Clearance letter and a copy of the same signed in all Pages should be forwarded
to the office of the Authority as confirmation .

The project authorities have complied with the condition

37

A copy of the clearance letter shall be sent by the proponent to concerned Grama
Panchayat / District Panchayat/Municipality/Corporation/Urban Local Body and
also to the Local NGO, if any from whom suggestion / representations, if any were
received while processing the proposal. The Environmental Clearance shall also
be put on the website of the cornpany by the proponent.

The copy of the clearance letter was submitted to the local body in obtaining
a permit.

38

The Proponent shall submit half yearly reports on the status of compliance of the
stipulated EC conations including results of monitoring data (both in hard copies as
well as be e-mail) and upload the status of compliance of the stipulated EC
conditions, including results of monitored data on their website and shall update the
same periodically. It shall simultaneously be sent to the respective Regional Office
of MoEF, Govt. of India and also the Directorate of Environmental and Climate

Change, Govt. of Kerala..

Regional office of MOEF&CC are in receipt of two copies of the Half Yearly
Compliance reports

39

The details of Environmental Clearance should be prominently displayed in
a metallic board of 3 ft. x3 ft with green background and yellow letters of
Times New Roman font of size of not less than 40.Signboard with extent

12
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of lease area and boundaries shall be depicted atthe entrance of the quarry,
visible to the public

A sign Board describing all permits and clearance have been prominently exhibited
at the entrance of the project

The proponent should provide notarized affidavit (indicating the number

40
and date of Environmental Clearance proceedings) that all the conditions
stipulated in the EC shall ‘be scrupulously followed.
The project authorities-have complied with the condition

41 |The above conditions shall prevail notwithstanding - anything to the

contrary, in consistent, or simplified, contained in an)' other permit, license
on consent given by any other authority for the same project

Proponents have agreed to comply

- The compliance of the environmental conditions are satisfactory except for the
following minor aspects and the project authorities have been instructed to carry out the
same at the earliest.

T

.

"

Clear formation of rainwater harvesting units in place of the designated water
storage spaces

Strengthening of existing garland drains to prevent any run off into the project
area.

Augmentation of ‘solar powered installations in the effort to conserve energy.
Clear cut bench formations to be maintained in the specified height in all future.
Mining operations.

More avenue trees and green cover in the project area to be planted and nurtured

The Monitoring report is submitted please

n Thomas)
Research Officer (E)

33




89

! setione Private b “"v';L’U
alathra Lonstructions Private Lim
rajatihra L onstrucuid rriva
b : CIN-U45201 KL2012PTC032867 Sralsn
2 | : IILDING, THURUTHY P.O.,
<GD. OFF: PALATHRA BUIL , , _ :
%&:;NGA;\’ ACHERRY, KOTTAYAM, 'i;dlZR: L!:*; ;\18605::;[ e
= i / ) i , Telephone No: -
ail: nstructionspvtltd@gmail.com, Te ,
pais palathmc!ilob: 9048490000, 9447532900, 9447000164

Reft: CHO1/PCPL/2022 Datﬁtéég:-os-2022
g

3 The Geologist
Kottayam

SEEIA dated 07-05

-2016 for 5 years valid upto 02-
02-02-2022 due to the outbreak of Covid-19 relaxati
by us and the mine was wrapped

02-2021 which was further extended upto

on. Operations in the mine were concluded
~Up permanently from 23-11-2021.
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No: 1606/DOY/ML/2017 Mining and Geology Department
District Office, Kottayam -686002

email.geo.kot.dmg@kerala.gov.in

Phone: 0481 2301405

Date: 9.11.2022

From,
Geologist
To, .
M/s. Palathra Constructions Pvt Ltd
Palathra Building, Thuruthy P.O,
Changanacherry,
Kottayam
Sub: Quarrying Lease- Notice on information regarding proceedings of Mine Closure.
Ref: (i) Kerala Minor Mineral Concession Rules 2015
(11) 222/16-17/1843/M3/2016 dtd. 24.2.16 — Quarrying lease
(iii) Letter no. 277583/2022 dtd. 11.10.2022 from Director, Mining and Geology
Department
(iv) Applications dtd 30.8.2022, 7.11.2022
Sir,

I kindly invite your attzntion to the references cited above. M/s. Palathra Constructions Pvt
Ltd had obtained a quarrying lease up to 28.6.2026 for 1.8851 Hectares of land under Survey No.
403/1, 403/2 situated in Chengalam East Village, Kottayam Taluk, Kottayam District. An application
was submitted from your office vide reference (4) dated 30.8.2022, requesting approval for mine
closure as all quarrying activities under the above-mentioned quarrying lease had ceased. A report
regarding the same was submitted to the Director of the Mining and Geology Department seeking
directions for the mine closure and its proceedings. Vide reference (3), the Director had informed us
to pass on guidelines to M/s. Palathra Constructions Pvt Ltd for mine closure as laid down in the
mining plan after ascertaining that all minable resources have been completely mined and the lessee is
without any arrears. It is hereby informed that all proceedings regarding mine closure shall be carried
out by M/s.Palathra Constructions Pvt Ltd as per the guidelines mentioned vide reference (1).

Yours Faithfully,

Geologist
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FINAL MINE CLOSURE PLAN

(Submitted under as per rule 59 of Kerala Minor Mineral Concession Rules, 2015)

“GRANITE BUILDING STONE QUARRY MINING PROJECT”

VILLAGE . CHENGALAM EAST

TEHSIL - KOTTAYAM

DISTRICT : KOTTAYAM

MINERAL : STONE QUARRY

LEASE AREA : 1.8851 HECT. (NON FOREST AREA)
LAND STATUS : PRIVATE OWN LAND

SURVEY Nos. : 403/1,403/2

METHOD OF MINING : OPEN-CAST SEMI-MECHANIZED

LESSEE

Mr. Charles Mathew, Director
M/s. PALATHRA CONSTRUCTIONS PVT. LTD.
Palathra Building, Thuruthy P.O_,

Chenganassery, Kottayam,
Kerala-686001.

Mobile N

0. 9447000164 /
E-mail ;- palathraconstruction

9645920166

= e RiRI=RImRTie]

PREPARED BY

M/S. ENVIRONMENTAL ENGINEERS & CONSULTANTS PVT. LTD.

Dher Ka Balaji, Sikar R

9269028299, E-mail
mukeshsuroliva@yahoo.co.in

Home address -5A/6, Vijay Bari,

oad,

Jaipur (Raj.) -302023. Mob.No.

id:-

KEY PERSON NABET, QCI approved Team member
MUKESH SUROLIYA P. Z. Thomas & Jomon M.C.
RQP/AJM/321/2010/A

B.O. Address - Apartment No.
Kachi, Ernakulam,
0484-4034320.

Email eecnewdelhi@gmail.com

B.0. Address 306,
Kanchanjunga, Apartments, Palarivattom,
Kerala-682025. Ph.
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M/s. PALATHRA CONSTRUCTIONS PVT. LTD.
Palathra Building, Thuruthy P.O.,
Chenganassery, Kottayam,
Kerala-686001.

Mobile No 9447000164 ! 09645920166
E-mail ;- palathraconstructionspviitd@amail.com

L N e

AUTHORISATION LETTER BY THE LESSEE

I, Mr. Charles Mathew (Director), hereby authorise Mukesh Suroliya RQP No-
DMG/KERALA/RQP/24/2020 to prepare the FMCP under Kerala Minor Mineral Concession Rules,
2015 in respect of Granite for granite building Stone Quarry over an area of 1.8851 hect for mineral
Stone Quarry in Survey Nos. 403/1,403/2, at Chengalam East, Kottayam Taluk, Kottayam District,
Kerala.

| request to the District Geologist, Department of Mining & Geology, Kerala to make further
correspondence regarding modification / withdrawal / re-submission and to collect the approved copies
of the aforesaid FMCP with the said recognized person on his following address:

Name of RQP- Mukesh Suroliya

Reg.No. DMG/KERALA/RQP/24/2020
Validity 02/11/ 2030

Address of RQP: -

5A, Vijay Bari, Path no.-6, Dhar Ka Balaji,
Sikar Road, Jaipur-302039. (Rajasthan)
Mobile No.-+91-9269028299

Email: - mukeshsuroliya@yahoo.co.in

Place: Kottayam (Mr. Charles Mathew)
Date : 23-08-2022 Director
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MUKESH SUROLIYA
DMG/KERALA/RQP/24/2020
5A, Vijay Bari, Path No.-6, Dher Ka Balaji, Sikar Road, Jaipur-302039.(Rajasthan)
Mob. No. 9269028299
E-mail id:-mukeshsuroliya@yahoo.co.in

CERTIFICATE
| Mukesh Suroliya hereby certify that:

2. “ The provisions of Kerala Minor Mineral Concession Rules, 2015 have been observed in the
Final Mine Closure Plan for granite building Stone Quarry over an area of 1.8851 hect for
mineral Stone Quarry in Survey Nos. 403/1,403/2, at Chengalam East, Kottayam Taluk,
Kottayam District, Kerala belonging to M/s Palathra Constructions Pvt. Ltd. R/O- Kottayam
District, Kerala and wherever speciﬁc permission is required, the Lessee will approach the
concerned authorities of Department of Mining and Geology for granting the permission.

1. It is also certified that the provisions of Mines Act, Rules and Regulations made there under
have been observed in the aforesaid FMCP and wherever specific permissions are required, the
Lessee will approach the Director General of Mines Safety.

2. It is further certified that the aforesaid FMCP is prepared as per the copies of the records and
documents provided by the lessee and information given as per discussions held with the
lessee.

3. ltis also certified that the information’s furnished in the aforesaid FMCP are true and correct to
the best of my knowledge & belief and in case of default, the approval would be withdrawn.

Place: Jaipur + Mukesh Suroliya
3 MUKESH SUROLIYA y

Valig upto-02-11-2630 * Validity:-02/11/2030
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M/s. PALATHRA CONSTRUCTIONS PVT. LTD.
Palathra Building, Thuruthy P.O.,
Chenganassery, Kottayam,
Kerala-686001.

Mobile No. 9447000164 / 09645920166
E-mail :- palathraconstructionspvtitd@gmail.com

CERTIFICATE

The Final Mine Closure Plan for granite building Stone Quarry over an area of 1.8851 hect for
mineral Stone Quarry in Survey Nos. 403/1,403/2, at Chengalam East, Kottayam Taluk, Kottayam
District, Kerala belonging to M/s Palathra Constructions Pvt. Ltd. R/O- Kottayam District, Kerala
complies all the statutory Rules, Regulations, Orders made by the Central Government or State
Government, Statutory organizations, Court etc. and have been taken into consideration, Wherever any

specific permission is required, the Lessee will approach the concerned authorities.

Place: Kottayam (Mr. Charles Mathew)

Date : 23-08-2022 Director
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M/s. PALATHRA CONSTRUCTIONS PVT. LTD.
Palathra Building, Thuruthy P.O .,
Chenganassery, Kottayam,
Kerala-686001.

Mobile No. 9447000164 / 09645920166
E-mail :- palathraconstructionsp a

4 ! ~ T M
onspvilia@amall.com

DECLARATION

1. The Final Mine Closure Plan for granite building Stone Quarry over an area of 1.8851 hect for
mineral Stone Quarry in Survey Nos. 403/1,403/2, at Chengalam East, Kottayam Taluk,
Kottayam District, Kerala belonging to M/s Palathra Constructions Pvt. Ltd. R/O- Kottayam
District, Kerala has been prepared in full consultation with me and | understand its contents and
agree to implement the same in accordance with law and in case of default the approval would
be withdrawn.

2. ltis further declared that during the pendency period of the approval of above said document or
thereafter if any change occurs in the name and address of lessee, it will be informed promptly.

Place: Kottayam (Mr. Charles Mathew)
Date : 22-08-2022 Director
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M/s. PALATHRA CONSTRUCTIONS PVT. LTD.
Palathra Building, Thuruthy P.O.,
Chenganassery, Kottayam,
Kerala-686001.

Mobile No. 9447000164 / 09645920166

E-mail :- palath

iconstructionspvtitd@gmail.com

UNDERTAKING

I, Mr. Charles Mathew (Director) for granite building Stone Quarry over an area of 1.8851 hect for
mineral Stone Quarry in Survey Nos. 403/1,403/2, at Chengalam East, Kottayam Taluk, Kottayam
District, Kerala belonging to M/s Palathra Constructions Pvt. Ltd. R/O- Kottayam District, Kerala hereby
also undertake that all the measures proposed in this Final Mine Closure Plan will be implemented in a
time bound manner from the date of approval of this FMCP as proposed.

Place: Kottayam (Mr. Charles Mathew)
Date : 23-08-2022 Director
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FINAL MINE CLOSURE PLAN

Final mine closure plan
1.0 INTRODUCTION
(a) Name & Address of lessee:

Mr. Charles Mathew, Director,

M/s. Palathra Constructions Pvt. Ltd.

Palathra Building, Thuruthy P.O.,

Chenganassery, Kottayam,

Kerala-686001.

Mobile No. 9447000164 / 09645920166
E-mail :- palathraconstructionspviitd@gmail.com

Photo ID of lessee enclosed as an Annexure no.-1.

(b) Location of the mine area:
The location map of the mine area has been given in Plate No. 1.
The details of the land covered in the lease area are below:

1- District : Kottayam

2- State 3 Kerala

3- Taluk ; Kottayam

4- Village : Chengalam east

5- Survey no. : 403/1,403/2

6- Lease area : 1.8851 hectares

7- Whether the area is recorded to be in forest No

8- Ownership/occupancy . Private owned land

(c) Extent of the Mine Area
The mine area is located in the Toposheet no.- 58C/10 and the geographical location of the mine
with respect to the pillar boundary of the mine area is given below:-
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Degree,Minute Second

POINT NO Latitude Longitute
BP1 09°37' 37.21"N| 76°42' 40.84"E
BP2 09°37'40.14"N| 76°42' 40.73"E
BP3 09°37'43.04"N| 76°42' 41.12"E
BP4 09°37'43.17"N| 76°42' 43.67"E
BP5 09°37'41.99"N| 76°42' 43 69'"E
BP6 09°37' 40.88"N| 76°42' 44 68"E
BP7 09°37' 40.59"N| 76°42' 43.74"E
BP8 09°37' 37.95"N| 76°42' 45.69"E
BP9 09°37' 37.60"N| 76°42' 44 23"E
(d) Present Land Use Pattern:
Sr. No. Land Use Category Post
Operational for life of mine (Ha.)
1 Top Soil Dump N
2 Over burden
1.8851
3 Excavation (Voids Only) (0.9239 ha convert to pond and
0.9612 exposed rock)
4 Road 0.0000
5 Built Up Area Nil
6 Drainage/ pond 0.0000
7 Green belt Nil
8 Undisturbed Area 0.0000
Total 1.8851

(e) Method of mining

Mining has been carried out by open cast semi-mechanized method. As per the mining area and
geological formation, the semi-mechanized mining method is proposed to achieve the annual targeted

production.

(f) Mineral processing operation

No mineral beneficiation have been proposed in the mining area.
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1.1 Reasons for Closure:

The permissible mineral extraction from the mine lease area is complete and hence
as per the provisions of Kerala Minor Mineral Concession Rules, 2015, a mine closure
plan is to be submitted detailing the activities for the eco-restoration of the mine.

1.2 Statutory Obligations:
The FMCP Prepared in Compliance of Rules 37E (VI), so statutory obligation for closure of mine is
applicable at present.

1.3 Closure Plan Preparations

A. NAME, ADDRESS AND REGISTRATION NUMBER OF THE RECOGNISED PERSONS WHO
PREPARED THE PROGRESSIVE CLOSURE PLAN
Name of RQP- Mukesh Suroliya

Reg.No. DMG/KERALA/RQP/24/2020
Validity 02/11/ 2030

Address of RQP: -

5A, Vijay Bari, Path no.-6, Dhar Ka Balaji,
Sikar Road, Jaipur-302039. (Rajasthan)
Mobile No.-+91-9269028299

Email: - mukeshsuroliya@yahoo.co.in

Executing Agency

M/s. Palathra Constructions Pvt. Ltd.
Palathra Building, Thuruthy P.O.,
Chenganassery, Kottayam,
Kerala-686001.

2.0 Mine description: (Topography,Regional Geology,Local Geology, General description of
formations,Geological section, Details of exploration, Method of estimation of reserves,
Reserves of minerals,Summary of geological & mineable reserves )

TOPOGRAPHY
The proposed area is an existing mine/ exposed rock and there is no vegetation, total area converted
to pit. The highest elevation of the mine area is 101 m. AMSL and lowest is 71 m AMSL. As the

proposed area is hilly, the drainage of the mine area is towards pit area . No habitants are located in
the mine area.

11
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REGIONAL GEOLOGY

This area shows a very interesting correspondence between the major rock classes and their
physiographic expression. The east comprises Precambrian metamorphic rocks and forms hilly ground.
The central part is a low plateau, where Tertiary sediments containing lignite occur. These are followed by
further west by a low plain, which is underlain by Quaternary Formations, fluvial or partly marine. The
Charnockite Group dominates in areal distribution with charnockite, charnockite gneiss and diopside gneiss
occupying the major part. Pyroxenen granulite (with hornblende granulite), magnetitie quartzite and
cordierite gneiss occur as concordant bands within charnockite. The linear bands of quartzite (Khondalite
Group) are the oldest rock of the area. Biotite geniss (composite gneiss) representing the Migmatite
Complex has a limited areal extent, west of Ettumanur and along the eastern boundary. Three major
granite bodies are emplaced in the district, two along the southwest and other in the east. Numerous
dolerite and gabbro dykes trending NW-SE traverse the older basement rocks in the central and eastern
parts. A prominent gabbro dyke extends from north to south with a NNW-SSE trend. Tertiary sediments
comprising sandstone, clay with lignite intercalations are confined to the west and they occur as small
patches, especially as capping on hillocks. Both the Archaean and Tertiary rocks are lateritised.
Quaternary alluvial deposits occur to the west. They have been classified into various morphostratigraphic
units, based on their environment of formation, as Guruvayur Formation (palaeo-marine), Periyar
Formation (fluvial) and Viyyam Formation (fluvio-marine).

(Source — District Survey Report, Kottayam District published by Mining & Geology Dept., Govt. of
Kerala)

LOCAL GEOLOGY

The local geology belongs to the regional geology. Main rock type in the study area is granite building
stone. At places where they are exposed, the granite building stone is medium to coarse grained with
dark grey quartz. The soil & over burden is not present.

GENERAL DESCRIPTION OF FORMATIONS:-
The details of the pits observed to estimate the top soil and overburden from the proposed area is

given below:-
Particulars Pit — 1
Top soil (thickness in m.) Nil (currently mining area)
Over burden (thickness in m.) Nil (currently mining area)

12
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GEOLOGICAL SECTION:
Not applicable
DETAILS OF EXPLORATION:-

The mine area is already explored and mined out. So no further exploration is required.

3.9 RESERVES OF MINERALS

The reserves of minerals as per approved mining plan have been given in table.

Summarize the reserves (in MT)
Density @2.6 Density @2.5
Geological reserve (A) 11,20,626 1077525
Mineral reserve blocked in 7.5 m buffer zone (B) 1,72,692 166050
Mineral reserve blocked in benches (C) 2,90,862 279675
Mineral reserve D= A - (B+C) 6,57,072 631800
The reserves of minerals have been achieved, given in table.
Proposed productions as per Actual
Sr. no. Year
approved Mining Plan production
MT MT
1 2016-17 50000 12718
2 2017-18 50000 48371
2 2018-19 50000 46478
4 2019-2020 50000 50500
5 2020-2021 50000 50000
6 2021-22 50000 33940
Total 242007
Total Quantity of Ordinary Earth Excavated 53838
Total 295845
Note: - remaining mineral due to overburden, unscientific mining
method & not intended to mine below from the ground level, converted to
extra mineral blocked.

13
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Mining Method: not applicable

Loading and Transportation: not applicable
Deployment of Machinery: not applicable

Loading Equipment: not applicable

Haulage and Transport Equipment: not applicable
Mineral Beneficiation: : not applicable

3.0 Review of implementation of mining Plan including five years progressive closure plan up to
the final closure plan.

The Mining Plan was approved on 22.06.2016 by Department of Mining & Geology,. The mining
operation was started according to mining plan. The position is given below:

Sr. Proposed in Mining Plan Compliance Reasons
No.
1. Exploration:
Not proposed -
2. Mine Development & Production: Complied. The highest | Violation of

Mine workings were proposed by semi- | production was 50500 MT. The | mining plan
mechanized open cast method in lease | year wise mined out quantity
area to produce 50000 MTA of granitic | details are given below:-

building stone in five years. Period QTY. (MT)
2016-2017 12718
2017-2018 48371
2018 - 2019 46478
2019 - 2020 50500
2020 - 2021 50000
2021-2022 33940
Total 242007

3 Storage of Explosive:

Complied
One explosive magazine proposed

4. Afforestation Programme:

During lease period, 660 plants were | About 660 plants were planted.
proposed to be planted.

5 Reclamation and Rehabilitation:

Reclamation of benches by plantation. | Complied. -

14
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6. Control of dust, noise and ground

vibration:

i. Raising of dust was to be controlled | i. Dust is controlled by spraying | Dust is under

by dust extractor, water spraying on on haul road and using water | control.

muck and haul roads. injection system in the blast-

hole drilling.
ii. Noise was to be controlled by | ii. The machines are maintained | Noise is under
proper maintenance of machinery and properly and therefore noise | control.
using them to full capacity. level is under control.
iii.Vibration was to be controlled by | iii. Sequential blasting with delay | No ground
sequential blasting using delay detonators is practiced. vibration is

detonators. reported from

nearby villages.

4.0 CLOSURE PLAN

4.1 Mined-Out Land:

At the end of mining Plan period about 1.8851 ha area will be disturbed in form of pit . The proposal for
reclamation or rehabilitation of mined out land with manner in which the actual site of the pit will be
restored for future use is given below:

Sr. No. Land Use Category Post
Operational for life of mine (Ha.)
1 Top Soil Dump
Nil
2 Over burden
1.8851
3 Excavation (Voids Only) (0.9239 ha convert to pond and 0.9612
exposed rock)
4 Road 0.0000
5 Built Up Area Nil
6 Drainage/ pond 0.0000
7 Green belt Nil
8 Undisturbed Area Nil
Total 1.8851

15
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(i) Waste / reject dump management
This waste will be utilized within the pit for lying of haul roads. At the end use, OB can be reutilized as
soil base for plantation

(ii) Top-soil stack and its utilization
The topsoil excavated from the quarry will be dumped separately at pre-determined place and
subsequently will be utilized in spreading over reclaimed areas for plantation.

4.2 Water quality management:

Surface water: -

There is no surface water body within mine area and hence impact of Mining on surface water will not
take place. Ground water table is not going to be touched, hence there will also be no impact on ground
water.

Ground water quality: -The proposed mining activity will be reached up to 60 m RL. It is expected that
mining will not intersect the water table in the area. Therefore, no ground water management is
required.

4.3 Air Quality management

Mining operation are of small scale so air pollution due to dust will be negligible.
Wet drilling have been proposed to minimize the dust. Water sprinklers were proposed on haul road
once in a day especially during dry seasons.

4.4 Waste management

Overburden

This waste will be utilized within the pit for lying of haul roads. At the end use, OB can be reutilized as
soil base for plantation.

4.5 Top Soil Management

Top Soil

The topsoil excavated from the quarry will be dumped separately at pre-determined place and
subsequently will be utilized in spreading over reclaimed areas for plantation.

4.6 Tailing Dam Management:
There is no proposal of beneficiation for processing of mineral as it is used directly in crude form, so no
affluent will generated. Therefore no tailing dam is required.

16
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4.7 Infrastructure
Name of Dist. From mine site | Direction
in km. (Approx)

Railway Station Kottayam 28 km. SW
Nearest town Pampady 10 km. SW
Nearest highway S.H.-8 (Main Eastern |2 km. SW

Highway)
Airport Cochin Int. Airport 85 km. N
Panchayat Office | Akalakkunnam 5 km. E
Fire Station Pampady 15 km. S
Ambulance Pampady 15 km. S
Police Station Pallickathoru 10 km. S
School Chengalam 3 km. S
Dispensary Chengalam Govt. | 3 km. S

Dispensary
Water supply Pond & Wells near to

the lease area

4.8 Disposal of Mining Machinery
M/c (Machinery Compiled) will be deployed as per requirement to meet production target. Brief details
of machinery are as follows:-

Sr. No. [Machine Type Required No. of M/c | Size/Capacity
1. Back Hoe 2 0.9m3
2. Rock Breaker 2 --
3 Tippers/Trucks 6 15T
4 Jack hammer 2 32 mm
5 DG set 2 125 kVA

Note:-all the machinery and workers will be worked, continue in our others mines.

4.9 Safety & Security
Safety measures implemented to prevent access to surface opening excavations will be taken as per
mines Act 1952, this is a small-scale open cast method adopted. The safety measure will be taken for
that proposed area only. The remaining area is opened for public. Only the working area will be fenced
with fencing wire.

410 Disaster Management and Risk Assessment

17
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Open cast mining method is adopted in this mine. If the benches are made with proposed height and
width no risk will be there. Even then if any miner or major accident happens, the mines staffs having
First aid facilities with first aid box with all the necessary medicines & stretches etc to give the first aid
treatment at the site and will arrange immediately the vehicle to reach the nearest hospital. If any
disaster happens the lessee is capable to meet such eventualities.

At the time of any accident during mining activity proposal of first aid facility at mine site and one

vehicle at mines side.

4.11 Care and Maintenance during temporary discontinuance
During the temporary discontinuance the working place will be fenced completely & a board of
discontinuance will be hanged on the main entrance of the working place. One choukidar will be kept

on the mined area to watch the area and look after the survival of the plants.

5.0 Economic Repercussions of closure of mine and Manpower retrenchments.

5.1 Mining will generate employment potential and general financial status and socio economic
conditions of approx. 13 Workers will be improved. They will worked continue in our other mines.

5.2 Compensation will be given as per rules .

5.3 Satellite occupations are not connected to the Mining operation.

54 Continued engagement of employees for certain mandatory activities.

6.0 Time scheduling for abandonment:
This scheduling for abandonment operations are not proposed in para 4 of closure Plan. the mine is
closed , then tentatively it will 3 months for closure, the FMCP submitted.

7.0 Abandonment Cost

Abandonment is proposed after Mining operation. But implementation of waste management like
retaining wall and afforestation is proposed as continuous process. Cost of these is around 10,000 to
15,000 Rs. Per year.

8.0 Financial Assurance

The Financial assurance of Rs. 0.50 lac in the form of Bank guarantee as stated in rule 62 of
KMMCR, 2015 will be given by Lessee to the State Govt. at the time of demand.

18
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Table Indicating the Break Areas in the Mining Mine For Calculation of Financial Surface.

Sr. Head Area put on use Net area
No. at start of Plan. considered for
(In Ha.) calculation
(In Ha.)
T Area under mining 1.8851 1.8851
2. Storage for top soil 0.0000 0.0000
3. Overburden /dump 0.0000 0.0000
4. Mineral storage 0.0000 0.0000
Infrastructure Workshop,
5. administrative 0.0000 0.0000
Building etc.)
6. Road 0.0000 0.0000
g Green Belt 0.0000 0.0000
8. Drainage/ pond 0.0000 0.0000
9. Undisturbed Area 0.0000 0.0000
GRAND TOTAL 1.8851 1.8851

9.0 PLANS, SECTIONS etc.
All relevant plans have been enclosed.

Plate No. Title

1(A) Location Map (Key map)
1(B) Google map of the project site
2 Final Mine Closure plan & Section
Place: Jaipur MUK SUROLIYA Mukesh Suroliya
Date : 23-08-2022 DMG/KERALA/RQP/24/2020 DMG/KERALA/RQP/24/2020

o -11-203
Valid upte-02 Q Validity:-02/11/2030
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LIST OF ANNEXURES
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Ooc- 452 |T|201¢

ER N 32 F KERALA STAMP ACT 195

- L30412016

I do hereby certify that a proper stamp duty of Rs 75000/- ( Rupees Seventy Five Thousand only)
has been realised in respect of this Document from Charles Mathew Palathra Constructions Pvt LTD
Thuruthy vide Chalan No §16 dt 29/06/2016 of District Treasury Kottayam, u;u-dcﬁmunl contains 10
sheeis 1

Office of the District Registrar (Audit) ABY GEORGE

Kottayam 29/06/2016 ct Registrar (Audit)/ Collector, Kottayam

FORM H’ , :

(See Rule 43) ﬁ‘r_’{ J )iy

QUARRYING LEASE Daqd 0y b

8ri. CHARLES MATHEW ”"!4 s

SERD '

i _; 1 'J‘ (
W.r

-~ T

This deed of lease made on thisthe <X, W~
day of Qm 2016 between the Governor of
Kerala (hereinafter referred to as the “State Government” which

/ZSri. CHARLES MATHEW

.‘?/'Fnr 4

PYT.LTD.

\:-.’rwa—QD'

= -__._._—-'—"-'
B VANAE
Geoingisl
. Dept:of Mining & Geo' .,
District Office, Kottayam

“.............................;.......
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2

expression shall, where the context so admits be deemed to include his successors
and assigns) of the one part and Sri. CHARLES MATHEW, director M/S
Palathra Constructions pvt Ltd, Palathra building,ThuruthyP.O.,
Changanacherry, Kottayam, 686535 (Pancard No. AAGCP9659R) aged 45
yoars, bussiness, 8/ P.P.Mathew, Residing at Palathra House in the Thuruthy
Eara, Thuruthy P.O, Vazhappally east Village, Changanacherry Thaluk,
Kottayam District. (Pancard No. AJPPM8303A) (hereinafter called the “lessee”
which expression shall where the context so admits, include his/heirs, executors,
administrators, representatives and permitted assigns) of the other part.
Witnesseth that in consideration of the rents and royalties and lessee’s covenants,
hcrmaﬁerreaervedand contained the State Government hereby give on lease
toithe lessee, 'thc land measuring 1.8851 hectares described in the schedule
hemunderanddelmeated on the plan hereto annexed and therein coloured red

_[hareumﬂer_callqi the “said lands”) to hold the same for a period of TEN (10)

years commencing from the 29* day of June 2016 and ending on the

28* day of June 2026 the purposes of extracting minor mineral and subject to

the terms and conditions contained in the Kerala Minor Mineral Concession

Rulea,2015{herﬁna.ﬁerrefermdtnas“theRules’) and to the terms and conditions

hereinafter appearing

1. The lessee shall have the right in and upon the said lands to extract

" Granite Building Stone (here in after called the said mineral/minerals)
and to do all acts necessary for the extraction of the said mineral/minerals
including the erection on the said lands, buildings and plant required for
the purposes and also to take lead and carry away over the said lands and
todispoeeofthesaidminm'a]semmcwdasaformid.

2. The lessee shall during the subsistence of this lease have the liberty to
work the said mineral/minerals and remove the same from the leasehold
on permits issued by the State Government/competent authority or any
other officer authorized by him in this regard. The permits shall be issued
anlyonthebaa.isofpm—paidmyaltyatthera:uspeciﬁedmScheduLeIto
these Rules. The royalty rates shall be subject to revision from time to time

as the State Government may OeH. s pur. LT

MATHEW

L] ‘)-n-w
o \5'.‘2'3-'-!(_( \l:.hf\p—»-b v
& i, MMLVAHAB
A Stk Deptiof Mining & Geology
District Office, Kottayam
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3. The lessee shall pay to the State Government a yearly surface rent equal to
the land revenue if any, assessable under the rules for the time being in
force, or if the land be the property of Government or in reserve forest then
equal to the land revenue plus cess, if any, per hectare of the land the
surface whereof shall be occupied or used by the lessee for any of the
1 purposes of this deed and so in proportion for any area less than one
‘e ., hectare. The said surface rent shall be paid by yearly payments; the first of
such payments to be made on or before the last day of the first year of
occupation provided always that no such rent shall be paid or demanded in
respect of any roads or ways now in existence.

4. The lessee shall at all times during the currency of this lease keep correct
and intelligible books of account showing accurately the quantity of the
said minerals extracted and the weight and value of the said mineral sold
or exported together with the names of the purchasers or consignees. The
lessee shall also maintain a register of employees showing therein separately
men, women employed daily and shall at reasonable times allow the
competent authority appointed under the rules (hereinafter referred to as
“competent authority”) or the officer authorised by him to examine the said
books of account and the register of employees and to take copies and
extracts there from. The lessee shall submit reports in Forms F and G on
the specified dates.

5. All sums found due under or by virtue of this deed from the lessee may be
recovered from him jointly and severally from them and his properties
movable and immovable under the provisions of the Revenue Recovery Act
for the time being in force as though such sums are arrears of land revenue
or in any other manner as the State Government may deem fit.

Nl

SIS 6. The lessee shall at the lessee’s/lessees’ own expense erect and at all times
maintain and keep in repair boundary marks and pillars along the
boundaries of the said lands according to the demarcation shown in the
plan here to annexed.

MATHEW
IONS Fur, L™

¥ HheScr -
7 D v Rk M

— et i / :
; M .M. VAHAB
; 34 €, Geologist
/ E 2 ' Dept:of Mining & Geology
‘?. Distiict Oﬂice. Kottayam
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7. In cases where explosives are not used for quarrying the lessee shall not
carry on or allowed to be carried on any quarrying operations at or to any
points within a distance of 75 metres from any railway line except with the
previous written permission of the Railway Administration concerned; and
any bridge on National Highway or 50 metres from any reservoir, tanks,
canals, rivers, bridges, public roads, other public works, residential buildings,
the boundary walls of places of worship, burial grounds, burning ghats or
any Government protected monuments or forest lands which do not conform
to the category of wildlife forests except with the previous permission of the
authorities concerned or State Government or competent authority or any
other officer authorised by the State Government in this behalf.

In cases where explosives are used for quarrying, the lessee shall not carry on
or allowed to be carried on any quarrying operations at or to any points within a
distance of 100 metres from any railway line, bridge, reservoir, tanks, residential
buildings, Government protected monuments, canals, rivers, public roads having
vehicular traffic, other public works or the boundary walls of places of worship or
50 metres from any burial grounds or burning ghats or village roads or forest
lands which do not conform to the category of wildlife forests.

The above said distances shall be measured in the case of a railway, reservoir

orcanalhoﬁzonta]tyﬁomouharedgeo{tbecutﬁngnrouteredgeofth:bank.aa
thecasemaybeandinthecaseofabuﬂdjnghoﬁmntaﬂy from the plinth thereof.

For the purposes of this clause the expression ‘railway’ and ‘railway
administration’ shall have the same meaning as defined in sub-sections (4) and
{6) of section 3 of Indian Railway Act, 1890 (IX of 1890).

8 The sides of open workings shall be sloped, stepped or secured by the
lessee in such a manner as to prevent slope failure, when an open working
is worked in steps, stcpashallheofsuﬂicientbreadthinmlaﬂontotheir
height to secure safety. In open workings trees liable to fall and all loose
ground and material shall be removed by the lessee sufficiently far from
the edge or otherwise made source in order to prevent danger to persons
employed in the quarry.

M.M.VAL'[‘AB

Japtof Mining & Geology
Uistrict Office, Kottayam
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If a working place is found to be unsafe all persons shall be withdrawn by
the lessee immediately from the dangerous area and all access to such
working place except for the purpose of removing the danger of saving life
shall be prevented by securely fencing the full width of all entrances to the
place.

The lessee shall at all reasonable times allow any officer authorised by the
Central Government or by the State Government in that behalf to inspect
the said lands and the buildings and plants erected thereon and the lessee

* shall assist such persons in conducting the inspection and afford them all

information they may reasonably require, and shall conform to and observe
all orders which the Central and State Governments as the result of such
inspection or otherwise, may from time to time pass.

The lessee shall be responsible for implementing the provisions of the various
labour laws applicable, from time to time, to the quarry.

The lessee shall not assign or underlet the said lands or any part thereof or
the rights or privileges, therein hereby granted or any of them without the
previous permission in writing of the State Government/competent
authority.

Where the lease or any right, title or interest therein has been assigned,
sublet or transferred as provided in rule 45 read with condition 12, then
the person in whose favour such assignment, sublease or transfer has been
made shall be responsible for implementing the provisions of the various
labour laws applicable, from time to time, to the quarry.

The lease maybesurmdemdbythelesseeatanyﬁmeaftchmontha
notice in writing to the State Government/competent authority provided
the lessee has paid all sums due on account of the lease: Provided that if
the lessee elects to determine this lease before the expiry of the term of
the lease, shall pay in addition to other dues a sum equal to the dead rent
payable for t.heremmnmg part of the term of the lease deed.

¥ OF &7
P "
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= 1| Ovy . :
l‘:‘i "_’.' \ J\‘:i‘p"l LA M -M. VAHAB
N e e Ry Geologlst
QT T : 2 .- Deptiof Mining & Geology
. U i Olstictofce, Kotayan
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15 If the lessee shall be desirous of taking a further lease of the said lands for

16

17

a further term of 10 years he shall give three months’ previous notice in
writing of such desire to the State Government/competent authority and if
the lessee have duly observed all the conditions of this lease, the State
Government/competent authority may agree to renew the lease for such
further term and on such terms and conditions as the State Government/
competent authority may determine which shall be in accordance with the
provisions of these rules with a new registered deed.

If the lessee shall at any time during the said term use the said lands or
any part thereof in any manner other than as authorised by this lease or
fail to carry on quarrying operations continuously without sufficient cause
of which the State Government/competent authority shall be the judge or
shall commit a breach of any of the conditions of this lease it shall be lawful
for the State Government/competent authority to cancel this lease and
take possession of the said lands or the alternative to receive from the
lessee such penalty not exceeding 25,000 for the breach as the State
Government/competent authority may fix.

If at the expiration of three calendar months after the expiry of the lease or
its sooner determination, there shall remain in or the said lands, any
engines, machinery, plant buildings, structures and other works erections
and conveniences the said minerals or other property which the lessee is
entitled to remove from the said lands, the same shall, if not removed by
the lessee within one calendar month after notice in writing requiring their
removal be given to the lessee by the State Government/competent authority
be deemed to become the property of the State Government in such manner
as they may deem fit without liability to pay any compensation or to account
to the lessee in respect thereof.

18 This lease subject to all rules and regulations which may from time to time

be issued by'the State Government regulating the working of the quarries
and other matters affecting safety, health and convenience of the lessee’s
employees or of the public, whether under the Indian Mines Act or

otherwise.

Foi PALATHRA cor's 8 AVT.LTD.
Sri. CHARLES MATHEW

S 2 \\1. - = < Difecy_-.—; ————

: Y . VAHAB
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19 The lessee shall without delay send to the District Collector and the

20

21

22

23

24

25.

competent authority or the officer authorised by him in this regard report
of any accident causing loss of life or serious bodily injuries or seriously
affecting or endangering life or property which may at any time occur at or
in the said lands in the course of operations under this lease.

The lessee shall furnish such reports and returns relating to output,
labourers employed and other matters as the State Government may

prescribe.

The lessee shall make and pay such reasonable compensation as may be
assessed by lawful authority in accordance with the law in force on the
subject for all damage, injury or disturbance which may be done by him in
exercise of the powers granted by this lease and shall indemnify and shall
keep indemnified fully and completely the State Government against all
claims which may be made by any person or persons in respect of any such
damage, injury or disturbance and all costs and expenses in connection
therewith.

Any condition prescribed in the Kerala Minor Mineral Concession Rules,
2015 but left out in this lease which may be found applicable to the lessee
shall be treated as binding on the lessee.

In this case anticipated royalty for the mineral at rate of Rs. 24/- (Rupees
Twenty Four Only) per tone for a period of one year is Rs.12,00,000 (Rupees
Twelve Lakhs only)

Dead rent realized at the rate of I* year-NIL II* year-Rs. 300/-(Rupees
Three Hundred Only) and 1lI™® year onwards-Rs.],200/-Rupees One
Thousand and Two Hundred Only) per hectare subject to revision from
time to time. Surface rent at the rate of Rs 200/- (Rupees Two Hundred
only) per hectare for One year is Rs 377/~ (Rupees Three Hundred and
Seventy Seven only ) security deposit is Rs 18,851/- Rupees Eighteen
Thousand Eight Hundred and Fifty One only)

This Lease agreement is prepared and registered in original with two
duplicate thereof.

Fa P2 SorsT U @ T.LTD
Sri. CHARLES MATHEW (Josl

/5:1 -1 Db | l
2 g B _ Jireci : . e——
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N i, 4 3 J_,q eALA b Dept:of Mining & Geology

RS e JE District Office, Kottayam
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The Schedule above referred to Description of Land

District . Kottayam
Sub District - kozhuvanal
Taluk : kottayam
& Village/Amsom : Chengalam East
Panchayath : Akalakkunnam
Re Survey Block No. : 48
Re SurveyNo. of the Area - 403/1 403/2
Area in Hectares : 1.88.51 hecteres
old SurveyNo 2 778/1B/5
i Bounded by Survey No:
On the North by : Sy. Nos. 405/1
On the East by - Sy Nos.403/1-1,403/2-2,403/2-3
On the South by : Sy. Nos. 403/2pt
On the West by § Sy Nos. 404

NI

g 1 M .M. VAHAB 1

. AL Geologlst
: Dept:of Mining & Geology
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In witness whereof the parties hereto have set their hands here unto on
the day and year first above written.

Signed by M.M.VAHAB
GEOLOGIST

DEPT.OF MINING AND GEOLOGY “/——/
DISTRICT OFFICE KOTTAYAM M .M. VAHAB
Geologist

for and on behalf of the Governor of K

In the presence of

(1) .-S‘A\‘?{ “)fe'w Q)ﬁ/)
N Cet\wnorg) /
Orywdy etee orvn@ ~
2
@ P Sofhenk CARAomdranm /@’\
“ruAdd &ytw&m,wﬂk

Mc’m’h o G
K‘Oﬁj &aﬁwaf'g 1&";
Signed by Sri. CHARLES MATHEW
Palathra House,
Thuruthy P.O,
Changanachesry
Kottayam 1

For and on behalf of the Lessee
Witness
1) aAD - Qcmwmazhm
Sly k.5- DEVARP
th:ieDwWUm”fL‘ Ql;/
CHENNn‘K\JMNd-P‘
KorrayaM.

2 3 bap , €1
52 M;ﬁam:; - : w
W&Zn Cdyv ?';'OH‘-

h.qmmaﬂc..m /911 %@ E] l
Prepared by C.A.Muhammed L.No. K.IJ.A.82.

Sri. CHARLES MATHEW : :Lo : = M W
For PALATHRA COt : glh” '
ot IONS PVT. LT, : /ADept:of Mining & Geology
"‘y 5 s District Office, Kottayam
. Direci:

Dept:of Mining & Geology
District Office, Kottayam
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¢ e ke o b 0 e

MINING PLAN

WITH

PROGRESSIVE MINE CLOSURE PLAN
(Submitted under as per Chapter VI of Kerala Minor Mineral Concession Rules-66, 2015)

“GRANITE BUILDING STONE QUARRY MINING PROJECT”

VILLAGE : CHENGALAM EAST

TALUK : KOTTAYAM

DISTRICT : KOTTAYAM

MINERAL : GRANITE BUILDING STONE
MINE ELIGIBLE AREA (A) '+ 1.4434 HECT. (NON FOREST AREA)
TOTAL AREA UNDER BUFFER

{AS PER REGULATION NO.

111 (2) OF METALLIFEROUS

MINES REGULATIONS,

1961 (7.5 M) (B)} : 0.4417 HECT.

TOTAL AREA

(C =A+B) : 1.8851 HECT.

LAND STATUS : PRIVATE OWN LAND

SURVEY No. : SURVEY No. 403/1,403/2
METHOD OF MINING : OPEN-CAST SEMI-MECHANIZED

“ﬁi'Wv‘Wh Ve A-["’TW

R e

APPLIC AN Toepr. oF MininG AND GEOLOGY
Mr. Charles Mathew, F P-0. KOTTAYAM-68is 08
M/S PALATHRA CONSTRUCTIONS PVT. LTD.
Palathra Building, Thuruthy P.O.,
Chenganassery, Kottayam,
Kerala-686001.
Moblla No. 09447543210 / 09645920166
E-mall :- charlesmathewpalathra@hotmail.com

PREPARED BY

4 MUKESH SUROLIYA
;“. ~3:gox°"‘ PIAJMI321/2010/A
‘ﬁ%ﬁm , Vijay Bari, Dher Ka Balaji, Sikar Road,
Jalpur (Rai.)-302023. g
- C-306,Kanchanjung. Apartmants,Palarivattom.P.O,
Ernakulam. tieru1e-632025. X

Mob. Ne. 0272023282 E-m.i id -mukashsuroliya
¥l ;3": ;&; ] v _B?.; ?
SEL N iR N Y £ A {
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M/S PALAT WA CORNGTRUCTIONS -V, LD,
Faiathre Building, Yhuruthy P.O.,
Chenganasscry, Koftayam,
KKerala-G86001.
Mobile No. 09447543210 / 09645920166
E-malil :- charlesmathewpalathra@hotmail.com

AUTHORISATION LETTER BY THE LESSEE
I, Charles Mathew, Director, M/s Palathra Constructions Pvt. Ltd. (Applicart)hereby
authorise Mukesh Suroliya RQP No-RQP/AJM/321/2010/A to prepare the Mining Plan Including
PMCP under Kerala Minor Mineral Concession Rules, 2015 in respect of Granite building Stone
Quarry mine over an area of 1.8851 hectares for mineral granite building Stone Quarry in village-
Chengalam East , Taluk & District- Kottayam, State- Kerala.
| request to the District Geologist, Department of Mines & Geology, Kerala to make further
correspondence regarding modification / withdrawal / re-submission and to collect the approved
coples of the aforesaid Mining Plan with PMCP with the said recognized person on his following
address:
Name of RQP- Mukesh Suroliya
Reg.No. RQP/AJM/321/2010/A
Validity 28 Sep. 2020
Address of RQP: -
5A/6, Vijay Bari, Dher Ka Balaji,
Sikar Road, Jaipur-302023, (Rajasthan)
Mobile No.-+91-9269028299

Email: - mukeshsuroliya@yahoo.co.in

@%y

Place: Kottayam (Charles Mathew)
Date: 21-06-2016 Applicant
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HMURESH ¢ UROLIYA
RQP/AJIM/321/2010/A
5A/6, Vijay Bari, Dher Ka Bzlaji, Sikar Road, Jaipu:- 202023,
Mob. No. 8269028299
E-mail id:-mukeshsuroliva@yahoo.co.in

CERTIFICATE
| Mukesh Suroliya hereby certify that:

1. * The provisions of Kerala Minor Mineral Concession Rules, 2015 have been observed in the Mining
Plan including Progressive Mine Closure Plan for granite building Stone Quarry mine over an area of
1.8851 hectares for mineral granite building Stone Quarry in village-Chengalam East , Taluk & District-
Kottayam, State- Kerala belonging to M/s. Palathra Constructions Pvt. Ltd., Palathra Building, Thruruthy
P.O., Changanassery, Kottayam, Kerala and wherever specific permission is required, the Lessee will
approach the concerned authorities of Department of Mines & Geology for granting the permission.

2 It is also certified that the provisions of Mines Act, Rules and Regulations made there under
have been observed in the aforesaid Mining Plan including PMCP and wherever specific permissions
are required, the Lessee will approach the Director General of Mines Safety.

3. It is further certified that the aforesaid Mining Plan including PMCP is prepared as per the
copies of the records and documents provided by the lessee and information given as per discussions
held with the lessee.

4, It is also certified that the information’s furnished in the aforesaid Mining Plan including PMCP
are true and correct to the best of my knowledge & belief and in case of default, the approval would be
withdrawn.

Place: Jaipur Mukesh Suroliya
Date : 21-06-2016 rRaPFIMI321/2010/A
Validity:-28 Sep 2020

MUKESH SUROLIYA
RQP/AJMI321/2010/A
Valid upto 28-09 2020 e
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M/S PALATHR /A CORETRUCTIONS #VT. LTD.
Palaihra sullding, Thuruthy P.O.,
Chennanzsecry, Kottayam,
Kerala-G86001.

Mobile No. 08447543210 / 08645920166
E-mall :- charlesmathewpalathra@hotmall.com

CERTIFICATE

1. It is certified that the provislons of Mines Act, Rules and Regulations made there under have
been observed in the Mining Plan Including Progressive Mine Closure Plan for granite building stone
Quarry mine over an area of 1.8851 hectares for mineral granite building Stone Quarry in village-
Chengalam East , Taluk & District- Kottayam, State- Kerala belonging to M/s. Palathra Constructions
Pvt. Ltd., Palathra Building, Thruruthy P.O., Changanassery, Kottayam, Kerala and wherever specific
permissions are required, the lessee will approach the Director General of Mines Safety Further, the
standards as prescribed by DGMS in respect of miner's health will be strictly implemented.

2. The Progressive Mine Closure Plan for granite building Stone Quarry mine over an area of
1.8851 hectares for mineral granite building Stone Quarry in village-Chengalam East , Taluk & District-
Kottayam, State- Kerala belonging to M/s. Palathra Constructions Pvt. Ltd., Palathra Building,
Thruruthy P.O., Changanassery, Kottayam, Kerala complies all the statutory Rules, Regulations,
Orders made by the Central Government or State Government, Statutory organizations, Court etc. and
have been taken into consideration, Wherever any specific permission is required, the Lessee will
approach the concerned authorities.

(o,

Place: Kottayam (Charles Mathew)
Date: 21-06-2016 Applicant

Pt

_'E:._,; SR
PSRN
SON
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M/S PALATHRA CONSTRUCTIONS VT, L.TD.
Palathra Bullding, Thuruthy P.O.,
Chenganassery, Kotltayam,
Kerala-686001.

Mobile No. 09447543210 / 09645920166

E-mail := charlesmathewpalathra@hotmail.com

DECLARATION

1. The Mining Plan including Progressive Mine Closure Plan for granite building Stone Quarry
mine over an area of 1.8851 hectares for mineral granite building Stone Quarry in village-Chengalam
East, Taluk & District- Kottayam, State- Kerala belonging to M/s. Palathra Constructions Pvt. Ltd.,
Palathra Building, Thruruthy P.O., Changanassery, Kottayam, Kerala has been prepared in full
consultation with me and | understand its contents and agree to implement the same in accordance
with law and in case of default the approval would be withdrawn.

2. It is further declared that during the pendency period of the approval of above said document or
thereafter if any change occurs in the name and address of lessee, it will be informed promptly.

Chay,

Place: Kottayam (Charles Mathew)
Date: 21-06-2016 Applicant
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M/S PALATHREA CONSTRUCTIONS YT, LTD.
i-zlzthre Gullding, Thuruthy P.O.,
Cherganagsery, Kottayam,
Kerala-686001.

Mobile lc. 08447543210 / 09645220166

E-mail :- charlesmathewpalathra@hotmail.com

UNDERTAKING

[ |, Charles Mathew, Director, M/s. Palathra Constructions Pvt. Ltd., Palathra Building, Thruruthy
P.O., Changanassery, Kottayam, Kerala (Applicant) for granite building Stone Quarry mine over an
area of 1.8851 hectares for mineral granite building Stone Quarry in village-Chengalam East, Taluk &
District- Kottayam, State- Kerala belonging to M/s. Palathra Constructions Pvt. Ltd. M/s. Palathra
Constructions Pvt. Ltd hereby undertake that ali the commitments so made in the aforesaid Mising Plan
with PMCP by the RQP Mr. Mukesh Suroliya to be deemed to have been made with my knowledge and
consent and as such shall be acceptable to me and binding on me in all respects.

2. |, Charles Mathew (Applicant) for granite building Stone Quarry mine over an area of 1.8851
hectares for mineral granite building Stone Quarry in village-Chengalam East , Taluk & District-
Kottayam, State- Kerala belonging to M/s. Palathra Constructions Pvt. Ltd. R/O- Kottayam District,
Kerala hereby also undertake that all the measures proposed in this Progressive Mine Closure Plan will
be implemented in a time bound manner from the date of approval of this PMCP as proposed.

O

]
Place: Kottayam (Charles Mathew)
Date: 21-06-2016 Applicant
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LISTOF 15l ¢ 1 ADLES

Text & Table Title ~ Details given
No.
1. Employment details Sr. no.-15a ,b,&c
2. Extent of mechanization including the list | Sr. no. 10 b
of quarrying machinery deployed in the
quarry and their efficiency and other
details
3. Location and accessibility (Location map) | Sr. no. 2
4, Toposheet number and latitude and | Sr.no.2
longitude boundary of the mine area
5. Present land use patter (table) Sr.no. 2
8. Geology, exploration and reserve: with | Sr.no.9
details of topography, general geology,
location mine geology of mineral deposit
including drainage pattern. Reserve
estimation (table) by standard procedure
for the entire mine hold. Methods for
developing or working the deposit with all
designed parameters.
y & Drilling, blasting, Sr.no.10c &
excavation & transportation Sr.no.10g
8. Safety and precaution Sr.no. 10
9. Mineral processing and beneficiation: also | Sr. no. 13
specify the quantity and type of chemicals
to be stored in the quarry site or plant.
10. Environmental Management Plan Sr. no. 18
1. Environment impact assessment Sr. no. 18
12. Flow chart Sr.no. 13
13. Social economic benefits arising out of | Sr. no. 18
quarry
14. Progressive mine closuer plan Sr. no. 19
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LIST OF MAPS
Plate Title i Scale
No.
1 Location Map (Vicinity map) Not To Scae
2 Topographical contour map at 5 m. intervals with Plot dimensions 1:1000
3 Surface cum Geological plan and Cross Sections 1:1000
4 Production & Development Plan with Production Cross Sections 1:1000
5 Year wise tentative excavation plan 1:1000
6 Reclamation plan & Sections 1:1000
7 Environmental Plan 1:5000
8 Conceptual Plan (Post Mine Closure Plan) & Sections 1:1000
9 Surface Runoff Map (Drainage Plan) 1:1000
LIST OF ANNEXURES
Sr.No. Annexure No.
1 Photo ID of lessee i
2 R.Q.P. Certificate 2
3 Copy of LOI & Letter from Geologist, District office, Kottayam 3
4 Cadastral map (or Block Map) duly signed by Village Officer marked with ‘
plot boundary
. Area Survey Plan marked with Plot dimensions, Survey Numbers & Area 5
duly approved by the Village Officer
6 Baseline data report from accredited laboratory 6
7 Copy of accreditation certificate of the lab 7
8 Copy of Possession Certificates 8
9 Copy of Land tax receipts 9
10 | Copy of PAN card of M/s Palathra Constructions Pvt. Ltd. 10
1 Copy of Resolution by the company 1
12 | Copy of Certificate of Incorporation of the company 12
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Sr.
No.

TEAT &I AELES

Name & Address of the Lessee

Mr. Charles Mathew, Director,
M/s Palathra Constructions Pvt. Ltd.
Palathra Building, Thuruthy P.O.,

Chenganassery, Kottayam,

Kerala-686001.
Mobile No. 09447543210 / 09645920166
E-mail :- charlesmathewpalathra@hotmail.com

Photo |D of lessee enclosed as an Annexure no.-1.

Particulars of the Area (Acreage, Boundary Description & Land Schedule). (Attach locaion map
and surface plans showing the existing features of the area with contours at 5 m. Interval)

The location map of the mine area has been given in Plate No. 1.

The details of the land covered in the mine area are below:

Following infrastructure facilities are available in mine area:-

District
State
Taluka
Village
Survey no.

Mine area

Kottayam
Kerala
Kottayam

Chengalam East

403/1 ,403/2

Survey no.

Area in ha.

403/1,403/2

1.8851

1.8851 hectares

Whether the area is recorded to be in forest :

Ownership/occupancy

No

: Private owned land

Existence of public road/ railway line, if any nearby and approximate distance: Is as under :-

Name of Dist. From mine site in km. | Direction
(Approx)
Railway Station Kottayam 28 km. SW
Nearest town Pampady 10 km. SW
Nearest highway S.H.-8 (Main Eastern | 2 km. SW
Highway)
Airport Caochin Int. Airport 85 km.
Panchayat Office Akalakkunnam 5 km.
Fire Station Pampady 15 km.
Ambulance Pampady 15 km.
Police Station Pallickathoru 10 km.
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School Chengalam R §E
Dispensary Chengalam Govt. Dispensary | 3km. S
Water supply Pond & Wells near to the lease
area

The mine area is located in the Toposheet no.- 58C/10 and the geographical location of tha mine with
respect to the pillar boundary of the mine area is given below:-

Boundary Pillar No. Latitude (N) Longitude (E )
1 9°37'37.4" 76°42'41.46"
2 9°37'40.2" 76°42'40.84"
3 9°37'43.1" 76°42'40.7"
4 9°37'43.8" 76°42'43.2"
5 9°37'42.6" 76°42'43.3"
6 9°37'41.6" 76°42'44.4"
7 9°37'41.1" 76°42'43.6"
8 9°37'38.9" 76°42'46.0"
9 9°37'38.28" 76°42'44.6"

The general location, Contour Map and surface cum Geological Plan with Section Map have been
shown in Plate No. 1., 2 & 3.

Present Land use pattern:

S. No. Particulars Present Area (in Ha.)
: & Pits Nil

| 2. Road 0.0676

| 3. Drainage / Pond Nil

| 4, Buildup Area Nil
5. Un-worked Area 1.8175

! Total | 1.8851

I3, Status of the Lessee (Private Individual / Private Company / Public Sector Undertaking / Joint

| Sector Undertaking / Others)

| Private Limited Company

I 4, Period of the concesslion (if applicable)

'{ 14 years

[ 5. Mineral intended to be won

l

Granite Building Stone (granite/charnockite Minor Minerals)
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6 Name, address & registration no. of RQ.P preparing the mining plan with validity Gi ine Gt
Name Mukesh Suroliya
Address 5AJ/6,Vajay Bari, Dhar Ka Balaji, Jaipur-23
Phone 09269028299
E-mail mukeshsuroliya@yahoo.co.in
Registration No. RQP/AJM/321/2010/A
Date of grant 29.09.2010
Valid Up to 28.09.2020
| Annexure No.-2
p Order No. & date of competent authority granting the concession (copy of the order tobe
[ attached) (if applicable)
[ Letter of Intend from Director, Mining & Geology Directorate, Thiruvananthapuram (Ref. No.
: 1843/M3/2016 dt. 24-04-2016 and the letter from Director, Mining & Geology Directorate,
I Thiruvananthapuram (Ref. No. 1843/M3/2016 dt. 08.06.2016) attached as Annexure No.-3
i 8. If, forest area, whether forest clearance obtained; (attached copy of forest clearance)

NA

Reserves (Estimation to be based on the exploration, if any, carried out in the area or on the

local parameters)

GEOLOGY AND EXPLORATION
TOPOGRAPHY
This is a mine for mining and there is vegetation in that area. One road is exist in the mine and other
land is covered with native trees, shrubs, herbs, grass, climbers, bushes etc. The highest elevation of
the mine area is 101 m. MSL and lowest is 81 m MSL. As the proposed area is hilly, the drainage of the
mine area Is towards NW to SE. No habitants are located in the mine area.
REGIONAL GEOLOGY
In the north eastern part of the area covered by mapping the Archaean metamorphic rocks are traced.
The rocks are predominantly charnockite and charnockite gneiss. The crystallines are overlain by
Tertiary sediments and both are lateritised. Beach sand and alluvium of Quaternary period overlie the
above rocks. Since the north eastern part of the area has a thick cover of laterite and soilthe contact
relationship between different rock units s not clear and their lithological boundaries are mostly inferred.
The rock types met in the area are given below in a tentative geological succession.

Quaternary period Alluvium and soil Brown sand |
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' Wihile sand, uisci <y and peat

Tertiary period Laterite Grit with 0i11e pebbles

UNCONTOrMIity-=n==mmmmm e e e

Dolerite Charnockite gneiss
Charnockite

Archaean Pyroxene granulite and garnetiferous

ferruginous quartzite

(*Secondary Source :- Geological Survey of India-www.gsi.gov.in)

LOCAL GEOLOGY

The local geology belongs to the regional geology. Main rock type in the study area is granite building
stone. At places where they are exposed, the granite building stone is medium to coarse grained with
dark grey quartz. The soil & over burden thickness is varies from avg. 0.225 m. to 0.325 m.
Topographically, the area is undulating.

GENERAL DESCRIPTION OF FORMATIONS:-
The details of the pits observed to estimate the top soil and overburden from the proposed area is given

below:-
Particulars Pit - 1 Pit - 2
Top soil (thickness in m.) 0.18 0.27
Over burden (thickness in m.) 0.30 0.35

GEOLOGICAL SECTION:

Geological cross sections have been drawn at fixed intervals across the mine area in Plate No. 3. The
section line along which the geological sections have been prepared has been shown in Plate No. 3.
The Sections has been drawn across the strike of the host rock.

DETAILS OF EXPLORATION:-

The surrounding area is already explored; the excavated pit give the idea of minerals depth. So no
further exploration is required and proposed in this mining plan.

The details of pits such as already made in/outside, which have been shown in Surface cum Geological
plan/Environment Plan.
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METHOD OF ESTIMATION OF RESERVES:-

The following points have been considered while calculating the reserves of stone.

The reserves of minerals have been estimated by using the method of preparation of sestions and
applying the influence of such sections to limited distance and multiplying it by width.

Based on the actual geological mapping and cross section preparation, the proved reserve has been
taken .

The specific gravity of minerals has been taken as 2.6 i.e. 1 m?® of mineral in situ = 2.6 tonne

Note:- On the field visit, sample collected and analyzed and result are obtai ed, the Gravi
of minerals is 2.6.

RESERVES OF MINERALS
The reserves of minerals have been calculated and the geological and mineable reserves have been
given in table no. 9.1.

SUMMARY OF GEOLOGICAL & MINEABLE RESERVES
In this area the building stone exposures are bordering to the mine boundary. The mineable reserves
are arrived after deducting the reserves locked in mines safety slope along with boundary in compliance
with mineral concession rules. The quantity of such kind of reserves Is arrived as following:-

Table 9.1 —Mineable Reserves Estimation

BLOCKED | MINEABLE
SECTION A-A'
BENCH |M2 |M |DENSITY _ [TON M2 |M | DENSITY TON
101-96 42| 90 26 0828 | 96/ 90 26 22464
91 75| 90 2.6 17550 | 284 | 90 26 66456
86| 200 90 2.6 46800 | 292 | 90 26 68328
81| 242 90 26 56628 | 228 | 90 26 53352
76| 288 90 2.6 67392 | 163 | 90 26 38142
71| 350 90 28 81900 | 106 | 90 26 24804
Sub Total 280098 | Sub Total 273546
SECTION B-B'
101-96 32 | 90 26 7488 | 31 90 26 7254
91 62 | 90 26 14508 | 104 | 90 26 24336
86 86 | 90 26 20124 | 256 | 90 26 59904 |
81| 125] 90 2.6 20250 | 489 | 90
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76| 207 90 26 _A8438] 417,80 26| 97578
71 2721 90 2.6 63648 | 342 90 2.6 80028
Sub Total _183456 | Sub Total 383526
GRAND TOTAL 463554 | GRAND TOTAL 657072
Summarize the reserves (in MT)
Geological reserve (A) 11,20,626
Mineral reserve blocked in 7.5 m buffer zone (B) 1,72,692
Mineral reserve blocked in benches (C) 2,90,862 o
Mineral reserve D= A - (B+C) 6,57,072
10. Mining:

a. Whether manual or seml-mechanized or mechanized

semi-mechanized

b. If semi-mechanized or mechanized, number, type and capacity of machines to be used.

M/c will be deployed as per requirement to meet production target. Brief details of machinery are as
follows :- ‘
(i)Drilling & Machines

Sr. No. [Machine Type Required No. of M/c | Size/Capacity
i Back Hoe 2 0.9m3
2 Rock Breaker . -
3 Tippers/Trucks 6 18T
4 Jack hammer 2 32mm
5 DG set 2 125 kVA

(if) Loading Equipment
Mechanical loading equipment such as shovel and excavators will be used for removal and loading of
the mineral at face and stock yard.

(iii) Haulage and Transport Equipment
a) Haulage within mining mine hold: Loading of Stone will be done with the help of Shovel and
Excavators at face and stock yard. Stone gitti are loaded in truck by manually.

b) Transport from Mine head to destination: The truck will be used for transportation of Stone and
Stone Ballast from mine site to destination.
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o. Whether drilling and blz<ting vill be made use of, If yes, sfaic o ihly quaniily of cxplosives |
to be consumed.

Drilling : The excavation of mineral is proposed by excavators. The mineral Is fractured and easily
exploitable by rock breakers and excavators. The hard strata are proposed to excavate after ddlling and
blasting. The cross-sectional view of drilling operations is shown below:-

15M

(15-2.5M)

Blasting: The controlled blasting is proposed by adopting all the safety measures as per “MMR 1961"
and with the permission of DGMS. In this area for fragmentation of granite the blasting will be
conducted. Multiple blast holes of 1.5 to 2.5 m depth will be drilled with the help of 32 mm drill rod, Jack
Hammer and Air Compressor of 100 cfm capacity.

It is estimated about 250g of explosives per hole is required. About 12 holes per blast are proposed.
Therefore, the requirement of explosives will be about 3 kg/ blast/day.

d. Benching pattern (height & width).

The height of bench will not be kept more than 5.0m at a time and the width of the benches will be
always kept safe according to provisions.

e. Face lay out (attached development plan).

Production & Development Plan with Cross Sections enclosed plate no.-4.

f. Quarry floor level (RL) at the end of the year or period of the concession

The proposed mining activity for next five year will reached up to 81 mRL and in the conceptual stage

will be reached up to 71 m RL. It is expected that mining will not intersect the water table in the area.
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Therefore, water quality will remain unchanged. No ground water management is required

SR O]

g. Quantity of mineral to be won (Annual level of Production)

Excavation :

The proposed method of mining will be Semi mechanized open cast mining. The basic mining

techniques adopted will be uses of machines. For the systematic working of open cast mines, the

main development work will be the forming of systematic benching. The height of bench will not be

kept more than 5.0m at a time and the width of the benches will be always kept safe according to

provisions. The Mining will be done with the help of tools such as drills, jack-hammer, compressors,
hand shovel, picks, excavators etc.The targeted annual production of Stone is about 50,000 MTA.
Table : Year wise production of building stone for life of mine

Vaar Bench Minerals (MT)

i 101-91 50,000 - 1b-!#

T 91 50,000  +r - ’é

il 91-86 50,000 2 -9

IV 86 50,000

V. 86-81 50,000

Vi 81 50,000

Vii 81 50,000

Vil 81 50,000

IX 81-76 50,000 i

X 76 50,000 AV

X 76 50,000

XIi 76-71 50,000

Xl 71 50,000

XV 71 7,072 -
TOTAL 6,57,072

Loading and Transportation: Loading of mineral will be done by excavator and will be sent to the
crushing unit/destination. Trucks / Tippers of 15T will be used for transpoitation of mineral from mine
site. It is expected that 11-12 trips will be reguired to transport on daily basis. For this, movement of
truck per hour will be 1-2 only. Thus, the impact due to movement of trucks from the mine will be
marginal and well within the capacity of the roads.

h. Quantity of overburden to be removed (Show location of such disposal in development plan)

7.1 Nature and Quality of Top-Soil and overburden to be generated

7.1.1 Top Soll

A total quantity of 4089 cu.m. of topscil is proposed to be removed during the mining operations.

Overburden

About 5306 cu. m. of overburden will be generated throughout the mine life.

6 ¢O 000 OCOCEOEOCESEOEOOLCTEOIEOVDPEOEOEOOEDOOEEOOPEOOOPEOEEGOCEODOEOEOTESOSO®
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i. Whether heavy blasting to be adopted. If yes, lccation of jioziv < f habitztion (o be shown (n -‘

the surface plan)

No heavy blasting will be adopted. Whereas small scale blasting will be adopted.
Following are the parameters which is used
Depth of Hole = 1.5 mto 2.5 m
Diameter of hole — 32 mm
Spacing -1.0-1.5 m
Sp. Gravity-2.6

Blasting Pattern:
The blasting pattern entirely depends on the situation of the joints present in the rocks. The drilling is
done as per the requirement of the rock fragmentation with desired production of mineral.

Type of Explosive to be used
Only class 2 and class 6 explosive Is proposed for use as given below:-

Booster (20%) Slurry explosive
Explosive Nitrate Mixture, Safety fuse
(Column charge) (80%)
Initiator Delay /Electric detonators

j. Safety precautions to be adopted.

PRECAUTIONS:

Blasting in the open cast pit will be done only during day time at designated hours.

Only competent blasters will be appointed to handle explosives.

Explosives will be stored in approved and licensed magazine as per Explosive Act/ Rules.

vV Vv ¥V Y

Explosives will be brought from magazine to blasting site in licensed Explosive Van under the care of

blaster.
Sufficient warning signals will be given before blasting the holes.

v

» Guards will be posted on all roads and paths at least 250 m distance to stop entrance to the danger
zone during blasting hour.

» Controlled blasting will be practiced to control vibrations and flying fragments.

» Optimum charge will be used, while blasting near office complex/ infrastructure site.

» Maximum charge per delay will always be less than 3 kg to limit the PPV levels within the DGMS

standards of 15 mm/sec.
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Proper and safe storage of explosives in approved and Licensed Magazine. e T
Proper, safe and careful handling and use of explosives by competent Blasters having Blester's
Certificate of Competency issued by DGMS.

Proper security system to prevent theft/ pilferage, unauthorized entry into Magazine area and
checking authorized persons to prevent carrying of match box, lights, mobile phones, dgarette or
Beedi, etc.

The explosives of class 2 will be used in their original cartridge packing and such cartridge shall not
be cut to remove explosive for making cartridge of different size.

Detonators will be conveyed in special containers. These will not be carried with other explosives.
The holes which have been charged with explosives will not be left unattended till blasting is
completed.

Before starting charging, clear audible warning signals by Sirens will be given so that peaple nearby
can take shelter.

Blasting operations will be carried out in day times only. However, in this project the mining
operations are proposed to be carried out in day times.

Storage of Explosive

Considering low consumption, a 100 kg magazine is for storing the explosive. The magaznes are to
be constructing within the complex. The controlled blasting is proposed by adopting all the safety
measures as per “MMR 1961" and with the permission of DGMS.

Blasting will be performed as per requirement on the face. The explosive by authorized blasting party
himself and the blasting will be carried out by registered blasting contractor as per present practices.

1.

Waste Disposal

Location (show it in the development plan)

Disposal of waste have been Shown in environment plan & surface runoff plan in plate no.-7 & 9.

b. Area covered

Years Top soil (cu.m.) Overburden (cu.m.) Area (ha.)
|- 4089 5906 0.2936
XIv (concurrently used ) (concurrently used ) (outside, own
land)

¢. Environmental safeguards for such disposal

Top Soil
The topsoil excavated from the quarry will be dumped separately at pre-determined place and
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subsequently will be utilized in spreading over reclaimed areas {or plerizon. Precautions wi be taken :

0= to limit the height of the topsoil dump to 5 to 6 meters in order {o pieserve its ferlility and sheflife. It will
be suitably protected from soil erosion and infertility by planting fodder grass and legumineus plants

® during temporary storage.

o Overburden

LR This waste will be utilized within the pit for lying of haul roads. At the end use, OB can be ratilized as

.135 soll base for plantation.

3 Safequard measures for dump

+ Proper slope will be maintained to avoid rundown of edges and sides of the dump.
« Retaining wall shall be constructed on downward side to prevent rolling of boulders outside the

‘
-

dumping area and also to prevent inadvertent entry by persons or animals.
» Proper heights and width of terraces will be created.

Due care will be taken to plan the overall slope of 27° for each dump.

-
a
L]

+ Regular water sprinkling shall be carried out.

» Proper drainage plan given for prevent sliding & de-siltation runoff water

Hor 2. [ Mine drainage
Soe (Give details of total make of water during dry and rainy season and its method of handiing)
- Topography:
Sr.no.-9
Rain Fall:
= The normal rainfall of the district is 3347 mm. Out of this, major rainfall contribution is from SW monsoon
e followed by the NE.
Method of handling
ol Normally, the mine will be closed during rains, in case of necessity accumulated rainy water ( free from
suspended solid material) from pit bottom may be pumped out & may spilled over adjoining areas, which
may be used by native plants (rubber / coconut) and the same will be use for watering saplings/trees in the
3 plantation side.
7 Storm water management
d The following measures will be taken with respect to the prevailing site conditions:-

» Storm water drains with silt traps will be suitably constructed all along the periphery of the pit area
|. to collect the run-off from the mine area and divert into the storm water pond.

|
\ | > All measures will be taken not to disturb the existing drainage pattemn adjacent to the other
P BT
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property.
» The storm water collected from the mine area will be utilized for Crusher/M Sand unit aswell as for
dust suppression on haul roads, plantation within the premises, etc. The details showingthe storm

water drains, retaining walls are shown in Surface Runoff Map.

13. | Mineral processing
(glve detalls of processing including sizing sorting, generation of rejects / fines etc.)
The stone excavated from the mine will be transported to the nearby crushing unit, further transported ta
the destination from crushing-site through trucks/tractor-trolley. No beneficiation of stone will be done or
required at mine site.
Flow chart:-
The proposed mining operations will be carried out by open cast semi-mechanized method. The process
flow diagram given below depicts the mining process:-
Removal of Top Soil / Overburden
Excavation by Drilling and Blasting
Rock Breaking & Transportation
Crushing
Stacking
Dispatch
14. | a. No. of trees to be uprooted due to mining operation

ACTIVITY First | Second | Third Fourth Fifth End of life of mine

No o foes bhe 185 | 158 | 126 | 113 | 69 -

uprooted

b. Programme of Plantation

Towards the closure activity plantation at the end of Plan Period is as follows:

ACTIVITY First Second Third Fourth Fifth End of life of mine

Plantation (no. of plants) 400 65 65 65
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15.

Manpower

a. Supervisory (inclusive of statutory personnel’s)

Mines manager = 1

Mines forman = 1

b. Non-supervisory (skilled, semi-skilled & unskilled)

No. of workers = 13

c. OMS

SITE SERVICES:- The following site services will be provided :
i) Office

ii) Store

i) First Ald centre

iv) Drinking water shed

v) Rest Shelter

Mine office would be having store as well as first-aid facilities. The drinking water would be provided in
rest shelter in cans and pitchers.

Use of Mineral :
a. (Specification and monthly quantity to be dispatched be furnished)

The annual production of mineral = 50,000 MTA

b. For domestic use

The aggregate produced is sold to the contractors and to the consumers which is finally consumed
locally for road (State Highway & National Highway) & building construction works. Fine Material is
also sold to the hollow block/ solid block manufactures.

c. Forexport (if applicable)

NA

Mine Closure Plan

(a) Describe the process / activities to be undertaken for reclamation and rehabilitation in
respect of the following :
1. Mined out land
li. Waste/reject dump
fii. Top-soll stack and its utilization

(i) Mined-Out Land:

x
o S |

At the end of mining Plan period about 1.8851 ha. area will be disturbed in form of pif;7oad and building. |
& e

GOVT. OF
KERALA
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Life of the mine is 13.14 or sayto 14 years. The proposal for reclamatior: or rehebilitation of mined out
land with manner In which the actual site of the pit will be restored for futuie use Is given below:

Sr. Land Use Category Pre- Operational for Post
No. Operational next five years Operational for life
(Ha.) (Ha.) of mine (Ha.)
1 Top Soil Dump Nil Nil Nil
Over burden Nil
3 Excavation  (Voids Nil 1.3894 1.4434
Only) (0.9513 ha.
Reclaimed by
plantation & 0.4921
ha. Convert into pond)
4 Road 0.0676 0.054 Nil
5 Built Up Area Nil Nil Nil
6 Drainage Nil 0.034 0.034
7 Green belt Nil 0.4077 0.4077
8 Undisturbed Area 1.8175 Nil Nil
Total 1.8851 1.8851 1.8851

(i) Waste/reject dump management
This waste will be utilized within the pit for lying of haul roads. At the end use, OB can be reutilized as
soil base for plantation.

(ili) Top-soil stack and its utilization

The topsoil excavated from the quarry will be dumped separately at pre-determined place and
subsequently will be utilized in spreading over reclaimed areas for plantation. Precautions will be taken
to limit the height of the topsoil dump to 5 to 6 meters in order to preserve its fertility and shelf life. It will
be suitably protected from soil erosion and infertility by planting fodder grass and leguminous plants
during temporary storage.

(b) Financial assurance (as and when required)
(To be furnished as a bank guarantee in respect of the area to be put to use at the rate of Rs. ....
Per hectare) .

The Financial assurance of Rs. 0.30 lac in the form of Bank guarantee as stated in rule 62 or 58 of
KMMCR, 2015 will be given by Lessee to the State Govt. at the time of demand.
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Table Indicating the Break Areas in the Wining Mine For Czlculziion of Finsiiclal Sudace.

Sr. Head Area put on Additional Area Netarea
No. . use at start of requirement considered as | considered
Plan. during Plan fully reclaimed for
(InHa.) period. & rehabilitated | calcuation
(In Ha.) (In Ha.) (InHa.)
; Area under mining 0.0000 1.3894 1.4434 1.4434
2. Storage for top soll 0.0000 0.0000 0.0000 0.0000
3. Overburden /dump 0.0000 0.0000 0.0000 0.0000
4, Mineral storage 0.0000 0.0000 0.0000 0.0000
5. Infrastructure 0.0000 0.0000 0.0000 0.0000
Workshop,
administrative
Building etc.)
6. Road 0.0676 0.0540 0.0000 0.0000
T Railways 0.0000 0.0000 0.0000 0.0000
8. Green Belt 0.0000 0.4077 0.4077 0.4077
9. Drainage/ pond 0.0000 0.0340 0.0340 0.0340
10. | Effluent Treatment 0.0000 0.0000 0.0000 0.0000
Plan
11. | Mineral Separation 0.0000 0.0000 0.0000 0.0000
Plan
12. | Township Area 0.0000 0.0000 0.0000 0.0000
13. | Undisturbed Area 1.8175 0.0000 0.0000 0.0000
GRAND TOTAL 1.8851 1.8851 1.8851 1.8851

Environment Impact Assessment & Environment Management Plan

18.0 ENVIRONMENTAL MANAGEMENT PLAN

Environment Management Plan is a systematic programme which includes environment impact
assessment, planning for offsetting the ill effects of development, implementing the programmed for
resource management, development planning, and close control over day-to-day operations, regular
monitoring and auditing of environmental performance.

Collection of base line information is essential which serve as a guide to determine how the future

development will affect the environment compared to the present base line status.

T N i
Sei e
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18.0 (A) BASE LINE INFORMATION:-
Most of the useful base line information has been collected in the field which are very helpful in
preparation of this mining plan which is as given below:-

18.0 (A) (i) EXISTING LAND USE PATTERN:-
Existing land use pattern has been described for land use in mine area, core zone and uffer zone
separately.

18.0 (A) (ii) LAND USE IN MINE AREA:-

The land in the mine area private own land. Some Part of the proposed land is exposed and remaining
land is mostly covered with native trees, shrubs, herbs, grass, climbers, bushes etc. Presently ,exist
plantation details is shown in Sr. no. 14 (a).

18.0 (A) (ili) LAND USE IN CORE ZONE:-

Land, in core zone i.e. 500 m around the mine area is generally hillock and rubber plantation/ coconut.
The other rocky area used for mining. In addition to above, there are no houses within 100 m. radius
from the proposed quarry.

18.0 (A) (iv) LAND USE IN BUFFER ZONE:-
Area around the mine area within a radius of 500 m is dominated by hillocks and rubber / coconut &
mixed plantation and One pond near to the mme boundary in east direction, _

N

e e

e e o B e m—— 3
In addition to above, there are villages, panchayal J’ municipal roads, perennlal water body, power
transmission line and telephone lines etc. in this zone.

18.0 (A) (v) DEGRADATION OF LAND & CHANGE OF PROFILE-IMPACT ON LAND USE:-
There will be no change on existing land use in the mine area and there will not be any change in buffer
zone.

18.0 (A) (vi) WATER REGIME:-

In the buffer zone, there is no prominent nalla or river flowing within the mine area. There is tube well /
open well existing near to the mine area. The ground water depths were observed from the available
nearby sources. The observation made during the field studies are varying between 12 m. to 15 m.

below the exiting ground level.
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18.0 (A) (vii) RAINFALL:-
The normal rainfall of the district is 3347 mm. Out of this, major rainfall contribution is from SWmonsoon
followed by the NE.

18.0 (A) (viil) QUALITY OF AIR:-
Quality of present ambient air is within the permissible limit of CPCB norms. Lab report enclosed.

18.0 (A) (ix) FLORA:-
Part of the proposed land is exposed rock and the remaining proposed land is covered with ndtive trees,
shrubs, herbs, grass, climbers, bushes etc. No red listed category Is found at the site visit.

18.0 (A) (x) FAUNA:-
There is no wild life in core zone, buffer zone and mine area. The barren and agricultural lands with
urban activities all around the area do not provide favorable home land to wild fauna. The details studies
were carried out and are provided. No scheduled category species Is found at the site visit.

18.0 (A) (xi) AMBIENT NOISE LEVEL:-
Mining will be by semi-mechanized opencast method so no significant increase in noise level Is
expected.

18.0 (A) (xii) CLIMATIC CONDITIONS:-

The district has more or less the same climatic conditions prevalent elsewhere in the State viz. dry
season from December to February and hot season from March to May, the South-West monsoon from
June to September and the North East monsoon from October to December. The average temperature
is 32°C and the average relative humidity is 75% recorded. The normal rainfall of the district is 3347
mm. Out of this, major rainfall contribution is from SW monsoon followed by the NE. The South West
monsoon is usually very heavy and nearly 73.5% of the rainfall is received during this season. NE
monsoon cohtributes nearly 16.4% and March to May summer rain contributes nearly 9.9% and the
balance 0.2% is accounted for January and February months.

18.0 (A) (xiii) HUMAN SETTLEMENT:-
There are no houses within 100 m. radius from the proposed quarry. The occupation of the inhabitants of

these villages Is connected with mining of different minerals & crushing industry.. They work as
{\\\w.--*“"'-- L5

e = e
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subcontractors, transporters and mine workers, Sonie are also wipioyed in different indwtries in the
nearby town and do trading and agricultural work.

18.0 (A) (xiv) PUBLIC BUILDING, PLACES OF WORSHIP AND MONIMENTS:-
There Is no public building, places of monuments in the mine area. There are no public hélding like
school, Govt. department office, railway station and hospital etc. in buffer zone.

18.0 (A) (xv) LOCATION OF SAMPLING STATIONS:-
Location of sampling stations has been shown in Plate No. 7.

18.0(A) (xvi-a) DOES AREA (PARTLY OR FULLY) FALL UNDER NOTIFIED AREA UNDER WATER
(PREVENTION & CONTROL OF POLLUTION) ACT, 1974:-
No.

18.0(A)(xvi-b)ENVIRONMENT IMPACT ASSESSMENT STATEMENT DESCRIBING THE INPACT OF
MINING AND BENEFICIATION ON ENVIRONMENT OVER THE NEXT FIVE YEARS :-

There will not be any significant impact of mining on environment due to various mitigation measures.

18.0 (B) LAND USE:-

Sr. No.- 17 a (i).

18.0(B) () BASE LINE DATA:- :

The base line data of the existing environment around the applied area has been undetaken with
respect to the following:-

1-Ambient air quality

2-Water quality

3- Soil quality

4-Noise

18.0(B) (ii) AMBIENT AIR QUALITY:-

Quality of present ambient air is within permissible limit. There is no industrial activity in and around the
mine area.

The mining has been proposed by semi-mechanized open cast method. Water spraying will be done on

impact on ambient air quality.

haul/service roads, mining area, loading and unloading places etc. There will not be any significant
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18.0(B) (iii) WATER QUALITY:-
There is well water available near to the mine area which is suitable for drinking purposes.

18.0(B) (iv) NOISE LEVEL:-

Since mining has been proposed by semi-mechanized open cast method and noise level w be within
permissible limit.

18.0(B) (v) VIBRATION LEVELS (DUE TO BLASTING)
The only source of ground vibrations is due to blasting operations. Based on the ground vibration
studies made earlier proper care will be taken during blasting operations.

18.0(B) (vi) WATER REGIME:-
There is no natural water body in the mine area. Mining operation will terminate much before the water

table and there is not intersection.

18.0(B) (vii) SOCIO-ECONOMICS:-

The mining in the region will open the gates for socio-economic upliftment of the area and the area in
and around the mine area. People will either be employed in the mines getting reasonable wages or will
be self employed in the ancillary work of mining. At the same time people will be getting better facilities
of communication and amenities due to mining activities in the region.

18.0(B) (viii) HISTORICAL MONUMENTS ETC.:-
There are no historical monuments in the mine, core and buffer zone area, hence there will not be any
affect on historical monuments.

18.0 (C) ENVIRONMENT MANAGEMENT PLAN

18.0 (C) (i) TEMPORARY STORAGE AND UTILISATION OF TOP SOIL:-
Topsoil Management
The topsoil excavated from the quarry will be dumped separately at pre-determined place and
subsequently will be utilized in spreading over reclaimed areas for plantation. Precautions will be taken

to limit the height of the topsoil dump to 5 to 6 meters in order to preserve its fertility and shelf life. It will
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be suitably protected from soil erosion and infertility by planting fodder grass and legumirgus plants |
during temporary storage.

Overburden Management

This waste will be utilized within the pit for lying of haul roads. At the end use, OB can be radtilized as
soll base for plantation.

18.0(C) (ii) YEAR WISE PROPOSALS FOR RECLAMATION OF LAND AFFECTED BY ABANDONED
QUARRIES AND OTHER MINING ACTIVITIES DURING FIRST FIVE YEARS:-

As the mining will progress, the areas where ultimate pit depth is reached, backfilling will be started.

This will be reduced the transportation of OB and waste outside the pit area.

18.0 (C) (iii) EXTENT OF BACKFILLING AND RECONTOURING:-
There is proposal of backfilling and re-contouring during the next five years of this mining plan.

18.0(C)(iv)ALTERNATE USE OF UNFILLED/PARTIALLY FILLED / EXCAVATIONS / ROAD SIDES /
SLOPES AND MINE:-
The reclaimed area may also be considered for plantation to develop green belts.

18.0 (C) (v) USE OF ABANDONED QUARRIES/PITS PROPOSED TO BE USED AS RESERVOIR
ETC:-

Abandoned pits will be utilized for water storage during rainy season. This water will be utilized for

irrigation and plantation etc. It will also help in recharging the ground water.

18.0 (C) (vi) PROGRAMME FOR AFFORESTATION:-

The year wise programme of eco-restoration for the life of mine, about 1360 trees will be planted in an
area of 1,3590 ha.

Biological reclamation / ecological restoration for the mined area by plantation of the species as per the
time schedule suggested below: -

First Six months - Herbs & grass
Next Six months - Shrubs
Next Six months onwards - Trees

Selection of species is based on High Dust Capturing, Soil Holding Capacity, ground water recharge
capacity etc. More focus is given for medicinal plants.
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18.0 (C) (vii) PLANTATION PROGRAMME:- —‘
(i) Plantation along the boundary of the mine area i.e. within 7.5 m barrier of the mine area boundary has
been proposed which will help to improve the environment and ecology.
(i) Plantation will be done around offices, road side and fencing boundary etc.

18.0 (C) (xiv) SPECIES TO BE PLANTED:-
Further afforestation programme up to conceptual plan period will be similar to the above five years

programme which will be repeated every five years.

18.0 (C) (xv) POST PLANTING CARE:-
Post planting care is most essential for healthy growth of vegetation. This will comprise:-
I: Replacement of causalities at the first opportunity itself.

ii. Weeding monthly for first two months and later on six monthly.

ji.  Irrigation fortnightly from Oct. to March, once in 10 days between April and June.
v.  Soil working, Manuring, mulching etc. twice in a year.

V. Protection from grazing cattle etc.

18.0 (C) (xvi) TREATMENT AND DISPOSAL OF WATER FROM MINE:-

There will not be any disposal of water from the mine and hence no treatment of water is required. The
mines working have been proposed quite above the ground water table.

MEASURES FOR MINIMISING ADVERSE EFFECTS ON WATER REGIME:-

There Is no natural water body in the mined area. The garland drain / check dam will be built around the
dump to channelize runoff water through settling ponds.

18.0 (C) (xvii) PROTECTIVE MEASURES FOR GROUND VIBRATIONS / AIR BLAST CAUSED BY
BLASTING:-
The controlled blasting is proposed by adopting all the safety measures as per “MMR 1961" and with the
permission of DGMS.
In this area for fragmentation of granite the blasting will be conducted. Multiple blast holes of 1.0to 1.5
m depth will be drilled with the help of 32 mm drill rod, Jack Hammer and Air Compressor of 100 cfm

capacity.
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18.0 (C) (xviil) MEASURES FOR PROTECTING HISTORICAL MONUMENTS:-
Since there are no protecting historical monuments in the mine area or buffer zone, therefore no
measures for protecting of these monuments are required.

18.0 (C) (xIx) REHABILATION OF HUMAN SETTLEMENTS LIKELY TO BE DISTURBED DUE TO
MINING ACTIVITY:-

The mining activity will be confined to areas away from villages. No population will be affected by mining

activities and as such the question of rehabilitation of the people displaced by mining operaions does

not arise. No rehabilitation of human settlement is involved due to mining operation.

18.0 (C) (xx) SOCIO-ECONOMIC BENEFITS ARISISING OUT OF MINE:-

It is expected that mining can boost the gross economic production of the area other then industrial
activities. It provides new avenues of direct or in direct employment and business. These coupled with
growth in infrastructural facilities results in improved socio-economic prospects.

The mining in the region will open the gates for socio-economic upliftment of the area. People will be
employed In the mines and will be self employed in the ancillary works. People will be getting better
facilities of communication and amenities due to mining activities in the region.

18.0 (D) ENVIRONMENTAL MONITORING :-

An environment protection cum afforestation cell has been proposed. It will be responsible for
implementing the proposed measures and monitor the progress of implementation and reinforce them
wherever necessary.

18.0 (D) (i) LAND USE MANAGEMENT:-

Topsocil Management

Topsoil is proposed to be removed during the mining operations. The topsoil excavated from the quarry
will be dumped separately at pre-determined place and subsequently will be utilized in spreading over
reclaimed areas for plantation. Precautions will be taken to limit the height of the topsoil dump to 5 to 6
meters in order to preserve its fertility and shelf life. It will be suitably protected from soil erosion and
infertility by planting fodder grass and leguminous plants during temporary storage.

() Overburden Management

| Overburden will be generated throughout the mine life. This waste will be utilized within the pit for lying
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of haul roads. At the end use, OB can be reutilized as soil base far planiation.

(iii) End Land Use Plan
As a result of phase wise working of the pit area will be reclaimed at the end of mining operation leaving
no void.

18.0(D) (i) MANAGEMENT OF MINING ENVIRONMENT DEGRADATION (GENERAL):-

Following control measures will be taken to abate the deteriorating impact on environment and
improving the same. For affective management of this, a few persons will be exclusively provided who
will be responsible for implementing the control measures and to monitor the progress of implementation
of these measures in order to minimize environmental degradation. :

18.0(D) (iii) SOLID WASTE MANAGEMENT:-

The mine waste and other are proposed to be stacked in the dump area specially provided for the
purpose. Care has been taken In selecting the site for the stacking yards for the stacking purpose. It is
located in a secure place and having solid base and on a non used zone. These dump yards have been
protected by toe walls. The toe walls will be constructed during first year period. The height of these
dumps will also be restricted and benched. A retaining wall 0.5 m x 1.0 m will be made on the low
altitude side of the dump.

18.0(D) (iv) MONITORING OF AIR BORNE DUST:-

It is known that very fine silica dust is harmful to human beings. It Is also known that dust between 0.2 to
5 microns Is harmful to the lungs. Thus it is very important to know the dust concentration in the air
where there is mining activity.

Vegetation cover will help in restricting the spread of dust in surrounding area. The bushes and scrubs
will also act as barriers for arresting spread of dust there.

In the mine, dust is generated mostly by plying of tractor/trucks. Alr borne dust generated by plying of
trucks can be considerably reduced by sprinkling water on roads.

A tanker of about 1000 liters capacity will be deployed for this purpose on hire or on contract basis.

18.0(D) (v) MANAGEMENT OF NOISE PROBLEM:-
Source of noise pollution have already been dealt.

To reduce the noise caused by machineries and equipments at the mine, mufflers of adequate size and
capacity shall be provided with equipments at the mine.
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Chief sources of noise pollution in the mine will be vehicle.
Based on LOI practice, in Directorate General of Mines Safety circular no.-158 (Tech.) of 1975, noise
standards have been recommended. According to this, there is a warning limit value of 85db (A) by
which the danger of hearing impairment and deafness may result from unprotected ear.

Personnel protective equipment have to be used if there are single isolated out bursts of meise which
can go above 130 db (A) impulse or 120 db (A). Noise from trucks can be reduced by usingmufflers of
adequate size and strength and better maintenance of the equipments.

Noise will not be the problem as the mining has been proposed by semi-mechanized open cast method.

18.0(D) (vi) MANAGEMENT OF GROUND VIBRATIONS:-
The only source of ground vibrations is due to blasting operations. Based on the ground vibration
studies made earlier proper care will be taken during blasting operations.

18.0(D) (vii) MANAGEMENT OF LAND SLIDE PROBLEM:-
The final pit slope is kept at not steeper than 45° which is not likely to cause any problem in respect of
slope stability. Thus there is no likelihood of any land slide at any stage in future.

18.0(D) (viii) MANAGEMENT OF HUMAN SETTLEMENT PROBLEM:-

The mining activity will be confined to remote area away from villages. No population will be affected by
such mining activities. As such the question of rehabilitation of the people displaced by mining
operations does not arise.

18.0(D) (ix) MANAGEMENT OF WILD LIFE HABITATE:-
No specific management is proposed because there is no wildlife, sanctuary etc. within the study area.

18.0(D) (x) MANAGEMENT OF FLORA:-
Existing flora will be improved by plantation of trees.

18.0(D) (xi) MANAGEMENT OF TOP OVERBURDEN:-
Top overburden will be stored in the non used zone and sold out as per market demand.

18.0(D) (xii) MANAGEMENT OF CROPPING PATTERN:-
No management is specifically being proposed because of no apparent adverse impact on cropping
pattern due to mining.

i —y

@0 000 CO0OOCOC OO0 OOOLOEOEEOSOEOOEONOSOEOEOOEOIOEONOONEOCEEOEOSOTPOO




12

18.0(D) (xiii) MANAGEMENT OF PLACES OF TOURIST-INTEREST £1C.:-
Since there is no place of tourist interest in the area, therefore no management has been propesed.

18.0(D) (xiv) WATER COURSES, SPRINGS ETC. MANAGEMENT THEREOF:-
N.A.

18.0(D) (xv) MANAGEMENT OF SOCIO-ECONOMIC PROBLEMS:-
There will be positive impact on soclo-economic conditions of the area due to mining. Locals will be
given preference in the matters of employment.

18.0(D) (xvi) CLIMATE-MANAGEMENT FOR IMPROVEMENT:-
Proposed plantation will improve present climatic conditions. This will be continuously monitored by
environment management cell.

Mmoll
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19.

Progressive mine closure plan

1.0 INTRODUCTION
(a) Name & Address of lessee:

Sr. no.-1
(b) Location of the mine area:
Sr. no.-2
( ¢) Extent of the Mine Area
Sr. no.-2
(d) Present Land Use Pattern:
Sr.no.- 2

(E) Method of mining

Mining has been carried out by open cast semi mechanized . As per the mining mine area and

geological formation of the mining mine area, the manual mining is proposed to achieve the annual

targeted production.

(F) Mineral processing operation:

No mineral beneficiation have been proposed in the mining mine area.

1.1 Reasons for Closure:

The economical mineral reserve does exist in the mining mine area so reasons for closure of mine is

not applicable at present.

1.2 Statutory Obligations:

The PMCP Prepared in Compliance of Rules 37E (VI) so statutory obligation for closure of mine is not

applicable at present.

GOVT. OF
KERF\LA,
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1.3 Closure Plan Preparations

A. NAME, ADDRESS AND REGISTRATION NUMBER OF THE RLECOGNISED PERSONS WHO
PREPARED THE PROGRESSIVE CLOSURE PLAN

Name of RQP- Mukesh Suroliya
Reg.No. RQP/AJM/321/2010/A

Validity 28 Sep. 2020

Address of RQP: -

5A/6, Vijay Bari, Dher Ka Balaji,

Sikar Road, Jaipur-302023. (Rajasthan)
Mobile No.-+91-8269028299

Email: - mukeshsuroliya@yahoo.co.in

Executing Agency
Mr. Charles Mathew

Director,

M/s. Palathra Construction Pvt. Ltd.
Palathra Building, Thuruthy P.O.,
Chenganassery,Kottayam, Kerala - 686001
(Lessee)

2.0 Mine description: (Topography,Regional Geology,Local Geology, General description of
formations,Geological section,Detalls of exploration, Method of estimation of
reserves,Reserves of minerals,Summary of geological & mineable reserves )

Sr. no.- 9
2.1 Mining Method:

Sr.no.-10
2.2 Mineral Beneficiation:
No beneficiation is required at mine site. The mineral is directly marketable,

3.0 Review of implementation of mining Plan including five years progressive closure plan up to
the final closure plan.
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Review of Plan of Mining with progressive mine closure plan has been discussed =nG ivel e o it |
Sr. no. 17 of this mining Plan. Hence repetition of ihe same is avoided here.

4.0 CLOSURE PLAN
4.1 Mined-Out Land:
Sr. no.- 17 a (i).

4.2 Water quality management:

Surface water: -

There is no surface water body within existing mine area and hence impact of Mining on suface water
will not take place. Ground water table is not going to be touched, hence there will also be noimpact on
ground water.

Ground water quality: -The proposed mining activity for next five year will reached up to 81 mRL. It is
expected that mining will not intersect the water table in the area. Therefore, its quality will remain
unchanged. No ground water management is required.

4.3 Air Quality management

Mining operation are of small scale so air pollution due to dust will be negligible.

Wet drilling have been proposed to minimize the dust. Water sprinklers were proposed on haul road
once in a day especially during dry seasons.

4.4 Waste management
Sr.no.-11c,

4.5 Top Soll Management
Sr, no.-11 c.

4.6 Tailing Dam Management:
There is no proposal of beneficiation for processing of mineral as it is used directly in crude form, s0 no
affluent will generated. Therefore no tailing dam is required.

4.7 Infrastructure
Sr. no.- 2.
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4.8 Disposal of Mining Machinery
Sr.no.-10b

4.9 Safety & Security
Safety measures implemented to prevent access to surface opening excavations will be taken as per

mines Act 1952, This is a small-scale open cast method adopted, so only some part of thearea will be

the working zone. The safety measure will be taken for that proposed area only. The remaising area is

opened for public. Only the working area will be fenced with fencing wire.

4.10 Disaster Management and Risk Assessment

Open cast mining method is adopted in this mine. If the benches are made with proposed height and
width no risk will be there. Even then if any miner or major accident happens, the mines staffs having
First aid facilities with first aid box with all the necessary medicines & stretches etc to give the first
aid treatment at the side and will arrange immediately the vehicle to reach the nearest hospital. If any
disaster happens the lessee is capable to meet such eventualities.

At the time of any accident during mining activity proposal of first aid facility at mines ske and one
vehicle at mines side. Distance of nearby hospital is 3 Km from site.

4.11 Care and Maintenance during temporary discontinuance

During the temporary discontinuance the working place will be fenced completely & a board of
discontinuance will be hanged on the main entrance of the working place. One choukidar will be kept
on the mined area to watch the area and look after the survival of the plants.

5.0 Economic Repercussions of closure of mine and Manpower retrenchments.

5.1 During the next five years mining in will generate employment potential and general financial
status and socio economic conditions of approx 13 Laborers will be improved.

5.2 During the next five years compensation will be given as per rules .

5.3 Satellite occupations are not connected to the Mining operation.

5.4 Continued engagement of employees for certain mandatory activities.

6.0 Time scheduling for abandonment:

This scheduling for abandonment operations are not proposed in para 4 of closure Plan. If the mine is
closed due to unforeseen reason then tentatively it will 12 months for closure. The proposed rate of
production for the mine is 50,000 MTA. As per minable reserves, life of mine is 14 years.
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7.0 Abandonment Cost

Abandonment is not proposed during five years of Mining operation. But implementation of waste
management like retaining wall and afforestation is proposed as continuous process. Costof these is
around 10,000 to 15,000 Rs. Per year.

8.0 Financial Assurance
The Financial assurance of Rs. 1.00 Lac In the form of Bank guarantee as stated inrule 58 of
Kerala Minor Mineral Concession Rule, 2015 is enclosed.

9.0 PLANS, SECTIONS etc.
All relevant plans & sections have been enclosed.
1 Location Map (Vicinity map)
Topographical contour map at 5 m. intervals with Plot dimensions

Surface cum Geological plan and Cross Sections

Production & Development Plan with Production Cross Sections
Year wise tentative excavation plan

Reclamation plan & Sections

Environmental Plan

Conceptual Plan (Post Mine Closure Plan) & Sections

© O ~N O g b QM

Surface Runoff Map (Drainage Plan)

Place: Jaipur Mﬁﬁ\?aliw
Date : 21/06/2016 RQP/AJM/321/2010/A

Validity:-28 Sep 2020

RQP/AJM/321/2010/A
Valid upie 2§-19 2020
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LIST OF ANNEXURES
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TEST REPORT

TEST CERTIFICATE NO: SEAAL/RT/JL/WA/1416/2014

: Mr Charles Mathew
Palathra (H),
Thuruthy, Changanassery,
Kottayam District
Quarry unit at Chengalam East, Kottayam District

Date: 04.08.2014

Name and address of the customer

Source of sample

: Open well in North side direction

Sy No : 403/1, 403/2
Village : Chengalam East
Panchayath: Akalakunnam
Taluk : Kottayam
District  : Kottayam
State : Kerala

Sample drawn by : Self

Description of sample t Water

Date of sample collected + 31,07.2014
Sample code :JL/W/168/2014
Date of analysis started : 01.08.2014
Date of analvsis comoleted : 04.08.2014
Requirement
Parameters Tested Test Method Result (Acceptable Limit)
: IS 10500 - 2012)
Colour IS 3025 (Part 4) 2 Hazen Unit 5 Hazen Unit
Odour IS 3025 (Part 5) Unobjectionable Unobjectionable
Taste 1S 3025 (Part 7) Agreeable Agreeable
Turbidity 1S 3025 (Part 10) Below Detection Level 1 NTU
pH Value 1S 3025 (Part 11) 4,92 6.5-8.5
Total Dissolved Solids 1S 3025 (Part 15) 16 mg/1 500 mg/1
Total Hardness (as )
CaCOs) IS 3025 (Part 21) 7.9 mg/1 300 mg/
Calcium (as Ca) IS 3025 (Part 40) 1.58 mg/1 75 mg/l
Magnesium (as Mg} 1S 3025 (Part 46) 0.96 mg/1 30 mg/1
Chloride (as Cl) IS 3025 (Part 32) 6.90 mg/l1 250 mg/1
Page 01 of 02

-

standard® Environmental & Analytical Laboratories
*B’ Grade Laboratory - Approved by Kerala State Pollution Control Board Al

K.J. Tower (above SBI Eloor Branch), Kuttikattukara P.O., Udyogamandal, Ernakulam -
Tel: 0484-2546660, 93 87 27 24 02, E-mail: seaalab@gmail.com
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Standards

TEST CERTIFICATE NO: SEAAL/RT/JL/WA/1416/2014 Continued....,
Requirement
Parameters Tested Test Method Result (Acceptable Limit)
IS 10500 - 2012)
Iron (as Fe) IS 3025 (Part 53) 0.16 mg/1 0.3 mg/1
Total Alkalinity (as CaCO,) | IS 3025 (Part 23) 2.02 mg/1 200 mg/1
Fluoride (as F) IS 3025 (Part 60) Below Detection Level 1 mg/l
Sulphate (as SO4) IS 3025 (Part 24) Below Detection Level 200 mg/1
i ; Shall not be detectable
Total Coli form Bacteria IS 1622 - 1981 7.3 in any 100 ml sample
Shall not be detectable
E - Coli IS 1622 - 1981 Absent in any 100 ml sample

For and on behalf of
Standard® Environmental & Analytical Laboratofies

Aufthorized Signatory

=3

LAIJU P, N.
Page 02 of 02 Quality Manager
End of Report

1\
o

Standard® Environmental & Analytical Laboratories
‘B’ Grade Laboratory - Approved by Kerala State Pollution Control Board

ower (above SBI Eloor Branch), Kuttikattukara P.0., Udyogamandal, Ernakulam - 683 501
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Standard®

&m‘:menfaf%m‘hnhy

TEST CERTIFICATE NO: SEAAL/RT/JL/NL/1411/2014

TEST REPORT

Date: 04.08.2014

Name and address of the customer

: Mr Charles Mathew
Palathra (H),
Thuruthy, Changanassery,
Kottayam District

Quarry unit at Chengalam East, Kottayam District

Sy No :403/1, 403/2
Village i Chengalam East
Panchayath: Akalakunnam
Taluk : Kottayam
District : Kottayam
State : Kerala

Source of sample : Ambient sound level

Location of monitoring : East side boundary

: 30.07.2014 10 Hrs to 31.07.2014 10.00 Hrs

Date of monitoring

Standard® Environmental & Analytical Labor

Daytime Result Nighttime Result
06.00 Hrs 39.8 dB (A) 23.00 Hrs 43.7 dB (A)
07.00 Hrs 39.1 dB (A) 00.00 Hrs 42.3 dB (A)
08,00 Hrs 40.5 dB (4) 01.00 Hrs 41.7 dB (A)
09,00 Hrs 44.5 dB (A) 02.00 Hrs 41.5 dB (A)
10.00 Hrs 48.5 dB (A) 03.00 Hrs 40.8 dB (A)
11.00 Hrs 56.9 dB (A) 04.00 Hrs 39.8dB (A
12.00 Hrs 55.7 dB (A) 05.00 Hrs 39.7 dB (A
13.00 Hrs 56.4 dB (A)
14,00 Hrs 51.5dB (A) RESULT
15,00 Hrs 53.1 dB (A)
16.00 Hrs 45.8 dB (A) ; :
17.00 Hrs 51.4 dB (A) Ambient sound level (Leq) Daytime 51.8 dB (A)
18,00 Hrs 49.8 dB (A)
19.00 Hrs 53.7 dB (A)
20.00 Hrs 51.4 dB (A) ; - :
51.00 Hrs 29.8 dB (A) Ambient sound level (Leq) Nighttime 41.6 dB (A)
22.00 Hrs 48.5 dB (A)

For and on behalf of

ries

Authorized Signatory

End of Report LAIJU P. N.

Bt
Standard® Environmental & Analytical Laboratorles "2 11ty Man ook
*B' Grade Laboratory - Approved by Kerala State Poflution Control Board

K.J. Tower (above SBI Eloor Branch), Kuttikattukara P.0., Udyogamandal,
Tel: 0484-2546660, 93 87 27 24 02, E-mail: seaalab@gmall.com

Ernakulam - 683 501"\ /
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g iof Monifors
TEST REPORT

TEST CERTIFICATE NO: SEAAL/RT/JL/NL/1413/2014 Date: 04.08.2014

: Mr Charles Mathew
Palathra (H),
Thuruthy, Changanassery,
Kottayam District
Quarry unit at Chengalam East, Kottayam District

Name and address of the customer

Sy No :403/1, 403/2
Village : Chengalam East
Panchayath: Akalakunnam
Taluk : Kottayam
District : Kottayam
s State : Kerala
Source of sample : Ambient sound level
Location of monitoring : West side boundary

: 30.07.2014 10.00 Hrs to 31.07.2014 10.00 Hrs

Date of monitoring

T

Standard® Environmental & Analytical Laboratorles

Daytime Result Nighttime Result
06.00 Hrs 39.5dB (A) 23.00 Hrs 35.4 dB (A)
07.00 Hrs 36.5 dB (A) 00,00 Hrs 34.7 dB (A)
08.00 Hrs 39.8dB (A) 01.00 Hrs 33.5 dB (A)
09.00 Hrs 35.7 dB (A) 02.00 Hrs 34.5 dB (A)
10.00 Hrs 38.6 dB (4) 03.00 Hrs 34.1 dB (A)
11.00 Hrs 37.4 dB (A) 04.00 Hrs 38.1dB (A)
12.00 Hrs 38.1 dB (A) 05.00 Hrs 36.5 dB (A)
13.00 Hrs 39.6 dB (A)
14.00 Hrs 43.4 dB (A) RESULT
15.00 Hrs 40.8 dB (A)
16.00 Hrs 38.4 dB (A) ;
17.00 Hrs 38.1dB (A) Ambient sound level (Leq) Daytime 39.0dB (A)
18.00 Hrs 39.5dB (4)
19.00 Hrs 37.3dB (A) v
20.00 Hrs 39.4 dB (A) - ; :
51.00 Hrs 36.8 dB (A) Ambient sound level (Leq) Nighttime 35.5dB (A)
22.00 Hrs 36.3 dB (A) :

For and on behalf of

Standard* Environmental & Analytical Laboratories

Authorized Signatory

LAYU PN,

End of Report
Quality Manager

‘B’ Grade Laboratory - Approved by Kerala State Pollution Control Board

Tower (above SBI Eloor Branch), Kuttikattukara P.0., Udyogamandal, Ernakulam - 683 501

Tel: 0484-2546660, 93 87 27 24 02, E-mail: seaalab@gmail.com
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Standard®

TEST REPORT .

TEST CERTIFICATE NO: SEAAL/RT/JL/NL/1414/2014 Date: 04.08.2014

Name and address of the customer : Mr Charles Mathew
Palathra (H),
Thuruthy, Changanassery,
Kottayam District
Quarry unit at Chengalam East, Kottayam District
Sy No : 403/1,403/2
Village : Chengalam East
Panchayath: Akalakunnam
Taluk : Kottayam
5 District : Kottayam
State : Kerala
Source of sample : Ambient sound level
Location of monitoring : North side boundary
Date of monitoring : 30.07.2014 10.00 Hrs to 31.07.2014 10.00 Hrs
Daytime Result Nighttime Result
06.00 Hrs 36.4 dB (A) ' 23.00 Hrs 41.8 dB (A)
07.00 Hrs 39.5 dB (A) 00.00 Hrs 41.1dB (A)
08.00 Hrs 38.3 dB (A) 01,00 Hrs 40.8 dB (A)
09.00 Hrs 40.4 dB (A) 02.00 Hrs 42.4 dB (A)
10.00 Hrs 44.6 dB (A) 03.00 Hrs 39.8 dB (A)
11.00 Hrs 49.5 dB (A) 04.00 Hrs 38.4 dB (A)
12.00 Hrs 48.6 dB (A) 05.00 Hrs 39.1 dB (A)
13.00 Hrs 46.8 dB (A)
14.00 Hrs 47.4 4B (A) RESULT
15.00 Hrs 49.1 dB (A) :
16.00 Hrs 49.5 dB (A) : 3
17.00 Hrs 28.6 dB (A) Ambient sound level (Leq) Daytime 46.7 dB (A)
18.00 Hrs 47.9 dB (A)
19.00 Hrs 45.6 dB (A)
g‘i’:% g;: :g'.g gg E‘:} Ambient sound level (Leq) Nighttime 407 dB (A)
22.00 Hrs 43.7 dB (A)

For and on beha]f of
Standards Environmental 8 Analytical Laboral

A

d Signatory

End of Report o]
cAYNH P ™,
vality Manager

-

standard® Environmental & Analytical Laboratories
B’ Grade Laboratory - Approved by Kerala State Pollution Control Board . e e

K.J. Tower (above SBI Eloor Branch), Kuttikattukara P.O., Udyogamandal, Ernakulam - a%?}f -J\
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Standard®

TEST REPORT

TEST CERTIFICATE NO: SEAAL!RT!JLINL{HIW:ZOH Date: 04.08.2014

Standards Environmental & Analytical Labor

Name and address of the customer : Mr Charles Mathew

Palathra (H),

Thuruthy, Changanassery,

Kottayam District

Quarry unit at Chengalam East, Kottayam District

Sy No :403/1, 403/2

Village : Chengalam East

Panchayath: Akalakunnam

. Taluk : Kottayam

District : Kottayam

State : Kerala
Source of sample : Ambient sound level
Location of monitoring : North side boundary
Date of monitoring : 30.07.2014 10.00 Hrs to 31.07.2014 10.00 Hrs

Daytime Result Nighttime “ Result
06.00 Hrs 39.1 dB (A) 23.00 Hrs 39.4 dB (A)
07.00 Hrs 38.7 dB (A) 00.00 Hrs 35.7 dB (A)
08.00 Hrs 40.4 dB (A) 01.00 Hrs 38.4 dB (4)
09.00 Hrs 41.1 dB (A) 02.00 Hrs 39.8 dB (A)
10.00 Hrs 51.8dB (A) 03.00 Hrs . 38.1dB (A)
11.00 Hrs 53.0 dB (A) 04.00 Hrs 40.1 dB (A)
12.00 Hrs 51.5dB (A) 05.00 Hrs 39.5dB (A)
13.00 Hrs 53.7 dB (A)
14.00 Hrs 54.6 dB (A) RESULT
15.00 Hrs 53.4 dB (A)
o Juddn {i; Ambient sound level (Leg) Daytime 49.5 dB (4)
18.00 Hrs 47.3 dB (A)
19.00 Hrs 44,6 dB (A)
§?Z$ x 1{1):3 gg E:; Ambient sound level (Leq) Nighttime 38.9 dB (A)
22.00 Hrs 36.3 dB (A)
For and on behalf of

Authorized Signatory

LAIJU P. N,
Quality Manager

N s

End of Report

Standard® Environmental & Analytical Laboratories
‘B’ Grade Laboratory - Approved by Kerala State Pollution Control Board

- Tower (above SBI Eloor Branch), Kuttikattukara P.0., Udyogamandal, Ernakulam - 683 501
Tel: 0484-2546660, 93 87 27 24 02, E-mail; seaalab@gmail.com
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Standard®

Crvironmental Manitors

TEST REPORT

TEST CERTIFICATE NO: SEAAL/RT/JL/AMB/1409/2014

Date: 04.08.2014

Name and address of the customer : Mr.Charles Mathew
Palathra (H),
Thuruthy, Changanassery,
Kottayam District
Quarry unit at Chengalam East, Kottayam District
Sy No : 403/1, 403/2
Village - 1 Chengalam East
Panchayath: Akalakunnam
Taluk : Kottayam
District : Kottayam
State : Kerala
Source of sample : Ambient Air
Location of monitoring : Near West side boundary
Date of monitoring : 30.07.2014 09.30 Hrs to 31.07.2014 - 09.30 Hrs
Sample code :JL/A/93/2014
Date of analysis started :01.08.2014
Date of analysis completed : 04.08.2014
Parameters Test Method Result NAAQ Standard
Particulate matter (PMio) | IS 5182 (Part 23) 49.6 pg/m?3 100 pg/m?*
Particulate matter (PMas) | CPCB 26.7 pg/m3 60 pg/m3
Sulphur dioxide (SO2) IS 5182 (Part 6) 5.3 ug/m? 80 pg/m?d
Nitrogen dioxide ( NOz) IS 5182 (Part 10) 3.8 pg/m? 80 pg/m?
For and on behalf of

E Report

Standards Environmental & Analytical Laboratories

Authorized Signatory

- LaljU P N.
Quality Manager

standard® Environmental & Analytical Laboratories
‘B’ Grade Laboratory - Approved by Kerala State Pollution Control Board

__...Q....Q...........................O

K.J. Tower (above SBI Eloor Branch), Kuttikattukara P.O., Udyogamandal, Ernakulam - 683 501
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Standard®

TEST REPORT

TEST CERTIFICATE NO: SEAAL/RT/JL/AMB/1408/2014 Date: 04.08.2014

Name and address of the customer : Mr Charles Mathew
Palathra (H),
Thuruthy, Changanassery,
Kottayam District
Quarry unit at Chengalam East, Kottayam District
Sy No :403/1,403/2
Village : Chengalam East
Panchayath: Akalakunnam
Taluk : Kottayam
District : Kottayam
State : Kerala
Source of sample : Ambient Air
Location of monitoring : Near South side boundary
Date of monitoring : 30.07.2014 09.15 Hrs to 31.07.2014 - 09.15 Hrs
Sample code 1 JL/A/92/2014
Date of analysis started : 01.08,2014
Date of analysis completed : 04.08.2014
Parameters Test Method Result NAAQ Standard
Particulate matter (PM)q) IS 5182 (Part 23) 43.2 pg/m? 100 pg/ms3
Particulate matter (PMz25) | CPCB 22.3 pg/m? 60 pg/m?3
Sulphur dioxide (SO3) IS 5182 (Part 6) 4.8 pg/m? 80 pg/ms3
Nitrogen dioxide ( NOJ) IS 5182 (Part 10) 3.2 pg/ma3 80 pg/m?3
For and on behalf.of
Standard® Environmental & Analytical Laboratories
ﬁ“‘“"‘;%
Ay
(&)
M Authorized Signatory
End of Report wAIJU PN

Quality Manager

Standard® Environmental & Analvtical Laboratories
‘B’ Grade Laboratory - Approved by Kerala State Pollution Control Board

Tel: 0484-2546660, 93 87 27 24 02, E-mail: seaalab@gmail:com

wer (above SBI Eloor Branch), Kuttikattukara P.0., Udyogamandal, Ernakulam - 683 501
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TEST REPORT
TEST CERTIFICATE NO: SEAAL/RT/JL/AMB/1407 /2014 Date: 04.08.2014

Name and address of the customer : Mr.Charles Mathew

Palathra (H),

Thuruthy, Changanassery,

Kottayam District

Quarry unit at Chengalam East, Kottayam District

Sy No : 403/1, 403/2

Village : Chengalam East

Panchayath : Akalakunnam

Taluk : Kottayam

District  : Kottayam

State : Kerala
Source of sample : Ambient Air
Location of monitoring : Near North side boundary '
Date of monitoring : 30.07.2014 09.00 Hrs to 31.07.2014 - 09.00 Hrs
Sample code : JL/A/91/2014
Date of analysis started : 01.08.2014
Date of analysis completed : 04.08.2014

Parameters Test Method Result NAAQ Standard

Particulate matter (PMio) | IS 5182 (Part 23) 36.1 pg/m3 100 pg/m3
Particulate matter (PM2s) | CPCB 15.6 pg/m? 60 pg/m?
Sulphur dioxide (SO2) IS 5182 (Part 6) 3.4 pg/m? 80 pg/m?
Nitrogen dioxide ( NO) IS 5182 (Part 10) 2.5 pg/md 80 pg/m?

For and on behalf of
Standards Environmental & Analytical Laboratories

=8

Authorized Signatory

AU P N.

End of R i e

standard® Environmental & Analytical Laboratories
'8’ Grade Laboratory - Approved by Kerala State Pollution Control Board Ty

K.J. Tower (above SBI Eloor Branch), Kuttikattukara P.0., Udyogamandal, Ernaku
Tel: 0484-2546660, 93 87 27 24 02, E-mail: seaalab@gmail.com tg?'
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TEST REPORT
TEST CERTIFICATE NO: SEAAL/RT/JL/AMB/1410/2014 Date: 04.08.2014
Name and address of the customer : Mr.Charles Mathew
Palathra (H),
Thuruthy, Changanassery,

Kottayam District

Quarry unit at Chengalam East, Kottayam District
Sy No 1 403/1, 403/2 :

Village : Chengalam East

Panchayath: Akalakunnam

Taluk : Kottayam

District : Kottayarn

State : Kerala

Source of sample : Ambient Air
Location of monitoring : Near East side boundary
Date of monitoring : 30.07.2014 09.45 Hrs to 31.07.2014 - 09.45 Hrs
Sample code : JL/A/94/2014
Date of analysis started :01.08.2014
Date of analysis completed : 04.08.2014

Parameters Test Method Result NAAQ Standard
Particulate matter (PMio) | IS 5182 (Part 23) 31.4 pg/md 100 pg/m?
Particulate matter (PMaz.s) CPCB 149 pg/m? 60 pg/m?3
Sulphur dioxide (SO2) IS 5182 (Part 6) 3.6 pg/m3 80 pg/m?
Nitrogen dioxide ( NO3) IS 5182 (Part 10) 2.1 pg/m3 80 pg/m3

For and on behalf of
Standards Environmental & Analytical Laboratories

Authorized Signatory

End of Report LAIIU p. N.

Cuality Ma nager

Standard® Environmental & Analytical Laboratories
‘B’ Grade Laboratory - Approved by Kerala State Pollution Control Board

Tel: 0484-2546660, 93 87 27 24 02, E-mail: seaalab@gmail.com
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TEST REPORT
TEST CERTIFICATE NO: SEAAL/RT/JL/WA/1418/2014 Date: 04.08.2014
Name and address of the customer : Mr.Charles Mathew
Palathra (H),
Thuruthy, Changanassery,
Kottayam District
Quarry unit at Chengalam East, Kottayam District
Sy No : 403/1, 403/2
Village : Chengalam East
Panchayath : Akalakunnam
Taluk : Kottayam
District : Kottayam
State : Kerala
Sample drawn by : Self
Description of sample : Water _
Source of sample : Open well in East side direction
Date of sample collected : 31.07.2014
Sample code : JL/W/170/2014
Date of analysis started :01.08.2014
Date of analysis completed : 02.08.2014
Requirement
Parameters Tested Test Method Result {(Acceptable Limit)
IS 10500 - 2012)
Colour, IS 3025 (Part 4) 2 Hazen Unit 5 Hazen Unit
Odour 1S 3025 (Part ) Unobjectionable Unobjectionable
Taste 1S 3025 (Part 7) Agreeable Agreeable
Turbidity IS 3025 (Part 10) 2 NTU 1 NTU
pH Value IS 3025 (Part 11) 4.70 6.5-85
Total Dissolved Solids IS 3025 (Part 15) 29 mg/1 500 mg/1
Total Hardness (as
CaCOs) IS 3025 (Part 21) 13.80 mg/1 300 mg/l
Calcium (as Ca) IS 3025 (Part 40) 2.38 mg/1 75 mg/1
Magnesium (as Mg) IS 3025 (Part 46) 1.92 mg/ 30 mg/l
Chloride (as Cl) 1S 3025 (Part-32) 13.80 mg/1 250 mg/1
Page 01 of 02

standard® Environmental & Analytical Laboratories

'8’ Grade Laboratory - Approved by Kerala State Pollution Control Board

K.J. Tower (above SBI Eloor Branch), Kuttikattukara P.0., Udyogamandal, Ernakulam - .6&%
Tel: 0484-2546660, 93 87 27 24 02, E-mail: seaalab@gmail.com
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Stamlal‘tlS

Cavireamental Moaitoring

TEST CERTIFICATE NO: SEAAL/RT/JL/WA/1418/2014 Continued.....
Requirement
Parameters Tested Test Method Result (Acceptable Limit)
1S 10500 - 2012)
Iron (as Fe) IS 3025 (Part 53) 0.22 mg/1 0.3 mg/1
Total Alkalinity (as CaCOs) | IS 3025 (Part 23) Below Detection Level 200 mg/1
Fluoride (as F) IS 3025 (Part 60) Below Detection Level 1 mg/l
Sulphate (as SO4) IS 3025 (Part 24) 0.92 mg/1 200 mg/1
2 A Shall not be detectable
Total Coli form Bacteria IS 1622 - 1981 9.1 in any 100 ml sample
; Shall not be detectable
E - Coli IS 1622 - 1981 Absent in any 100 ml sample

For and on behalf of
Standard* Environmental & Analytical Labo; i

F=8
(7 |
L ik o

lit
Page 02 of 02 Quality Manager

End of Report

Standard® Environmental & Analytical Laboratorles
‘B’ Grade Laboratory - Approved by Kerala State Pollution Control Board

- (above SBI Eloor Branch), Kuttikattukara P.0., Udyogamandal, Ernakulam - 683 501
Tel: 0484-2546660, 93 87 27 24 02, E-mail: seaalab@gmail.com
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Cavironmental Tonitoring

198

TEST REPORT

TEST CERTIFICATE NO: SEAAL/RT/JL/WA/1417/2014

Date: 04.08.2014

Name and address of the customer

: Mr Charles Mathew

Palathra (H),
Thuruthy, Changanassery,
Kottayam District
Quarry unit at Chengalam East, Kottayam District
Sy No 1 403/1, 403/2
Village : Chengalam East
Panchayath : Akalakunnam
Taluk : Kottayam
District : Kottayam
State : Kerala
Sample drawn by : Self
Description of sample : Water
Source of sample : Open well in West side directicn
Date of sample collected : 31.07.2014
Sample code :JL/W/169/2014
Date of analysis started : 01.08.2014
Date of analysis completed : 04.08.2014
Requirement
Parameters Tested Test Method Result (Acceptable Limit)
IS 10500 - 2012)
Colour IS 3025 (Part 4) 2 Hazen Unit 5 Hazen Unit
Odour 1S 3025 (Part 5) Unobjectionable Unobjectionable
Taste 1S 3025 (Part 7) Agreeable Agreeable
Turbidity 1S 3025 (Part 10) | Below Detection Level 1 NTU
pH Value IS 3025 (Part 11) 5.25 6.5-8.5
Total Dissolved Solids IS 3025 (Part 15) 18 mg/1 500 mg/1
Total Hardness (as CaCOs) | IS 3025 (Part 21) 7.90 mg/1 300 mg/1
Calcium (as Ca) IS 3025 (Part 40) 1.58 mg/1 75 mg/1
Magnesium (as Mg) IS 3025 (Part 46) 0.96 mg/1 30 mg/l
Chloride (as Cl) IS 3025 (Part 32) 4.90 mg/1 250 mg/]
Page 01 of 02

standard® Environmental & Analytical Laboratories
'8’ Grade Laboratory - Approved by Kerala State Pollution Control Board
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K.J. Tower (above SBI Eloor Branch), Kuttikattukara P.O., Udyogamandal, Ernakulaqr ﬁB‘B 501,\
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TEST CERTIFICATE NO: SEAAL/RT/JL/WA/1417/2014 Continued.....
Requirement
Parameters Tested Test Method Result (Acceptable Limit)
IS 10500 - 2012)
Iron (as Fe) 1S 3025 (Part 53) Below Detection Level | 0.3 mg/1
Total Alkalinity (as CaCOs) | IS 3025 (Part 23) 6.10 mg/1 200 mg/1
Flueride (as F) 1S 3025 (Part 60) Below Detection Level 1 mg/l
Sulphate (as SO4) IS 3025 (Part 24) 0.18 mg/1 200 mg/1
e - Shall not be detectable
Total Coli Iotm Bacteria 1S 1622 - 1981 7.3 in any 100 ml sample
E - Coli IS 1622 - 1981 Absent Shall 5ot be Cetectalile
in any 100 ml sample

For and on behalf of
Standards Environmental & Analytical Laboratories

A ized Signatory

LAlJU p. N,
Page 02 of 02 Quality Manager

End of Report

Standard® Environmental & Analytical Laboratories

‘B Grade Laboratory - Approved by Kerala State Pollution Control Board

o
PBK. J. Tower (above SBI Eloor Branch), Kuttikattukara P.O., Udyogamandal, Ernakulam - 683 501
Tel: 0484-2546660, 93 87 27 24 02, E-mail: seaalab@gmail.com
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Standard®

TEST CERTIFICATE NO: SEAAL/RT/JL/WA/1415/2014

200

TEST REPORT

Date; 04.08.2014

Name and address of the customer

¢ Mr Charles Mathew
Palathra (H),
Thuruthy, Changanassery,
Kottayam District
Quarry unit at Chengalam East, Kottayam District

Standard® Environmental & Analytical Laboratorles
‘B’ Grade Laboratory - Approved by Kerala State Poliution Control Board

Sy No :403/1, 403/2
Village : Chengalam East
Panchayath : Akalakunnam
Taluk : Kottayam
District : Kottayam
State : Kerala
Sample drawn by : Self
Description of sample : Water
Source of sample : Open well in South side direction
Date of sample collected : 31.07.2014
Sample code :JL/W/167/2014
Date of analysis started :01.08,2014
Date of analysis completed :04.08.2014
Requirement
Parameters Tested Test Method Result (Acceptable Limit)
1S 10500 - 2012)
Colour IS 3025 (Part 4) 2 Hazen Unit 5 Hazen Unit
Odour IS 3025 (Part 5) Unobjectionable Unobjectionable
Taste IS 3025 (Part 7) Agreeable - Agreeable
Turbidity IS 3025 (Part 10) Below Detection Level 1 NTU
pH Value IS 3025 (Part 11) 5.12 6.5-85
Total Dissolved Solids IS 3025 (Part 15) 20 mg/1 500 mg/l
Total Hardness (as 0 1
CaCOs) IS 3025 (Part 21) 7.9 mg/l 300 mg/
Calcium (as Ca) IS 3025 (Part 40) 1.58 mg/1 75 mg/1
Magnesium (as Mg) IS 3025 (Part 46) 0.96 mg/1 30 mg/1
Chloride (as Cl) IS 3025 (Part 32) 9.89 mg/1 250 mg/l .
Page 01 of 02

K.dJ. Tower (above SBI Eloor Branch), Kuttikattukara P.0., Udyogamandal, Ernakulam - pga

Tel: 0484-2546660, 93 87 27 24 02, E-mall: seaalab@gmail.com
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Standard®

Environmental’

TEST CERTIFICATE NO: SEAAL/RT/JL/WA/1415/2014 Continued.....
Requirement
Parameters Tested Test Method Result (Acceptable Limit)
IS 10500 - 2012)
Iron (as Fe) IS 3025 (Part 53 0.11 mg/1 0.3 mg/I
Total Alkalinity (as C&COs) | 1S 3025 (Part 23) 2.02 mg/l 200 mg/1
Fluoride (as F) IS 3025 (Part 60) Below Detection Level 1 mg/l
Sulphate (as SO4) IS 3025 (Part 24) 0.90 mg/1 200 mg/1
Total Coli form Bacteria | IS 1622 - 1981 11 i’?ﬂ;‘ﬂ‘o?n‘:f'fmﬁ?
E - Coli IS 1622 - 1981 Absent Shall not be detectable

in any 100 ml sample

=
(8

&
i

&5
Z

For and on behalf of

Standards Environmental & Analytical Laboratories

2

Page 02 of 02

End of Report

Au Signatory

LATJU P. N,
Quality Manager

Standard® Environmental & Analytical Laboratories

‘B’ Grade Laboratory - Approved by Kerala State Poliution Control Board

(er (above SBI Eloor Branch), Kuttikattukara P.0., Udyogamandal, Ernakulam - 683 501
Tel: D484-2546660, 93 B7 27 24 02, E-mail: seaalab@gmail.com
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/ R : General: 0471- 2312910, 2318153, 2318154 2318&55 Chalrman 2318150 Member;emm 2318151
— e-mallf keralapcb@asianctlndla.épm Pax ;alﬂxsz web: www.keralapeb.org
AERALA

—=S=  RERALA STATE POLLUTION CONTROL BOARb «
Saa :

AT CH08 Momunom aelimienem. m'lcwumsm cmoc&m‘f

Pattom P.O,, Thlruvananthapuram 695 004
alge all&, wﬂqmmmnnm_--sss 004
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PCB/T4/250/6/88 Date 21 /12/2013

U i

CERTIFICATE OF APPROVAL bF LABDRATORY
B- GRADE —commnm cmw:éonr
APPROVAL NO.PCB/LAB/B /60/2013 ;-’.;' b a Valid up'to 30}1 11201 5
Ref: Application dated 23.9,2013 of M/s Stanﬁards En\ﬂmmucntal & Ana!yt!cal
Laboratories, Pathalam, Udyogamandal oy .'.: - i : - :
~This certificate.of apprpw.l a.s;.B gra.deﬁnmmem'hl ‘category labmi-yfor
" analysis of parameters for Water, Wastewater, Sollﬂ‘ wast9. A.mbient air, Stack cmlsslon and tbr
sound level measurements is issued to the Standards Enviromnental & Analyncal Laboratoncs,
Pathalam, Udyogamandal.The approval is based im tha pgrﬁculus fumrshed in the apphcaﬂon- '
cited, inspection findings mclsubjeot to the following cdndm@s. e C et o

Conditions _‘..,..-.

!”'

.4 5 ]
wdsten L et oalis
- Sl

Y B

sty

— e s s e e e —

7
e}

v
Wy

|

-

L

g -
e

P e e
e TP

SRR v LE W AR

1. This certtﬁnate is granted subjeeﬂo power of tﬁaﬁoard m W@s I’Q.Yi§8 or revol:e the sa:ﬂe, :

2. This certificate, subject to.condition No.I; shaIl ba valfd upfc 301 1!2015 [mcasg contmuanw"
of the approval is desired, applicat;on shall be subnq!teant‘leasgﬁ mont.hs in adﬁmbe of th -. :
date of expiry to the Chief ‘Envirermental Scintift Ke;aia S;q;a?qﬂuuon Cenqol a@a,‘
Gandhi Nagar, E.:nakulam-€82 020 e .

3. Any change of analytical personnel shall be. reported wmpm'_'r&vmc_ hﬂsf ;emi,&,- wam
" bio-data of the newly appointed persons. 4 & L f?;'.-' i G

4, Records of all analytical works and results shall blqtmah‘] ed fqr a minnnmn pcnod of si s;x ' a4
months and shall be producéd, if called for; for: inppm;n by\Bogrd Officers: L T

5. The laboratory shall take part ' analytioal quallty‘ohtfof e}:ﬁv&sfe Sordsted by the Bonrd oA

6. The method of analysis of each parameter shall be Specjﬂ"gijiﬁ the analysis report. !

7. The authentlcity /accuracy of the results will be oonsldered lu the increasing order from Gmde
B to A, when results of the same sample are reportcd by tho Iaboratorles of dszcrcnt :

- grades. . “ . f A s .' *

8. The washings and balance of samples of cfﬂucnt/qohd waste. sha!l be treated and dismsed
safely. s K
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9. The approval is aﬂallcable for analysis of
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Water
I.  Physical
1.Colour

2. Total Hardness
3. Acidity
4, Alkalinity -
5. Temperature :
6. Conductivity :
7. Turbidity '
8. Salinity :
9, Total Dissolved Solids
10. Total Suspended Solids-
11. Fixed Dissolved Solids-
12. Total Settleable Solids.
13, Settled Studge Volurie
- 14, Sludge Volume Index
15, @dour

16, Taste i

II. .Metals

1. Calcium g
2, Magnesium

3. Sodium

4, Potassium
5. Arsenic

6. Cadmium '

7. Total Chromium ;
8. Hexa valent Chromliam ~ *

9. Copper
10. Iron : i
I1. Lead '
12. Manganese
13. Mercury
14. Nickel

15. Vanadium
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16. Zinc

II Inorganic Non metallic Constituents .-
1. Chloride. :

2 .pH value ‘ i l-_ :

3. Sulphide :
4, Nitrate Nitrogen ;
5. Fluorides

6. Dissolved Phosphates
7. Residual Free chlorine

i
. el e,

8. Phosphates )
9.Nitrite
10. Ammoniacal Nitrogen :

11, Total Kjeldah! nitrogen " - 7

12. Free Ammonia

13. Dissolved Oxygen :

14, Sulphates

IV. Aggregate Organic Constituents
1. Biochemical Oxygeii Demand _ #
2. Chemical Oxygen Demand -~ i s
3, Oil& Grease i . : ‘:
4. Phenolic compounds Felfar fh
5. Suractnt/ Anionic Detrgents d el 3%
6. Mixed Liquid Suspended Solids Wi : ; _ " |
7. Mixed Liquid Volatle Suspended Solids . . T _.
8. Sod]umAbsorpﬁon Ra.ﬁb it L R ) ; :
V. Pestlcides Iﬁ":""' ”'l i 2 ¥ A ‘:"' %
1. Organochlorine I o W
a.BHC H
b.DDT 7
c. Aldrin
d. Endosulphan i f
G ..'::'.:t:f, s i

8 e F;\NU
Acveatle: & Moty




2. Organo Nitrogen 2

Phosphorous ' ‘

a. Malathion

b. Methyl Parathion
¢. Chloropyriphos

VI- Micro biological Parameters
1. Total Plate Count

2, Total Coliform
3. Fecal Coliform

4, Fecal Streptococci

VIL Stack Jemissfon Paviiheters

Y.

r ¥

I Particulate Matter
2, Sulphur dioxide
3. Temperature of Emission; -
4, Velocity ot‘Emisslon
5. Volume Pme:ssfon
6. Moisture
7. Fluoride

8, Ammonia

9, Hydrogen Sulphide

10. Chlorine

11, Hydrochloric Acid :
12. Hydrogen F!ubrlde 4 :
13, Hydrochlorio ao!q :impéur

and mist f‘"“ ah
14, Sulphuric Acid Mist
15, Heavy Metals

I. Lead

2. Cadmium

o
1.
R

»
-
"
!
¥
.
#
4
3
#

. IR

.
b, e
e

£

-
st ST fee S
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3. Chromium
4, Nickel
D
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®

o

@

] .

o' _ 6. Mercury
o

"N

0!

/ -
7. Manganese
8. Copper : o 3
i ¥ : ?
16. Carbon dioxide e o
: 17. Methane i N
e : 5l Fa
. 18. Oxygen ¥ L i
PN | 3 19. Total Hydrocarbon . : ' . :
& 20. Non Methane Hydrocarbon |, i »
o | 21.Formaldehyde :
.l |
- VIIL Ambient air parameters IR
I : g o P— ‘. .\:,_.-__ .
.i‘ . 1. Sulphur Dioxide S ‘ . X
.l %5 2.Suspended Particulate Matter. . 3k ; _'; snd 3 '
& P 3. Nitrogen Dioxide 3K bt
i 4.Hydrogen Sulphide " ; Pt et G TR i

5.Benzene
@ | 3 6.Benzo (a) Pyrene
o . 7.Particulate Matter (PM10)
8.Particulate Matter (PM2,5) -
i 9.Ammonia
@ ! 10.0zone
o) 11.Lead | e
o 12.Arsenic v e, R R
13.Nickel T e e -:.‘-"I" ’
14.Fluoride ot L ;
L) i 15.Hydrochloric Acid
® | - . 16Chlorine
| 17.Acid Mist -
I ) 18.Sulphur Trioxide

s
A

s

e
Tt

e
2"t

g AL
ot e TR,

IX. Meteorological Parameters
I.Ambient Temperature

2.Relative Humidity

Cooadtinad To b hive aopy nl' I’n;t
eningingl an ol Inslone: nigs

)
f\.llU‘h;:.l.l:“u". Lty

e ———
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X. Noise Measurement

1.Noise level Measurement
(Impulse / Leq)

To

Sri. Balachandran
Head of Laborgtory, ..
Standards Environmental& Analyti
K ] Tower, Pathalam
Udyogamandal d

5 '

Copy to

1.The Chief Environmental Scientist

Central Laboratory, Emakulam

2. The Chief Environmental Engineer

Regional Offfos, Ernakulam =~ ;

.

cal

Crtified to be trus 4ap

e

P B - N
O i T ]

Ly __‘ g " .
IR T Al WL TSR S IR R iy

'_"-l""- "-“..' " Bt N
e T:

CALAL

original as pmdumﬂ,h'
o
8 Gone o> el2oly. .
.‘; P“ '- 37 |."h _'.' : . .. ".‘ "_,
f:lji\:?:uslﬂl y Dol : :

Pl ) i s
Bovta o)
boge w- 20

] s F3i . oK
MO 3‘3«“2‘&336111:;, QUATOINGY

i
.

Lo e T T R e

Lot el NERCI I

,
el
e

'y 4

¥

.
|j
:|’_
%
gl
: l‘
P

|

Hlow

N

L

-

a
2
g

S

-

Aate, ot

L

b

LS



208

fnnexvve Mo . &

e —— it

ANSAURIMIEA WAgdlang” .

ond 19/ ,5 (VD allege ﬁgmgdw?:gé
olaot |3+ 3+ ol

. 00¢ aldatiod ANUABAIM AIBEIVEAB .......c.covricv A1%ako..... .. gl

el ) OB TA LR D ... 000 .. (R, emﬁba_@mnzr}’,,
|| et 703 026n3 D242t b mbni). 81 e orergonavnaitase
"Qwﬂ@ﬂ@%ﬁ{%&lgdﬁfﬂa ..... L a0’

alauolenaipgaedmal miexedsiodaenIpgIm].

DE 0D 6B 0 B0 O Qi

@

L Je

|

? O F @Aum‘l@mfﬁd, ............................... Yot 2 1 N qmwm:m

®O mogudloof mctayaty | :

‘ O | 'g : KT [n1996M
memead oimdeq | adlnweldgpe [ninfm

‘ O F g allegied | eqpadd | g I“;g;? omd wmm? Qm}w ﬁm«:ﬁ

hot|2| | ~28 32

W‘“}“’“‘*ﬂ”

60
I|

Q-

SR

€8s T=ro

Ldzg
|

0230030720y
teg

bk 1 B

® O mca claolgpe (oesanmio)

G s mNg A w5348 . W@W@‘Q.z@':»

[T




209
Apnexvve (. 9
5
7
\\.,
adisinad
34873 : e
s o NG 8487353
~v0 MTd H anm)ruea) —%:E— asjedoald emvid
—g £7 go’U" @onjad J?M g allegst
gl [ 5{3 iz sl o
it ; H = ==
. i blabole
bor]] | —gorod JUHD MR
bot|g-n |— of'y MU;‘ G
q‘,s',_’ —-’FM ‘7"‘;) d?g}@ 435?
‘ R el :‘“ I?AM i Hall -:;%—P\
l{o?,!!.-'l.. ¢ : We)
6'3 Lad ™ &)
: aaa 2 |1~%5, . 8.

"9 »'E;,Q""‘“"' '.mqmﬁ/ ;f"mm 2alS e

?IMe oloslwoe pom damve Tuiaely

K4
0~

awmmuumumnoﬂm o], 6
i S L)




210

~ ey r e,




1
|
|
!
|
]
1
l
|
t

-

211
Hnpexvve ]2

’v*'v*'v*W’WWWWWW’WW‘W‘W‘W‘W%

-

%%%%%%%%%%%%%%%%%%:

Fiike ggu= €& :  U45201KL2012PTC032867 2012 - 2013

# g e e € s A
PALATHRA CONSTRUCTIONS PRIVATE LIMITED

o1 defreRw, Tel SR 1956 (1956 BT 1) B i fear wrn i TE
weh wgde fafes 81

S 3 3 S S 332

T8 - o RAte o R 2§ TRE B gwongay # ol fear o 8

Form 1
Certificate of Incorporation

Corporate identity Number : U45201KL2012PTC032867 ° 2012 - 2013
| hereby certify that PALATHRA CONSTRUCTIONS PRIVATE LIMITED is this day

incorporated under the Companies Act, 1956 (No. 1 of 1956) and that the company
is private limited.

Gliven at Ernakulam this Tantﬁ day of December Two Thousand Twelve, \%ﬂ

Registrar of Companles, Kerala and Lakshadweep

T e, o 1 sele
Note: The corresponding form has beon approved by V E JOSEKUTTY, Deputy Reglstrar of Compenies and this

has baon digitally signod by uwwumm-mmmmmmmmmmu
uWMNMMﬂWJMmm
y signod corificala can bo vorified s the Minlstry wobsite (www.mca gov.in).

y
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Mﬂﬂt\gMdrulnpﬂm:vMahReghmdmmm
PALATHRA CONSTRUCTIONS PRIVATE LIMITED

R

%%%%%%%%%%%%

Korala, INDIA == ==="."

.ﬁ%%%

CHANGANACHERRY - € 686535.
[

i “..\W"
.-‘:;‘73.1\1‘-‘-‘ ATETONY VARG S
s ADVOGATE & NOTARY
; HANGANACHERRY
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CONTOUR SURVEY PLAN PROPOSED QUARRYING PROJECT - M/s. PALATHRA CONSTRUCTICNS PVT.LTD.KOTTAYAM.

PLATE NO.-2
N

BP3 @)

3 31 S

STATE KERALA

DISTRICT |KOTTAYAM

006

TALUK KOTTAYAM

VILLAGE |CHENGALAM EAST

T
f‘ ! = BLOCK.NO: | 48
4 SY.NO: 403/1,403/2.
BP2
. . ~ AREA 01.8851 Ha.
SECTION A-A = 8° e :
._ 2 SCALE 1:1000
hI N
e & ALL DIMENSIONS ARE IN METERS
| T “ﬂﬁ\ BPS
o P4 &6 s
L 101} | s LEGENDS

SECTION B-B = 7°

| PROPOSED AREA [
8 ]. e W

vl P BUFFER ZONE 7.5M | (T TETD
\O_N-\ﬂ)O)
/‘;j’;_\:;w ! |
Dmgm,f E"FF?CE ‘ I Surveyed and plan prepaired by

T

e a0 L JAY ASSOCIATES
& CONSULTANTS

SECTION C-C=7°

- : T O | H
Dovnday Pl Ne__ Laiude () e |  DIGITAL LAND SURVEYING —
2 9°37'40.2" 76°42'40.84" f Computerized Topographical Land Surveying
9°3743.1" 76°4240.7"
2 Eins T J DREAM HOME BUILDERS
5 9°3742.6" 76°42'43.3" : OPP. L1C NEDUMKANDAM 685553
by e 6 9°3741.6" 76°42'44.4" i email-jayasociates@gmail.com B
MUK @ROUYA 7 - FaLL e Land Li : 04868234424 -\:?_'H -
RQP/AJM/321/2010/A g 953738.9" 76°4246.0" ndiine =T ¢

Valid upto 28-09 2020 £ [ 9°373828" Ry Mob : 9495818517 -
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SCALE PLATE No. 2
0 20 40 60 0O M
N 200 e I M cosons P
& SECTION
SCALE =1:1000
Degree,Minute Second
POINT NO Latitude Longitute
BP1 |09°37' 37.21"N| 76°42' 40.84"E
BP2 |09°37'40.14"N| 76°42' 40.73"E
BP3  |09°37' 43.04'N| 76°42' 41.12"E
A BP4 [09°37'43.17"'N| 76°42' 43.67"E
BP5 [09°37'41.99"'N| 76°42' 43.69"E
BP6 [09°37'40.88"'N| 76°42' 44.68"E
BP7 |09°37' 40.59"N| 76°42' 43.74"E
o BP8 |09°37' 37.95"'N| 76°42' 45.69"E
N 100 BP9 | 09°37' 37.60"N| 76°42' 44.23"E ‘H.
N
INDEX
LEASE BOUNDARY
| WITH FENCING
WATER POND

N 00

00 3

00¢ 4

+ + +

86—

GRANITE ROCK

CONTOUR LINE

SECTION LINE

MINE SAFETY
BARRIER LINE

BOUNDARY PILLAR

Village

o i Taluk

District

)

|
MUKESH SUROLIVA
DMG/KERALA/RQP/24/2820
Valid upto-02-11-2030

L | state

Plot area

Project Name - M/s. Palathra

Construction Pvt. Ltd.
:- Chengalam East

- Kottayam

:- Kottayam

:- Kerala

:=1.8851 Ha.

MUKESH SUROLIYA,

M.Sc. Geology,

Recognition as Qualified Person (RQP),
(RQP No. -DMG/KERALA/RQP/24/2020)
Accredited Functional Area Expert (FAE),
Hydrology & Ground Water (HG) and
Geology (GEQ) from National Accreditation
Board for Education and Training (NABET),
Quality Council of India (QCI)
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N 200

SCALE
40

BP3

00d

00cd

111
14

101

%

91 -+
81

71 — +

H‘I\__

Boundary Pillar No. Latitude (N} Longitude (E ) ]
D 9°37'37.4" T6°42'41.46"

2 9°37'40.2" T6°42'40.84"

3 09°37'43.1" 76°42'40.7"

4 9°37'43.8" 76°42'43.2"

5 0°3742.6" 76°42'43 3"

6 9°37'41.6" 76°42'44 4"

7 9°37'41.1" 76°42'43.6"

8 9°37'38.9" 76°42'46.0" -bL.A\¥\
E 9°37'38.28" 76°42'44.6" huﬁ.u

NP Al
O

FICE  «
SRRy

R R
PO RO TTATAM-GG D)

gc%al%o.._é

RQP/AIM/321/2010/A
Vaild upto 28-09 2020

PLATE No. 3

SURFACE CUM GEOLOGICAL
PLAN & SECTION

INDEX

LEASE BOUNDARY
WITH FENCING

SOIL

r.*.".] GRANITE ROCK

—86—| CONTOUR LINE

———| SECTION LINE

MINE SAFETY
BARRIER LINE

# = ROAD

. E.H.ﬂi@

BP BOUNDARY PILLAR

) Project Name - Mis. _um__m:z.m
Construction Pvi. Ltd.
Village :- Chengalam East
Taluk :- Kottayam
Uistrict o
State - Kerala
Plot area :- 1.8851 Ha.

MUKESH SUROLIYA,

M.Sc. Geology,

Recognition as Qualified Person (RQP),
(RQP No. -RQP/AIM/321/2010/A)

Indian Bureay of Mines &

Accredited Functional Area Expert (FAE),
Hydrology & Ground Water (HG) and
Geology (GEO) from National Accreditation
Board for Education and Training (NABET),
Quality Council of India (QCI)




ANNVEXVRE ND- £

O%:VL ¥2/80/220¢:
2LV 0ddo




220




224

SCALE
0 20 40 0 80M
s ™ e ===

PLATE No. 5

RT

YEARWISE TENTATIVE
EXCAVATION PLAN

INDEX

LEASE BOUNDARY
WITH FENCING

GRANITE ROCK
-3&- CONTOUR LINE

E SECTION LINE
WORKING BENCH

MINE SAFETY
BARRIER LINE

RAIN WATER WAY

I-XV [ YEARWISE WORKING

BOUNDARY PILLAR

Latitude (N) Longitude (E )
9°37'37.4" . | 76°42'41.46"
9°37'402" 76°42'40.84"
9937'43.1" 76°42'40.7"
9°37'43_8" 76°42'43 2"
9°37'42 6" 76°42'43 3"
9°37'41.6" 76°42'44.4"
9°37'41.1" 76°42'43.6"
9°37'38.9" I 76°42'46.0"

5°37'38.28" | 76°42'44.6"

Project Name - M/s. Palathra
Construction Pvt. Ltd.
Village :- Chengalam East
Taluk :- Kottayam
District :- Kottayam
State - Kerala
Plot area ~-1.8851 Ha. '*
MUKESH SUROLIYA,
M.Sc. Geology,

Recognition as Qualified Person (RQP),
(RQP No. -RQP/AIM/321/2010/A)

Indian Bureau of Mines &

Accredited Functional Area Expert (FAE),
Hydrology & Ground Water (HG) and
Geology (GEO) from National Accreditation
Board for Education and Training (NABET),
Quality Council of India (QCI)
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AKALAKUNNAM GRAMA PANCHAYATH

MANALUNKAL P.O. — 686503, PH : 0481 — 2551141
JANASAUHRUDA SALBHARANA GRAMAPANCHAYAT /SO 9001:2015 CERTIFIED

JACOB THOMAS

STANDING COMMITTEE CHAIRMAN

&MEMBER, WARD-8 KDAKUZHY THANNICKAL

PH:9446758015 CHENGALAM

To, Date:
Managing Director

Palathra Constructions Private Limited

Thuruthy P.O, Changanacherry

Subject: Regarding water required for agricultural activities
Sir,

The quarry under the ownership of Palathra Constructions is not operational as of now, I

request you to provide the water stored in your quarry pond for the agricultural activities in the

panchayath.

Sincerely,

Jacob Thomas
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KERALA STATE POLLUTION CONTROL BOARD

DISTRICT OFFICE, SREENIVASA IYER ROAD, KOTTAYAM-1

PCB/KTM/COMP/G/16/2011 22.07.2021

From,

Environmental Engineer

To,
Secretary
Akalakunnam GramaPanchayath,
Kottayam

Sir,

Sub:-Regarding chemical discharge into nearby streams from the quarry owned by M/s Palathra
Constructions

Reference:-1) Letter No. A-7-1726/2021 dated 17.06.2021 from your office
2) Site inspection conducted by board officials on 24.06.2021

As per reference cited (1) complaint was received regarding chemical discharge into nearby
streams from the quarry owned by Palathra Constructions. Based on the complaint, a site inspection
was conducted by the board officials on 24.06.2021 and samples were collected from the nearby
stream and wells. By the findings of the analysis report no. 1474 dated 15.07.2021, it is hence inferred
that due to the working of the quarry, there is no water pollution taking place in the wells and stream.
It is also recommended to disinfect the wells by chlorination.

Sincerely,

Environmental Engineer

1 e f’«e—(: Cu(3y
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TION CONTROL  BOA (4}

S K1 RALA  STATE PoOLLU
il i DISTRICT OFfICT, SREENIVASA 171 R ROAD, KOTIATAM -1 Cpdaie i
s e ——— cuic———————— I
Analysis Report RISt
_ ; 2L - B t, | Hal
| Analysis Report 1474 pash j 15/07/2021 { e k
C N, A%, === - g — TREEE —IE— - e ———————
' Ret No. ; pCB/KIM/COMP/G/16/2011 | Date of collection | 24/06/2021 |
Rt eid From AL4 - [_)_ﬂl_?_ UII Recemt & .28,06/2..9_2,____1 O
| No. Of sample 2 s Peripc_i._of.nnalvsu e _2.[_8!.0_6_/?_.921:97/0?/2021
! Source palathara Constructions, scientist in charge Smitha Sukumaran
=4 Akalakunnam et : bt S _!
Sample Condition | Fit for analysis___ r__S_a_mpIq_‘lvpe___"___-HW_ater =3
I sample Collected " ALEA sample volume & "2 L plastic container '
By Stikre L st container type . .
sample AS per APHA/IS:3025(Part-1) ‘
_Preser\gation Vel e i J
_S_:lmplv iD:Can-Well ¥ ol
§1 | Paramete:s ' Unit ' Value I Test Method |
N e ; 1
‘1. |pH [ 15.6 IS Part 44 T e
|
| 2. } BOD “mg/L 0.8 APHA 52208 .
- |
—1 : ki P SR 3 i
3| Alkalinity mg/L 24 APA2320-B,2-37 to 2-39 .
i
4, | Total Colitorm \NPNIooml 900 | APHA 92220 EE l
s TConductivity, | nmhos/cm 5030 | APHA 25108
o i i o JECS— o
6. | Chlonde mg/L 10 APHA 4500 CIB gadTaas
Hardm N i, P A s
& TDS "My 2 APHAL 00 ; '
o ! 58 ¥ —_
: mpfL 11 APHA 5400 5
10 | Drssolveu Raygen Mg/L 23 APH AL H00C ;
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sample ID:Can-Canal

[sI | parameters Unit Value | Test Method

No.

1. pH ---- 6.3 IS Part 44

2. | BOD mg/L | 0.2 | APHA 52202

3. | Alkalinity mg/L 19

4. | Total Coliform MPN/100 ml 1000 | APHA 9222D

5. Conductivity, pmhos/cm  40.02 | APHA 25108
I

6. | Chloride | mg/L 111 APHA 2500 C'3 =

7. | Hardness, as CaCO; mg/L 11 APHA 2320C
! ;

g 705 mg/L ' 38 | APHA 2530C
e ! 3 |

9. l ?S mg/L ' 28 | APHA2S4LCD

10. | Dissolved Oxygen -riug/L‘ : 7.4 APHA 4500C =

[\
f ] o-—
W/ P“,‘.I B o
Checked by At Barivad
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KERALA STATE POLLUTION CONTROL BOARD
DISTRICT OFFICE, KOTTAYAM

Sreenivasa Iyer Road, Kottayam-686001

PCB/KTM/COMP/G/16/2011 28.04.2022

From,
Environmental Engineer

To,
Chairman
Kerala State Pollution Control Board
Thiruvananthapuram
Sir,
Subject:- Regarding pollution and violation at quarry owned by M/s. Palathra Constructions
Pvt. Ltd.

Reference:- 1. Letter no, A3/60/2022 — ENVT dated 04.04.2022
2. Integrated consent variation
order No. PCB/KTM/ICO/VARIA/R-16KOT283652/VARIA/2021
3. Inspection conducted by Pollution Control Board officers dated 27.04.2022
4. Letter No. PCB/HO/EE1/CHN/GEN/37/2020 dated 18.04.2022

On the basis of the reference cited (1) on the date mentioned in reference cited (3), site
inspection was conducted on 27.04.2022 and found that the quarry, under the ownership of
M/s. Palathra Constructions Pvt. Ltd has not been in operation for many months. It was seen
that there were no signs of any pollution and problems existing at the site at during the time of
inspection. In the complaint received, it mentioned that chemicals from the quarry were being
discharged to the thodu nearby. During the site inspection that took place on 24.06.2021, a
sample from the thodu was collected and analyzed. No tr aces of any chemicalswere found. The
result of the analysis was reported. As per reference cited (2), this quarry had received
permission from the Pollution Control Board till 31.01.2022. Palathra Constructions Pvt Ltd
obtained ownership of the quarry on 07.02.2015 where the quarry was in operation from the
year 1995. The complainant Mr. Sajan George had allegedly demanded Rs. 50 lakhs and
repeatedly filed complaints against the quarry to the authorities as reported in writing by the
director of M/s. Palathra Constructions Pvt. Ltd. Mr. Charles Mathew. A copy of the same is
attached herewith. The neighbor residents of the area have informed that the complainant is not
a resident to the locality. As per the new order, the quarry has a valid mining lease till February
2022. Due to the repeated nuisance created by Mr. Sajan George, the operation of the quarry
was stopped in the month of August 2021. At present, since the validity of Environmental

Clearance ha Fand e the operations of the quarry were halted since August 2021, it
is submitt i ived regarding pollution is not factual.
I al fr Cue?‘\
+J Sincerely,

14 [ Twwzs Environmental Engineer
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Mining and Geology Department

The Procedure of the Geologist, Kottayam district
(Attendance: Dr. B. Ajay Kumar)

Subject: Mines and Minerals- Small minerals- Regarding the renewal of approval for transportation of

ordinary earth from the Quarrying Lease area.

References: 1. Mines and Minerals (Development and Regulation) Act, 1957
2. Kerala Minor Mineral Concession Rules, 2015
3. Kerala Mineral (Prevention of illegal mining, storage, and transportation) Rules, 2015
4. Application dated 20.3.18 submitted by M/s. Palathra Constructions Pvt Ltd
5. Order no. 315/A3/2017/Industries dated 11.1.18 of Additional Chief Secretary,
Industries(A) Department to Director, mining and Geology Department
6. Letter n0.3689/A2/2018 dated 23.3.18 by Director, Mining and Geology Department
7. Order no. 835/EC4/2713/15- SEIAA
8. 222/16-17/1843/M3/16 dated 24.6.16 — Quarrying Lease Order
9. Site Inspection Reports dated 04.04.18, 21.08.18
10. Letter no.9756/M3/2019 dated 23.10.19 from Director, Mining and Geology Department
11. Site Inspection Report dated 29.10.19
12. Application filed by Shri. Sony Mathew dated 04.12.19
13. Letter no.DB1-2603/2019 dated 23.11.19
14. Order no. 925/2019-2020/1002/DOY/ML/2018 dated 06.01.20
15. Application filed by Shri. Sony Mathew dated 22.2.20
16. Order no. 985/2019-2020/1002/DOY/ML/2018 dated 24.02.20
17. Application filed by Shri. Sony Mathew dated 27.04.20
18. Letter no. DCKTM/3296/2020/DM!1 dated 07.05.20 from District Collector, Kottayam

District

No0.01/2020-21/1002/DOY/ML/2018 Dated, Kottayam, 08.05.2020

ORDER

An application vide reference (4) was submitted along with the approval from SEIAA and other supporting
documents for the approval to transport 10,000 MT of ordinary earth from the quarrying lease area situated
at Survey no. 403/1, 430/2 of Chengalam East Village, Kottayam taluk. Vide reference (5)- the Additional
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Chief Secretary of the Industries Department and vide reference (6)- the Director of Mining and Geology
Department, gave directions to approve the transportation of reusable ordinary earth from the quarrying

lease area.

Vide reference (9) the site inspection at Survey no. 403/1, 430/2 ascertained that 31875 m3 of ordinary
earth was stacked at the site. It had been informed that ordinary earth was required for the construction of
Patithanam- Manarcadu Bypass Road (Ch:1/990 — 6/530 = 4.54 Km). Vide reference (10) the Director of
the Mining and Geology Department had instructed to conduct a site inspection which found that 34132
MT of ordinary earth was available at the site vide reference (11). Rs. 2,00,000/- was paid to the Kottayam
District treasury as royalty for the transportation of 10,000 MT of ordinary earth out of the total ordinary
carth to be transported out from the quarrying lease area and the original receipt had been submitted. The
approval for the same was granted vide reference (14). But the transportation of the required ordinary earth
could not be completed within the time allotted in the said approval and the approval needed to be renewed.
An application requesting the same was submitted vide reference (15). On evaluating the accounts of the
applicant, it was seen that the Transit Passes in correspondence with the previous approval were not
collected and the approval was granted vide reference (16). The transportation of the required ordinary
earth could not be completed again within the period of approval and another application for the renewal
of approval was submitted by Shri. Shibu Mathew vide reference (17). On the evaluation of accounts, it
was confirmed that 7010 MT of ordinary earth was available to be transported. The Kottayam District
Collector vide reference (18) had recommended the renewal of approval to transport the remaining 7010

MT to complete the earth filling works of Maniyaparambu- Cheepunkal road before the onset of monsoon.

In light of these circumstances, approval is hereby granted for the transportation of 7010 MT of ordinary
carth for use in the construction of Maniyaparambu- Cheepunkal road (Work order — vide reference (13))
up to 30.05.2020 which is stacked at the quarrying lease area situated in Block no. 48, Survey no. 403/1,
430/2 of Chengalam East Village, Kottayam Taluk.

1. This order is only for the transportation of 7010 MT of ordinary earth from the quarrying lease area
and not any other mineral.

2. The allowed time for transportation of ordinary earth from the quarrying lease area is from 7:00
AM to 6:00 PM. The unloading of the load at the required site within Kottayam District should also
be completed within the stipulated time.

3. The ordinary earth transported shall not be used for the filling of land within the ambit of the
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This order is only for the transportation of an approved quantity of ordinary earth.

The transportation of ordinary earth should be done without any disturbance to the public or
neighbors and the order of the district collector vide reference (10) will be applicable for the
excavation and transportation of minerals in this order.

Details such as date, time, and lorry number should be recorded in the Transit Pass F orm-0O(A) and
a cello tape should be stuck above these details. A Transit Pass should be issued for each trip of
every vehicle. If any violation in the issuance or usage of these Transit Passes is found, the
concerned authority appointed by the Government may take into custody the vehicle in violation
and further legal proceedings will be initiated.

The ordinary earth transported from this quarry lease area shall only be used for the construction
of Maniyaparambu- Cheepunkal road.

Excavation and transportation of minerals during government holidays are strictly prohibited.

The rules set forward by the Motor Vehicle department and the PWD department should be adhered

to while transporting ordinary earth using vehicles.

Transit Pass Form-O(A) numbers- 7531 to 8231 are hereby sanctioned for the transportation of ordinary

earth approved by this order.

Dr. B. Ajay Kumar

Geologist
M/s. Palathra Constructions Pvt Ltd,
Palathra Building,
Thuruthy P.O, Changancherry.
Copy to:
1. District Collector, Kottayam
2. Police Chief, Kottayam
3. Revenue Division Officer, Kottayam
4. Tahasildar, Kottayam
5. Circle Inspector of Police, Palikathodu
6. Secretary, Akalakunnu Grama Panchayath
7. Sub Inspector of Police, Palikathodu 2 =
8. Village Office, Chengalam East e TR g
9. File b

(ot

10. Stock file 1 lix
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PART II—Section 3—Sub-section (ii)
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. 3749 =% RRe=ft, spraR, 9T 27, 2020/5TEAT 6, 1942
No. 3749) NEW DELHI, FRIDAY, NOVEMBER 27, 2020/AGRAHAYANA 6, 1942

eI, 99 3T Swarg gREd vy
aftreEeT

7% feeelt, 27 AawaT, 2020

- FTAT. 4254(F) —HFAq GCH, THIT G410 A< a9 HAeq &, gataoor (@) i,
. 1986 #¥ gTr 3 $it IvET (1) R ST (2) F €w (v) ¥ nefi sroet afveat w1 v A g, vataor
FaTeTe fRwicor srftgeeT (R ot sa% wanq sfdg=eT sy wan §) senis wrar. 1533(3), arfe 14
=R, 2006 F1 ywfRre & gt &, I aftgean 6 st § gftag 7€ aRaears s st
¥ fomg 7% R 3l smg e st seame R # ofteds, TafRefR, st s s 9f
Fr afdwmw F@ ¥ Ry, fif df{wtn 501 a1 o R 53 ¥ F @64fde Rftans oo d o
aiaefiy sy s Enft

AT, T I (Wf3e-19) F FH T 7 [W@I §U AR oA W fAdE F g aifte
afeTed (quf ar aiflrs) /, &7 F qfEcmEr i st F srat=g ® ywilRe far § =i
Ffae-19 wgmrd avft aomw 781 g & #awy I sftgE § agw o quiafiy smmefRat 6
ity sy F o3 Rffmer F R F Ry st i der nfd # § 1 e # g 6 e
it 7€ § ok stwsre F Foor (qof 3t @ifde) & # Frrseat T s W s Y g g, T W
&1 ¥ TEd gu Mar armfds § 1

Fq:, o, FUIT T, qqiawr (@) fAaw, 1986 ¥ Raw 5 ¥ suffaw (4) & s i
qataTer (Grew) sfafAgs, 1986 H gy 3 i I7Emy (1) 3R SYERT (2) F €2 (v) T yaw aftedt &

5791 GI/2020 (1)
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2 THE GAZETTE O-F IN'DIA EXTRAORDINARY {PARTII—SEC 3(ii)}

mmmmﬁmﬁwﬁtwstmﬁw(a)#m(ﬂtm#\ﬁvﬁw&m%
SRR ¥ THIG WIKE F TNYR, FETER, W 2, €T 3, I9€e (i) § g R s i sftgear
geais 1.4, 1533(3), ardie 14 R, 2606 ¥ RufeRa o wa st §, i -

I arRgEat #, 4 9 ¥ vang & dw 10 ¥ wge Ruffe siaenfla R s, s -

“9%. T aftgaar § Fafde Rl a0 & 9 gu o, sRarsmrel v et F 699 § 5
¥yt ¥ afiy =g 8 7€ of wafaoiiy gamtat f ffiRwera fed Rt
farefta = 2020-2021 # wwTw & T &, FF 31 wr+, 2021 a7 RftwwaT wnfy i arde & &g 7,
ft @12 # &), 9% Raia far ST g s | Y B @Ettn smy @t § | eaiEof
STty S Mgt i oat & enfi § & Tl ofdismret @k frrsamt s af¥fes d=wm o
FREAT T (FRE-19) F 77 AT Fream 798 A § g @it atveea (qof @ &ift) &
FTC T §U &, QAT (54T ST 6% |

[T, ¥, 22-25/2020-3r€T,111]
afyar &=, @ afe

feoqer - g SHFAGRAT AT F THYT, FARETO, 9T 11, &2 3, STET (i) HEATF F.AT. 1533(), ar8E
14 R, 2006 g7 YHfa $t 7 4t e wfdgeen gexis Far. 3752 (), Tl 20 FFAT, 2020
g sifdw w7 & danfia $rvd oft

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 27th November, 2020

S.0. 4254(E).—Whereas, the Central Government in the erstwhile Ministry of Environment and Forests, in
exercise of its powers under sub-section (1) and clause (v) of sub-section (2) of section 3 of the Environment
(Protection) Act, 1986 has published the Environment Impact Assessment Notification, 2006 (hereinafter referred to
as the said notification) vide number S.0.1533(E), dated the 14® September, 2006, making the requirement of prior
mmclmmmmmmmmmmwmmmmmmhswdm

_the Schedule to the said notification, their expansion and modernization and/or change in product mix, as the case may
be, before any construction work or preparation of land by the project management except for securing the land;

And whereas, in view of the outbreak of Corona Virus (COVID-19) and subsequent lockdowns (total or
partial) declared for its control, implementation of projects or activities in the field has been affected. Ministry is in
receipt of number of requests for extension of the validity of prior environmental clearances beyond the maximum
period allowed in the said Notification, as the COVID19 pandemic has not yet come to an end. The matter has been
examined in the Ministry and the concemn is genuine keeping in view the fact that due to lockdowns (total or partial),
continuation of activities in the field may be difficult.

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1985 (29 of 1986), read with sub-rule (4) of rale 5 of the Environment
(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause
(a) of sub-rule (3) of rule 5 of the said rules in public interest, hereby makes the following further amendments in the
notification of Government of India, in the erstwhile Ministry of Environment and Forests, vide number $.0. 1533
(E), dated the 14™ September, 2006, published in the Gazette of India, Extraordinary, Part-II, Section 3, Sub-section
(II), namely:-

In the said notification, after paragraph 9 and before paragraph 10, the following shall be inserted, namely: -

“9A. Notwithstanding anything contained in this nofification, the validity of prior environmental clearances granted
under the provisions of this notification in respect of the projects or activities whose validity is expiring in the
ﬁ'uq:mia! Year 2020-2021 shall deemed to be extended till the 31st March, 2021 or six months from the date of expiry
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of validity, whichever is later. SUch extension is mmmrmmm ?ﬁepformvtmamm}

clearance in the respective clearance letters, to ensure uninterrupted operations of such projects or activities which
have been stalled due to the outbreak of Corona Virus (COVID-19) and subsequent lockdowns (total or partial)
declared for its control”,

[F. No. 22-25/2020-1A.111]
GEETA MENON, Jt. Secy.

Note: The principal notification was published in the Gazette of India, Exiraordinary, Part II, Section 3, Sub-section
(ii) vide number S.0. 1533 (E), dated the 14® September, 2006 and was last amended vide the notification number
S.0. 3752(E), dated the 20" October, 2020.

Uploaded by Dte. dmn&mdwiammmmﬂmm-um
and Published by the Controller of Publications, Delhi-110054. i ===
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OA No.56 of 2022 (S2)

Report filed by 4th respondent by
Director

M/s.Rema Smrithi VK
Nivedita S. Menon
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